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RAJYA SABHA
Friday, the 5th March, 2010/14th Phalguna, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTION
Acquisition of urea producing units by KRIBHCO

*121. SHRI TAPAN KUMAR SEN: Will the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether Krishak Bharati Cooperative Limited (KRIBHCO) had acquired the urea
producing fertilizer units at Shahjahanpur, Uttar Pradesh from a private company, through a
Joint Venture;

(b) if so, the year and the cost of acquisition;

(c) the net profit earned (after payment of tax) after acquisition by the Joint Venture
Company, year-wise;

(d) the share of the profit accrued to KRIBHCO during these years; and
(e) whether the acquisition price has already been recovered ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (&) A Statement is laid on the Table of the House.
Statement

(a) Yes, Sir. The urea-ammonia plant of M/s. Oswal Chemicals and Fertilizers Limited
(OCFL) at Shahjahanpur was acquired by M/s. KRIBHCO Shyam Fertilizer Limited (KSFL), a
Joint Venture Company, between KRIBHCO and Shyam Basic Infrastructure Ltd. in which
KRIBHCO holds majority share.

(b) KSFL took over the Shahjahanpur Plant of OCFL w.e.f. 18th January, 2006. The fixed
assets of the said plant were acquired at a consideration of Rs. 1900 crore which was financed
with a debt equity ratio of 2:1.

(c) The net profit earned (after payment of tax) after acquisition by the JV company
year-wise is given as under:—
(Rs. crore)

Description 2005-06 2006-07 2007-08 2008-09

Net Profit (after payment of tax) 3.4 3.76 0.57 -(39.87)




(d) and (e) It was envisaged at the time of acquisition that profits to KRIBHCO/dividends
will accrue only after the first few years of operations. Accordingly, neither any profit has accrued

to KRIBHCO during these years nor recovery of acquisition price has taken place.

SHRI TAPAN KUMAR SEN: Mr. Chairman, Sir, my point is that it has been stated that the
Oswal Chemical and Fertilizers Limited was taken over by KRIBHCO for a consideration of its
assets valuation at Rs. 1,900 crores. My point is that when the Government sells the property it
does not go for this assets valuation. It goes for discounted cash flow or some other method on
the plea that it is a running company and it should not be on assets valuation method. Now,
when the Government is purchasing a private property it purchases the property on assets
valuation method and that is why a Rs. 700 or Rs. 800 crore valued company, at that time,
would have purchased for Rs. 1,900 crores. My first question is this. Why is this contradictory
approach? When the Government purchases, the price is jacked up, and when the Government
sells and the private party purchases the price decreases causing serious loss to the exchequer.
Why is this contradiction in the Government policy? Why is this assets valuation chosen in this
case although the company’s overall performance, at that time, could not fetch more than
Rs. 800 crores? | would like to know whether due diligence has been exercised and the issues

were properly scrutinised to avoid this contradiction.

SHRI SRIKANT JENA: Sir, as you know, this is not Government acquisition. This is a

cooperative. Under their law they preferred to go in for acquisition.

SHRI TAPAN KUMAR SEN: Sir, Government is the main shareholder. You are speaking in

the House.

SHRI SRIKANT JENA: The Government is a stakeholder. As you know, these multi-State
cooperatives are governed by their own bye-laws. Under their bye-laws it has been settled that
the Central Registrar of Cooperative Societies would give directions and the cooperative
societies are free to acquire as per the decision of the Board and the general body. They
appointed a valuator, M/s. Edelweiss Capital Ltd., and on the basis of its recommendation they

went for acquisition.

SHRI TAPAN KUMAR SEN: In his reply, he has stated that after all KRIBHCO is a
cooperative, but the Government is a major shareholder. So, whatever is the decision, the
Government is a party to that because without the Government’s consent, the Board can’t take
any decision. The whole responsibility rests on the management, because of the over-valued

sale and the loss to the Government exchequer.

My second point is that your reply says that it could not yet recover the cost of acquisition.
So, what is the time-bound programme to ensure that it is developed after this? When the OCFL

was taken over by the KRIBHCO, why are OCFL workers discriminated in terms of wages and



salaries vis-a-vis the workers of KRIBHCO creating a serious unrest in the plant and disturbing

productivity ?

SHRI SRIKANT JENA: Sir, so far as the workers’ issue is concerned, that aspect was not
mentioned in the question. It is a separate company. KRIBHCO is a major stakeholder but it is a
joint venture company. If you want any specific details about the workers, | will certainly provide
it.

DR. K. MALAISAMY: Sir, we have come across a number of deals between two private
parties, two owners purchasing, selling, etc. In a matter like this, will the Government have any
mechanism to check malpractices and evasion of income tax or other taxes? What | am trying to
say is this. Will the Government have a mechanism, a fool-proof mechanism, to check the

evasion of income-tax or other taxes in a deal between two private parties ?

SHRI SRIKANT JENA: Sir, so far as income tax and other related issues are concerned, in
fact, if any violation or aberration takes place anywhere, the concerned Ministry or the

concerned Department takes notice of it and then takes appropriate action on that.
Remunerative price for potato growers

*122. SHRIMATI KUSUM RAI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that prices of potato have fallen to Re. 1to Rs. 2 per kg. in the

wholesale markets when the crop of potato is ready with farmers for sale;
(b) if so, the details thereof;

(c) whether Government is aware that cost of production of potato lies at least between
Rs. 5to Rs. 7 per kg. and poor farmers are compelled to sell their product at less than their cost

of production; and

(d) the steps Government will take so that farmers can sell their potato at a rate higher

than their production cost?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (d) A Statement is
laid on the Table of the House.

Statement

(a) to (d) Data for potato wholesale market prices collected by the Directorate of
Economics and Statistics, Department of Agriculture and Cooperation does not indicate potato
prices falling to Re. I/- to Rs. 2/- per kg in the last one year. Department of Agriculture and
Cooperation has a Market Intervention Scheme (MIS) for procurement of various horticultural
commodities including potatoes, generally perishable in nature and not covered under the

Minimum Support Price (MSP) Scheme. The cost of production of potato varies from region to



region. However, to avoid a situation of distress sale by the farmers, the State/UT Governments
send requests to Government of India for intervention under MIS. No proposal has been received

from any State Government in this regard.
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Intervention Scheme. If the State Government is ready to accept the idea to share 50 per cent

losses, then the remaining 50 per cent losses would be borne by the Government of India. The
Government of India will depute NAFED to purchase from the open market in order to protect the
interests of the farmers. But for that purpose, we require a request from the State Government.
Till today, we have not received any request. If any State Government, whether the West Bengal
Government or the Uttar Pradesh Government, sends this type of request, we will definitely start
purchasing and support the farmers. Secondly, | have received a request letter from the hon.
Chief Minister of West Bengal saying that for the last three-four years, there were conscious
efforts to establish themselves in the South East Asia market and that they were supplying
potato regularly to the South East Asia Market. It is not very easy because Australia is sending,
Brazil is sending, America is sending and their cost of production is less as compared to India. In
such a situation, in the last three-four years, the Government of India was helping the farmers of
West Bengal and providing subsidy just to reduce the transport cost. The Government of India
has borne some of the burden. | have received a letter from the hon. Chief Minister. As per his
own assessment, there will be glut of potato in the State and in such a situation he wants to
export quite a big quantity to South East Asia and he wants that the Government of India
should support them financially and if possible, the Government of India should also try to
acquire some of the refrigerator containers which can protect potato. These two suggestions are
there. We are going to take a decision on the second suggestion made by the hon. Chief

Minister.
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cold storages. But, actually, we set up 157. So, we have crossed the target. Therefore, if there

is any such proposal from the Uttar Pradesh Government, then, under the Horticulture Mission,

we will, certainly, be happy to consider it.
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SHRI MANOHAR JOSHI: Sir, the question asked is in the interest of farmers. | remember
the hon. Minister said two days ago, while replying to the debate in the House, that the price of
potato was Rs. 2 per kilo. Today, he is saying it is Rs. 4 per kilo. | would like to know why there
is this difference. Secondly, | am also interested in knowing how you arrive at the cost of

production of an article.
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For instance, at Kanpur in Uttar Pradesh, it is Rs. 5 per kilo; at Bhubaneswar in Orissa, it is Rs. 6
per kilo and so on. This is the retail price. But the farmer is getting much less than the retail
price. He always gets a price much less than the retail price. So, when it is being sold at Rs. 5
per kilo in retail, it means that the farmer may not be getting more than two or three rupees per
kilo. Now, coming to the other question that the hon. Member has raised regarding cost of
cultivation, according to the information available, the cost of cultivation of potato varies from
State to State. In Punjab, the cost of production is Rs. 2.49 per kg; in West Bengal, it is Rs. 3.56
per kg; in Uttar Pradesh, it is Rs. 2.74 per kg; in Jharkhand, it is Rs. 1.90 per kg. Thus, it varies
from State to State. Now, which are the items you take into account to come to the conclusion
about the price? we found that the value of hired human labour, hired bullock labour, own
bullock labour, own machinery labour, hired machinery charges, seeds owned and purchased,
insecticides and pesticides cost, manure, owned and purchased, fertilizers and their cost,
depreciation of the implements and farm building, irrigation charges, land revenue, cess and
other taxes, interest on working capital, interest on the value of owned fixed capital assets
including land and rental value of their own land and imputed value of family labour. These are
the items. %Wﬂ’s’ﬁﬂﬁﬂ'&&ﬂﬁ?%{'ﬂgw procedure B ghdr gl
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MR. CHAIRMAN: Thank you. Question No. 123.

i} FEd Agaa! : IR, AT G He AR AT Hed ...(FaEH)...
MR. CHAIRMAN: No, please. You have asked your question. ... (Interruptions)...
it HHTS SRR : TSI ARBRI BT T8 BF TP TATGH ? ..(TALT)...

MR. CHAIRMAN: | am afraid, it is not the way. You have asked your question.
...(Interruptions)... 1 am afraid, you cannot have a second supplementary.
...(Interruptions)...

i} e gl : *
MR. CHAIRMAN: No, this is not recorded. Question No. 123.
Import cost and subsidy outgo for urea

*123. SHRI MOHAMMED AMIN: Wil the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the total quantity of urea produced indigenously and quantity of urea imported since
2003, year-wise;

(b) the average import cost of urea since 2003, year-wise; and

(c) the total subsidy outgo for indigenous and imported urea since 2003,
year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (c) A Statement is laid on the Table of the House.

*Not recorded.



Statement

(a) and (b) The year-wise details of urea produced indigenously, urea imported and
average import cost of urea since 2003-2004 is given below :—

Year Indigenous Imports Qty. in lakh MT Weighted Average
Production C&F price of
Qty.in imported urea
lakh MT inUS $ per MT
From Through Total From Through
Oman STEs* * Oman STEs* *
2003-04 192.03 0.00 0.00 0.00 0.00 0.00
2004-05 202.63 0.00 6.41 6.41 0.00 237.88
2005-06 200.98 13.25 7.32 20.57 155.23 258.56
2006-07 203.09 18.37 28.82 47.19 168.66 248.85
2007-08 198.58 18.91 50.37 69.28 180.10 344.20
2008-09 199.22 19.06 37.61 56.67 232.79 524.41
2009-10 178.26 17.41 31.25 48.66 168.10 276.96
upto Jan. 10
k%

(c) The year-wise total subsidy outgo for indigenous and imported urea since 2003-2004
is as under:—

Year Amount of subsidy on urea (Rupees in crore)
Indigenous urea Imported urea Total
(Gross)

2003-2004 8521.00 0.82 8521.82
2004-2005 10243.15 742.37 10985.52
2005-2006 10652.57 2140.88 12793.45
2006-2007 12650.37 5071.06 17721.43
2007-2008 16450.37 * 9934.99 26385.36
2008-2009 20968.74* 12971.18 33939.92
2009-2010 13588.84 6103.40 19692.24
upto Jan. 10

*includes bonds of Rs. 3500 crore in 2007-08 and Rs. 3000 crore in 2008-09.
**STEs - State Trading Enterprises.
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SHRI SRIKANT JENA: Sir, though this is not a part of this question, but | would like to say
that the Government has taken initiative; the Cabinet has already taken a decision for the revival
of projects. The final view would be taken by the Cabinet which is viable; in which route the
plants can be revived, that is also under consideration of the Government.

SHRI KUMAR DEEPAK DAS: Sir, in his reply, the Minister has said that the indigenous
production of urea is lessened year by year. In 2003, it was 192.03 lakh MT, in 2006-07 it
increased to 203.09 lakh MT. In 2009-10, it becomes 178.26 lakh MT. Indigenous production is
less because there is no proper planning. Sir, in my own

t[Transliteration in Urdu Script].



own State, there is Namroop Fertilizer Plant. There are three units and they are all old units,
there is no modernization plan. The Ministry has already proposed to establish the fourth unit.
But, there is no modernization and no planning. How can the production of indigenous urea go
up? | would like to have a specific reply from the Minister whether the Government would do a
proper planning and modernization of the old plants.

SHRI SRIKANT JENA: Sir, the Government has already taken the initiative and incentive
also has been given to the plants who are trying to convert from Naphtha-based to gas-based.
On the basis of that, the production has increased. So far as Namroop is concerned, the three
units are not running satisfactorily and the Government too is seriously considering to go in for
the fourth unit instead of having units which cannot be revived at this stage now.
...(Interruptions). ..

MR. CHAIRMAN: Mr. Baishya, do not intervene. Shri Tiruchi Siva.
DR. V. MAITREYAN: Sir, the Minister is not there. ... (Interruptions)...
MR. CHAIRMAN: Please do not intervene, Dr. Maitreyan. ... (Interruptions)...

DR. V. MAITREYAN: Sir, we appreciate that the MoS is a knowledgeable Minister. But the
Cabinet Minister is absent.

MR. CHAIRMAN: Please do not intervene. ... (Interruptions)... Please, Dr. Maitreyan.
DR. V. MAITREYAN: | seek your protection. ...(Interruptions)...
MR. CHAIRMAN: | am sorry, protection for something unusual is not given.

SHRI TIRUCHI SIVA: Sir, the MoS can answer. ... (Interruptions)... All Ministers are equal.
...(Interruptions)... He cannot compel.

DR. V. MAITREYAN: Some are more equal. ...(Interruptions)...

MR. CHAIRMAN: Yes, Mr. Siva, please go ahead. ...(Interruptions)... Dr. Maitreyan,
please.

SHRI TIRUCHI SIVA: MoS can reply. ...(Interruptions)... You cannot frame new rules.
...(Interruptions)... As per the data given by the Minister, Sir, the subsidy given to imported
urea, when compared to the indigenous urea, is double the amount. For example, if it is Rs. 50
crores for one lakh metric tonnes, it is Rs. 100 crores for imported urea. As my colleague asked,
I would also like to ask the Minister that when they have plans to revive the sick units and
encouraging new conversions, whether there is any timeframe to increase the indigenous
production and lessen the burden of importing urea and giving more subsidy on that imported
urea.

SHRI SRIKANT JENA: Sir, exactly, that is the intention of the Government to revive the sick
units and also to strengthen the existing units so that they can run in optimum capacity. On the
basis of that, the Government has taken initiative and decision has been taken in this direction
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and, probably, the revival of the closed units is under the consideration of the Government and
the Government may take a final view soon.

SHRI SANTOSH BAGRODIA: Thank you very much, Mr. Chairman, Sir. | find that in seven
years the production is static. This is a very serious matter because no industry can survive
particularly when the demand is going up and we want agricultural revolution and all that and we
know production in every field is going down. Urea is the most important nutrient for increasing
productivity. Now, one side is that the production is not increasing. The second is, the im
ports are, | find, one is from Oman and another is STE. The STE is importing double the quantity
and the rates are two-and-a-half times more. Can you not get from Oman more quantity and
why do you have to import through ST and pay more than double? Can the Minister explain,
please?

SHRI SRIKANT JENA: Sir, the Oman unit is a joint venture unit and the price has been well
settled right from the beginning and the quantity is also fixed. Therefore, that way it is not
possible. They cannot give more than the quantity that has been agreed upon with them and
whatever is the other import from other countries, it is determined by the market price. On the
basis of this market price, the subsidy is also determined because the urea MRP has not been
changed. Therefore, the subsidy part is increased automatically from when the international
price of import is hiked.

National Higher Education Finance Corporation

*124. SHRI JAI PRAKASH NARAYAN SINGH: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that to give impetus to educational reforms, Government is
planning to set up National Higher Education Finance Corporation (NHEFC);

(b) if s0, the details in this regard; and

(c) what will be the role of NHEFC for technical institutes, universities and schools once it
is operational ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (¢)
A Statement is laid on the Table of the House.

Statement

(a) to (c) A proposal for the establishment of National Education Finance Corporation
(NEFC) is under consideration, which aims at providing loans for infrastructure development
and expansion of educational institutions, as well as refinance facility for educational student
loans.

oY 517 geTer ARE fE - gy ST, IReR e I S B foxt e a5 v
PR ST BT 81 H 59 4w | H2A1 S | g A1 Aredl § 6 39 WA Bl authorized share
capital FIT BT 3R FIT IE ARATT non-recognized RATHT Td fIereral &1 eIl SUT
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BRI AT Haed UGC AT T faeafdenedl & \eradl Suae SHRIYT, Ul fIaR 4
|

it B Rysgel - FTfy oY, ot WRER 7 ®1$ Tar vy 98 forar & f% Education
Finance Corporation znfud foan NIMEISE P o 5 I8 had proposal Eal stage WX g aiR BNl
TR IREGR H TG gl T8 8, T WA HHIRH J redia o) I8 8 MR T8 proposal 34T 721
TRE W freeze a1 6T TRAT &, <Ifh AT ST AT YT 2, ISP H&H H H ATIHT IATT A8
g f& 3R Education Finance Corporation ¥ITfUd 8T, A1 AR | I8 & fb 3T & fa S
BT education sector H VHT AMfRY MR fITT T41 SYT B, 98 HIW! 18] §, J4ifd g 9
Private Educational Institutions g}f T Aided Institutions g}f T Government Institutions ﬁ, ST U
educational infrastructure & %IQ TR E\, I8 SUAL 78] 81 3R Education Finance Corporation
Eﬁ“ﬂ, ar AR aqra g Eﬁ"ﬂ fop 94} sectors I S finance BT STRT %ﬁ"ﬂ 3R 94T sectors Bl
98 access BIFI A1RT

sft ST vere AREY 4T : 78Iy, 39 99 § Py fJened iR daeiel Wvem 9k
TATSAICTS AT GOl AIRIAT UR Il RET 8 3R 57! (ST Pl 7 1 ARBRI FRATY AT et
g 3R 1 &Y 3728 IR-WRER offices 7! FSAAT &1 A1l €1 gai & oral Y qafe g1 e g1 H
3MTIP ATETH F A A Sff & I8 S Ared § {6 a8 o 39 < foemy ), dois e &
TE RATIT IR I3 T, I9H IR A= 91 feafemerdl ok faenesi & R $v =R fea
27 3R If 781 fhan &, 1 SHHT T HROT 872

it e Rieer : 5t a& recognition T HdTel %, it has nothing to do with the Educational
Finance Corporation. ST&f @@ recognition T aTel &, I I YMSHICTS Bl & AT RSIRIERG]]
1 39H finance BT Eﬁ‘é’ dlec]dh B Bl TR recognised institution %\’, T finance STOR AT 3R
3TN recognised &l 8, 1 $9 finance fer

SHRI P. RAJEEVE: | would like to know whether the proposed new mechanism would
replace UGC and if so, whether education is a subject under the Concurrent List. Has the
Central Government made proper consultations with the State Governments before

implementing or planning new proposals as per this?

SHRI KAPIL SIBAL: Sir, | might just clarify. This has nothing to do with the UGC. Let me
explain what the purpose of an Educational Finance Corporation is. At the moment, Sir, under
the present policy framework if you want to set up an institution there is no Government agency
that can finance you. So, there is no access to finance to setting up a new educational
institution. So, he will have to go to the bank to actually get financing from the bank at the
lending commercial rate. Now, human resource development is not considered as infrastructure
development and the Supreme Court has said that this is charity, this is for public service. So,
an activity which is for public service has to borrow if he wants to set up an educational

institution at commercial rates. But, an activity which is in the infrastructure sector, namely
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physical infrastructure, you can borrow at softer rates because that is priority sector. So, what
the policy framework within which we are working is, that anybody who wants to set up an
educational institution should have access to finance. That is the first purpose. This has nothing
to do with UGC. Secondly, if you set up an educational institution, under the present guidelines
you will get grants from the UGC or from the Government or under schemes of the Government
only when you have achieved certain milestones. Now, in the meantime if you want to enhance
your infrastructure — and nowadays, with research and development expanding exponentially
— you need new capital investment. There is no way that you can get finance. You have to
cross many milestones. So, when we set up an educational finance corporation, our objective is
that anybody who wants to set up an educational institution should have free access to finance
as a priority lending sector. What happens is, when you call it charity, State Government control
fees. Once it is charity, State Government control fees and they cannot increase fees in their
institutions. Many of them do the kind of practices that they are doing and that is the root cause
of the problem. When they will have free access to finance and every child has free access to a
loan why will he need to sell the family silver to enter into an educational institution? So, | think it
is the need of the hour and | would request you to give me suggestions as to how we must move
forward because unless we build that infrastructure and capital we will not be able to move

forward.

DR. T. SUBBARAMI REDDY: Sir, | would like to ask the hon. Minister, it is a very welcome
measure that this Government is planning to set up a National Higher Education Finance
Corporation. Just now the Minister said that it is very difficult for institutions to get loans at softer
interest. It is very important. In his reply he said, ‘under consideration’. It is a very normal, vague
reply of the Government. | would like to get a categoric reply. When is he going to set up and
how is he going to plan for it and how is he going to help the universities and also the educational
institutions and other universities? So, | would like to know what is going to be the role of the

corporation. He must come up with a time frame and commitment.

SHRI KAPIL SIBAL: Sir, in fact, in reply to his first query, | made it clear that this in the form
of a proposal. It is not a decision of the Government yet. We are moving forward with this
proposal. My Ministry is extremely keen in that proposal and | want the support of the House,
because unless we move forward in this direction | don’t think we will solve the problems of
access. Remember, Sir, we want to improve our GER. At present, out of every 100 children who
go to school in India, only 12 per cent reach colleges and 88 per cent do not reach college. We
want to improve our GER Ratio to 30 per cent. In any developed country, 40 per cent of every
100 children reach college. Sir, it is 6 per cent in Sub-Saharan Africa. In India, it is 12 per cent.
The global average is 23 per cent. Are we not doing a great injustice to our children? We want
our GER Ratio 30 per cent by 2020. How will we increase it? We will increase it only if you have

access to finance... (Interruptions)...
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SHRI PENUMALLI MADHU: Increase your Budgetary allocation ...(/nterrupt/ons)...
7t SEARTIT 9Ifdn : W), TF.MR. S #H [ A MY & ...(IEH)...

MR. CHAIRMAN: Please, do not intervene...(/nterrupt/ons)...tITfﬁ[ S, 98 U wilel
..(FILT)...

SHRI KAPIL SIBAL: Therefore, Sir, as | said, this is in the form of a proposal in our Ministry.
We are very serious about it and we hope that the Government will finally take a decision in
favour of this proposal.

Y ST 991E : R, §R7 U BICT AT 9aTd 2 ...(Sqae)...
it SR UIfor - ﬁiﬂwﬁadmissioniﬁrquotaaﬂmﬁ?
it |umafay : arfor <ft, wiet...

ofY TS RIS : OR, WRT U BIeT 91 WdTd g1 S Education Loan S& 3 fiyedr &, af &m
3T I B allocation << 8, ST quota < & b 3T SINTY AT I BT MU BT Y€ TR
g <A1 BIAT1 8, AT JB] FaTd Bl

SHRI KAPIL SIBAL: Sir, this is the whole point. The proposal is that anybody — under
privileged or privileged — who wants a loan for setting up of an educational institution or if any
child who wants to go to an educational institution where the fees are high should have access
to a loan. There can be no discrimination between one and another. That is our policy. And, Sir,
the rate of interest, hopefully, when the proposal goes through, will be priority lending sector
rate.

SHRI RAJNITI PRASAD: Sir, that is not my question. My question is...
it |uTafar : 81 79T Now, Question No. 125.
Quality of education in foreign university centres

*125. SHRI THOMAS SANGMA: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the number of foreign universities which have been allowed or given permission to set
up centres in the country;

(b) whether there is any process to check and ensure the quality of education in these
institutions; and

(c) ifso, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (¢)
A Statement is laid on the Table of the House.

Statement

(a) to (c) 100% Foreign Direct Investment (FDI) through automatic route is permitted
in the Education Sector since 11th February, 2000, without the authority to confer foreign
degrees.
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At present, the All India Council for Technical Education (AICTE) has framed regulations,
for entry and operation of foreign universities/institutions, imparting technical education in India
and seven collaborations between Indian and foreign institutions have been registered by AICTE

under the said regulations.

A legislative proposal for regulating the entry and operation of foreign educational

institutions in India is under consideration of the Government.

SHRI THOMAS SANGMA: Mr. Chairman, Sir, hon. Minister in his reply has stated that a
legislative proposal for regulating the entry and operation of foreign educational institutions in
India is under consideration of the Government. Sir, the hon. President’s Address before the
commencement of the current Budget Session also stated that the Bill known as the Foreign
Education Providers (Regulation) Bill is going to be introduced very soon. Sir, we are aware that
once this Bill is introduced, it will allow foreigners to set up independent colleges which will be
treated as deemed universities offering independent degrees without having to seek affiliation
from an Indian university or tie partnership with others. This means, the introduction of this Bill...

MR. CHAIRMAN: What is your question?
SHRI THOMAS SANGMA: | am coming to that.

The Bill received very well in many parts of the country, particularly in the North-Eastern
States and my own State of Meghalaya which | represent here. However, my question is, when
the Bill is moved for consideration, will the Government ensure or direct or ask the foreign
universities, which would set up their campuses in India, to set up their university campuses not

only in the Metropolitan cities but also in places like the North-Eastern Region...
MR. CHAIRMAN: Please, don’t make a statement. Put your supplementary.

SHRI THOMAS SANGMA: My supplementary is, whether the Government will ask or direct
the foreign universities to set up their campuses not only in Metropolitan cities but also in the

North-Eastern Region where the tribal people of North-East also avail such facilities.

SHRI KAPIL SIBAL: Sir, first of all, | would just like to inform the hon. Member that all the
inter-Ministerial consultations are over and the matter is to go before the Cabinet very soon and
it would not be fair for me to discuss the details of the Bill at this point of time. But, the broad
parameters do not require us to direct any investors in this country who want to set up
educational institutions as to where they should go and where they should not go. In fact, we do
not give directions to anybody or any educational institution in this country. But, when the
Government sets up educational institutions, we are aware of the paucity of such institutions in
the North-Eastern States and the Government on its own will endeavour to ensure and
strengthen the educational infrastructure in the North-Eastern Region. And, the Government, on
its own, will endeavour to ensure and strengthen educational infrastructure in the North-Eastern

Region.
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SHRI THOMAS SANGMA: Sir, considering the Indian socio-economic and cultural
contacts, and to provide quality education to different sections of the society, whether the
proposed Bill has any specific provisions to ensure that the foreign universities and other

universities, in India, apply and follow the reservation policy.

SHRI KAPIL SIBAL: The law of the Supreme Court, as of today, is that in the education
institutions, which are private and unaided in this country, there is no reservation.
...(Interruptions)... That is the law of the Supreme Court. And, we will not make foreign-

education-providers any different. ... (Interruptions)...
SHRI JESUDASU SEELAM: You have to amend the law. ... (Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Shri D. Raja. ...(Interruptions)...
You can express your views appropriately at the right time, but this is not the occasion.

...(Interruptions). ..

SHRI D. RAJA: Sir, the answer says, “A legislative proposal for regulating the entry and
operation of foreign educational institutions in India is under consideration of the Government.”
When that legislative proposal comes before us, we will see whether it is necessary or not. But
there is a mention in the President’s Address that there is a paradigm shift in higher education.
As per the Minister’s statement, |, so far, understand the paradigm shift means de-regulation,
privatisation and commercialisation. And, the answer says that there are seven collaborations
between Indian and foreign institutions. Having said that, my question is whether any study had
been made on these collaborations. What is the experience? What is the impact on the equity,

equal access to education and on the quality and contents of education?

SHRI KAPIL SIBAL: Sir, | would like to inform the hon. Member that, in fact, this shift is not
towards de-regulation, but the shift is towards regulator. At the moment, foreign education
enterprises are in India, but are not regulated. They are collaborating with private universities
without regulation. The purpose of the Foreign Education Providers’ Bill is, in fact, to regulate
them. And, our intention is to set up, what is called, the National Accreditation Authority. The
National Accreditation Authority Bill has been cleared by the Group of Ministers. It will be coming
to Cabinet very soon. Once the National Accreditation Authority is set up all institutions, whether
in India or outside India, which want to come into India will be subject to the national
accreditation process. And, only an institution of quality will be allowed to enter the space of
education in India to ensure that there are quality institutions that operate. As far as the
eight universities are concerned, which you are talking about, yes, seven permissions have
been given by the AICTE. And, those permissions have been given after due deliberations
that they are institutions of quality. In fact, there are 69 institutions that are operating outside
the AICTE framework. And, because of the fact that we have no regulation, we want to
regulate them. So, it is a shift not from regulation to de-regulation, but from de-regulation to

regulation.
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SHRI D. RAJA: No; no, that is... (Interruptions ). ..

MR. CHAIRMAN: Mr. Raja, no arguments please. ...(Interruptions)... Please sit down.
This is not the occasion. ... (Interruptions)...

SHRI D. RAJA: You have not replied to my question: What is its impact on equity and equal
access to education? ... (Interruptions)...

SHRI KAPIL SIBAL: This is equal access to education. ... (Interruptions)...

MR. CHAIRMAN: Mr. Raja, this is not the occasion for an argument. ... (Interruptions)...
SHRI D. RAJA: You are not answering to my question. ... (Interruptions)...

SHRI KAPIL SIBAL: | am answering it. ... (Interruptions)...

MR. CHAIRMAN: Please, Mr. Raja, resume your place. ...(Interruptions)... This is not an
occasion for an argument. ... (Interruptions)...

SHRI D. RAJA: Sir, it is a serious matter. ...(Interruptions)...

MR. CHAIRMAN: It may be a serious matter, but there is a procedure by which we discuss
such matters. ...(Interruptions)... | am afraid, this is not going on record. ...(Interruptions)...
This is not the occasion for it. ...(Interruptions)...

SHRI PENUMALLI MADHU: Sir, please allow Half-an-Hour Discussion on it.
...(Interruptions). ..

MR. CHAIRMAN: Please move through appropriate  procedure for it.
...(Interruptions). .. Shri Karimpuri. ... (Interruptions)...

7} SR g HAYRY - IR, H ROy HAT ST I I A1 ATE1 g (o a1 397 e 4
USYcS HRCH, USYeS ¢I5ed 3R &R Thds Foliel & fory Rerder @I uifersdl 27 s696
AR HAT S 7 1l I o S 6 faaed 81 A1 99 faahd Pl gR BRb Ry H3AT Sff
g7

SHRI KAPIL SIBAL: Sir, | made it clear that whatever law is applicable in the land to private
unaided education providers will be available to foreign education providers also; they will not be
treated any differently.

MR. CHAIRMAN: Thank you. Shri Raashid Alvi.

2} INE oA : W, TP AMERI-3MERT FHRIAZS Bl O 8T 81 BRA
ATt a=mh, o STl @1 aear BIRT YFafiet § Tl Sl uIg, a1 WRBR Dl AT
el F TR g= Bl &G 2 [P g8 {69 ave 4 ugw ? Hard Yol T 8 6 @i oie
TR & IR H WRHR T A9 I 7| W, BRT AR @1 a1 vis AR e
AT & 3iax AR ATEd B AT & IT 781 ATH © 1P ST <afTst a & Srad T8
g, sl 15 AT 4 Al &b 3iar I, ool & UIheR P ATScHE 81 8l UT RE! 2

Y |HTafY : 3T FaTe 4foyl
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SHRI RAASHID ALVI: Where is the question of quality of education in foreign universities if
we are unable to look after our own universities? And for the last 15 years... ... (Interruptions)...

MR. CHAIRMAN: What is the question?

SHRI RAASHID ALVI: ...nobody is working in Urdu Department as a Professor of Urdu. |
want to know whether the Minister has taken any action and whether it is in the knowledge of the
Minister.

SHRI KAPIL SIBAL: Sir, this question has nothing to do with foreign education providers,
but, in any case, since the hon. Member has asked the question, on the one hand, the hon.
Member tells me that we should allow the university system to function independently of
Government, on the other hand, he has also asked a question whether | have looked into it and
whether | am appointing Urdu teachers or not. Sir, | am aware of the fact that there is a paucity
of Urdu teachers, and we are trying our very best to persuade the University to, in fact, have
more teachers in Urdu in the University.

MR. CHAIRMAN: Q.No. 126. ...(Interruptions)... Mr. Pany, please. ...(Interruptions)...

S10 FHTHR BIR: AR, H A1 T2 Y&+ AT&T 1| ...(&GEH).... Sir, | come from an educational
institution. Please allow me. ... (Interruptions)...

MR. CHAIRMAN: Please allow your colleague to ask the next question. ... (Interruptions)...
S10 IHTHR BIR: IR, H T Yo1 18 ol

MR. CHAIRMAN: No. Mr. Pany. ...(Interruptions)... | am afraid, | cannot go beyond three
supplementaries. Mr. Pany, please.

IS H fHam=l gRT SR
*126. 31 SEARTI 9TM0T: 97 HY 3 I8 I B HUT BN [
(F) 1376 IS A i fHari gRT §:WS AMHATARIT & AR F1d RBR & IR
3 I 81 T 5
(@) af =, a T kT T E;
(1) R F=IT AR 7 59 HdGT20el e TR I AR DI HIs AATE 4l 8;
(@) Il e, q3H R I5T IR &1 a1 gfaferan g; 8iR

(¥) PR ERI 9 THR AMC W B qb AR HIF-DI I YA HEH ISR SN BT
frar 872

P 3t (3ft TRE T@AR): () 9 (3) T [Jav0r 991 ded IR 7 e a2
faa=or

(P) ¥ (3) T R 1 Fd a1 & 6 waar &, RovR afe & R A &
41 BT IHTETST &b ATl 31.1.2010 T T &1 3 HTSAT H Frord fHy Y &1 ST TRBR |
S FRIT STHEIRIT IR BRUN T HA BT AR a1 77 81 50 ARSR 7 Gaa fovan 2
o BT AR &b s AHA! &b oY & IHTHIID J (o)) AHA 15 Yferd gRT Sfidl
TTehT < T B
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JE, BT SR A fHAMT §RT FHET B e Y IST TRBR H UG T8 8s ©
HRA AXPR RT PV &5 § W Gt Al & FATET & oy 99Td Had IS 3iR fham
3! FIRT 31 GIRA & Y IR IR §RT Yw A~ w1l & T8d 58 WERI & I_
[ wfh Ffd 81l 81 IS S e Qo1 (SIREAETS) & T8d WhiH/SrRidGH! B
TR &3 3R BrIa # fF7o7g o @t 2ifth 57 SRR & 9 fadsiiad o 41 718 ® aifs
TR §RT IR @ra Rl ok il & efed sRied 3% 6y 51 96| 530
THR WRA GXBR B A T Al (RIS &R SrIaa 3§ 1521 &1 FeHRar &1 gRebe
BT 81 I Bl RRART F T W% 2009 BT 11T 61, 3§ 199 ARPRI Bl {HAMI §RT
[T DI S dTell FHIT3I & FHTEM b g STRY Whial & Sl AlS[aT e BT SuIT
PR I FATE &1 T3 B 39D IIfIRTH 3MUST I8 PN 3R T ATIGT 3hRABAT BIY B
eI Suered (T &1 JART WY T SRR gIRT AT SURHA HATI o fo7g fpam <1 et 2

ST WRBR 7 G (A1 & 6 P &5 BT Arvded o 9o & g feami 3 e
fRIRT 31 GuRT T Ps Tgdl &l YHIMd DI 718 2, ORI 3= Il & a1 et 8 — o7 4
A 3R I f[AH &1 9T B3 & g arqes U IR R 6 ol g 157 fhar SinT
BT TS, 3T [T SX W YHTIOIT 1Sl T fqaRor, Srennf/8 @™ & d8d forde R
RIS & foTg 50% TSTIETICT H&T HRAT, IRTAT Bl & qad I THT 32000 50 fH BT
PHaXS, TTHRT [IBT BRIHH b Ted 64000 80 A BT HANS 3R 8.62 ART AT Pl 5%
TST X TR TR 2009 H 1407.82 BRI 5. b el 01 BT faavol|

Suicides by farmers in Orissa

+%*126. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the reports of tragic suicides by farmers in Orissa also have started coming
to the Central Government now;

(b) if so, the details thereof;

(c) whether the Central Government has given any advice to the State Government on
this sensitive issue;

(d) if so, the State Government’s reaction thereto; and

(e) the effective steps proposed to be taken by Government in this serious matter and by
when?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (e) A Statement is
laid on the Table of the House.

Statement

(a) to (e) The State Government has informed that forty one cases of alleged suicides by
farmers due to crop loss, debt burden etc. have been reported in the media recently till 31.01.10.
The Government of Orissa has been requested to elaborate upon reasons for these alleged
suicides. The State Government has informed that Unnatural Death (UD) cases registered for
many cases of alleged suicides are under investigation by the State Police.

tOriginal notice of the question was received in Hindi.
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Though confirmed reports of suicides by farmers due to agrarian reasons have not been
received from the Government of Orissa, the State Governments have been generally vested
with powers under various schemes launched by the Government of India to take effective steps
to address all the issues pertaining to the agriculture sector and to ameliorate condition of
farmers. Under Rashtriya Krishi Vikas Yojana (RKVY), decision making power has been
decentralized to the State Governments in formulation and implementation of the
Schemes/Programmes, so that initiatives can be taken by the States keeping in view the locally
prevalent conditions and situations. Similarly, other schemes of the Government of India also
envisage participation of the States in planning and implementation. In the wake of the drought
that has affected Kharif 2009, the State Governments have been advised to utilize the existing
provisions under the ongoing schemes in order to address the problems faced by farmers.
Moreover, funds available under the Calamity Relief Fund and National Calamity Contingency

Fund can also be used for drought mitigation efforts.

The Government of Orissa has reported that for improving financial conditions of farmers to
increase profitability of agriculture sector, a number of initiatives have been taken which inter-alia
include constitution of State Farmers’ Commission to work out a comprehensive strategy for
achieving sustainable and equitable agricultural development in the State, distribution of certified
seeds at subsidised rates, providing 50% subsidy for lift irrigation projects under ‘Jalanidhi
Scheme, coverage of about 32000 ha. of land under horticulture crops, coverage of about 64000
ha. of land under watershed development programme and disbursement of crop loan of Rs.
1407.82 crore in Kharif 2009 @ 5% interest to 8.62 lakh farmers.

i TSRO 10T g=yare GHIfT Aeiad| fodl W) e uR e i gHITy &l fawy
2 3IR fARIVSR fhAT1 B STcHET Ao U A9 51 BN #3015 Ueh Herar a1 5, a9
2004 ¥ ST fHAMIT §RT 3MTH §T B I &1 8 3R IS a1 I7h IR I ST T& 5

it | FaTe giovl

it BEARTIT 1T |R, 37T a9 2009 I ISHT H fHAFT BT FHEAT Y 88 © AR SHB
Y TRGR HfSAT Bt RUIE F8 BT 81 I8 aRAddhar 2.1

it [T 31T Fard gl

sft TEARTY AT TR, I8 WX ST 5T WRER & IRE A BT 11 & & 81 I8 T
BT, T A USTH 2] Bl Bl R, TSI BT S WAIRAS THHIRTS & gIRT 841 A1V, I8
T H TE 81 U1 §, S HRUT (B FMHEAT B & | I AFHI S F3 57 757 RBR
I FHH BT AR SHDT IARA o THANRME b gRT &1 H NRIRH< fham Sg?

MR. CHAIRMAN: Thank you.

#} TRT 9aR: FUIRT AEISY, S8l I WIRIRAC &1 FaTd 2, <2 9 ford=1 9t g, aradt
RIerT, IS WG &I YRI TIRT 9RT ARBR - Bl &, FilTh gHD] AGLIHAT &1 3T AP &5
BRI U1, BRATOM IR I Yoo IR f$Ts R I, AR 3fTSTdhdl ST, BRINE MR I
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e, I < ST I YA IR FATS R 6 IR H 377 7T I &1 I8 91 99 § {6 TR I 5
Rreprarc 1T fob ST & P& fai 3§ S A9 QUIc U1s¥ &, 98 fhami &l el f¥efdl 2| a8
R AHe TaTHE $ FEAN | WG Bl Sl FaRAT 2, SHH IR B Bl Aaeddal 31 7
FRKIT AR TR 5T ISR I Hicde [HA AR I8 Iqar 6 Al smue! vsaid &
STETIDH 8, Al 89 TS o & o7y 91 AR 81 AU 37 AR Bls Jfen =13y, 1 89 8
e 9 < & forg TR &, FR i Ha waie ursw feari of el vz, I8 Raf 3o 781 81
TS ST 3 & AR 1G9 B WIS DI IR B Fdhdl &, FlD 3HD! IATIDBT < DI T,
ST HRA TRBR 3MTD! YRI TRE A TN <1 o Ty TR Bl 3T HRIRHC SATRT IgT8U
SO S1-3I |IeT Ugel T ave | WIRIRAT BIdT T, 399 IR 81 741 81 Sl A1 94
BT VT T, STH GeATS 21 SHPI 3R ORI B Bl AT 5l H I 5T AXPR ¥ Hicde
Hea | AfE 7o A FSRgae 1 BIs FARIT 7, A1 Ifs I 991 I el & 719 < <91, A1 981 R
WISl GRS vex Wiel B a1, H 758 TSR B &1 & oIy TR gl

#} BRI qIOT: R, RIS DT 7 VAT 81 771 2 fob # IS # fauer # doar g 8iR
P W A1 fuer 7 g1 R, AN QAT © 1 A1 BN H3i1 <%1 6 b PeraR 7l § AR J§ W
WRER H &, I81 B IS TP, AU Pl P75 ABR o [ARIH] Be<ll &, oAl A P FAT
B G81 Bl Y AIBR P 1Y AT Yd S8 AT, AAT A ATeiel AT A1 By F41
B W RBR H &, I8 TRBR b eI 6 1...(FIeM)...

oft gurafey: <Rau, THg H9 B

Y SEARTIV AL IR, § 19 FEdl g, 1 W AU F9G $H B 21 .(FAIH)... IR, TR
HET & b T8 ARBR B! fAherdl Bl bsi1d WK IR cognizance H i1 AT 8, giferg & #re=iar
B A3 Sl BT T=dTE <A1 €1 WR, I8 YA BT qaTd 51 319 ST & b KBK, DIRTYES FIAiiR
PIAEIS! $ T H U Ao TRFERME ST & F9T 3 6 gs 2| KBK H JIAiRR TH® T
fren 2, wifes wreeitg w50 S 7 Wfifhe Riel &1 9 wes &1 we1 gafon § s @ g 5
IR Yo 71 2 3R g8 R @UREId U i 2l ..(FaeT)... TR, PUT Hh vl fhami
B IFHEZT T TBR Pl Sa1P Bl 8, STAB] FAER I, TR S Had ol AR
7ol & @UTET @l & Ud URAR & T ARKAT I &R SY g3 ...(TIEH)...

Y quTafy: 3TahT FdTol R ?

S} TEARTVT 9If0T: IR, IRT G I © [P T80 W [HAmi BT e 81 81 § 901 I8
TR IHR TR 3R YRR 81 157 ARBR Bl © [ ...(TIeTH)...

it [HTIf: I8 A1 39T 9T 2, 319 FaTe Ifog?

it TEARTET 91T ¥R, H FaTe U= ST E...(FAEM)... TR, 57 WHR Hadl ¢ 6 a8
T BRET HHI ST, T BRET AN G-1171 519 g8 g GRAR F greir &) fb smg
ST judicial inquiry BRTSY, TH judicial commission SSTST, AT SHDT el AT &1 s Bl IR A
NI ...(IdYT)... Please cooperate, Sir. ...(cddHTH)...

MR. CHAIRMAN': This is not an occasion for statement. | am afraid, | have to disallow this. |
have to proceed to the next question. ... (Interruptions)...

it *fQ 3iHR YRITE: You will be surprised to know that people died due to hunger. It is a
serious question. ... (Interruptions)...
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MR. CHAIRMAN: Where is the question? ... (Interruptions)...

SHRI RUDRA NARAYAN PANY : Sir, the question is this ...(REET)... TR, AT &1 77T I8
5 <1 fopaar smcTean 3R YE&RI 9§ #_d §, FI1 AXPR 596 Y PIs judicial commission
Jorf?

sft IRE AR : o WRBR 7 O for@r 8 b Orissa High Court H 39 Heolde IR public
interest litigation 3T & iR Orissa High Court T $H®! WIHR a1 &, galely I8 #Hex
sub judiice B3N 1 B4 ISIAT TRBR -1 I8 $7HIH [T 21 STd R sub judice 3T 2, AT &9 $AH
BE qP S D &, T8 W ST BT | IS TITRIHAT &1, Al ST Tl &, Iod IRBR B fora=
PR AR B

SHRI RAMA CHANDRA KHUNTIA: Sir, it is a matter of great concern that people are dying,
farmers people are committing suicides and also there are starvation deaths in Orissa, in spite of

the loan waiver scheme, Minimum Support Price and other schemes of the Government of India

for workers and for farmers.
MR. CHAIRMAN: What is your question?

SHRI RAMA CHANDRA KHUNTIA: Sir, in spite of all these schemes, the farmers are not
getting benefit. In Orissa, farmers are bound to sell paddy at Rs. 750/~ per quintal. Would the
hon. Minister assure this House that the Government would appoint a Commission at the
national level and the State level, like the Women Commission, the Child Labour Commission
and the SC and ST Commission? Will you appoint a permanent Commission at the national level
and also at the State level to go into the problems of farmers and to see that the Central
Government schemes are implemented properly ?

ot IRE YR TR, 39 AT HHIYE Appoint BT HI W BIS NMTLIHAT Tl &1 THRAT
HIT &, I8 B4 A 31 I8 RIGRId € fh 98] Rl S3+1 &1 Jdg 781 8id1 81 B § Wexd W
TRIE B DI ATTLIRAT &, AT SHDT SR qel Freltll A1 89 Uh.1.3MTs. PI bel U= 1
ST Hex @ier & oy TR 2

37 IPTEs Efean: W), 98 Hex gdlio 81 L. (FaET). ..

SHRI GOVINDRAO ADIK: Mr. Chairman, Sir, last year, this Government made a provision
of Rs. 70,000 crores or so for waiving loans of farmers. As a result of which, Orissa also was
benefited; the farmers of Orissa could get some relief out of it. | would like to know form the hon.
Minister whether because of the loan waiver scheme, the rate of suicides has declined in a very

big way.

SHRI SHARAD PAWAR: Sir, by and large, from the information that | am getting from other
States, the situation seems to be better. TR ST8T Ih ISIT B! 910 & ool Ui ATl § ST
DI TWH H FH TMAR T8 §Hioer ferc off fh gAR e # wgarss (e & oisl 981 81 98
S S & el B, U8 Jaee ot 25 ARIE Bl fd 2 8iR 26 IR &1 31X #7570 9, TR
THAN B TG W I GRHR Bl foragl 1, IR-9R RAger W f2ar 21 86 I TWaR &)
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TR U Bl RS AT b TAR TBT TR 43 B FoUuR H RUIE gU &1 Y TIRIA crises I §U
g T 3 BRUN A §U &, SAD! Sd PR & & IR S PR &b d1a gD RUIC TqDT 31| STef
TP 9 T a1 AN 2, 39 759 7 BReeel weoe forar o f s9R 9= 31 $v 781 g
2, TR QT 91 | M 81 2 P 59 RuIS # iR vagerar yRRRIf 4 % 21 98f $9 55
YA GU &, ATST I8 WIHR B DI RT3 # 781 |

SHRI GOVINDRAO ADIK: Sir, the Minister has not replied to my question.

MR. CHAIRMAN: Please sit down. 21T H3Tel fFH1...(@@L)... I8 STeal ¥ Y8 oA1forg]

SHRI GOVINDRAO ADIK: Sir, he has not replied to my question.

i et fopere: Tafy Sft, § A SR S | ST A 6 S 9 o @lied &
T e BIURTA -1 97 FaReq &l &2 fUsel AT 2009 ¥ B &1 @{ieT 1 &, /1 A==
HAT ST I8 Fa?

3l IR AR ﬂﬁf Jure AIfeq <Y, @ifs — his question does not relate to the

subject. But, definitely, | am ready to supply this information to the hon. Member, if he gives me

separate notice.

MR. CHAIRMAN : Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Availability of foodgrains

*127. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the available stock of wheat and rice in the country at present;

(b) the quantity of stock of wheat and rice which is considered to be enough from the
food security point of view; and

(c) whether Government has prepared any action plan for storage of adequate amount of
foodgrains in the country ?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) The stock in the Central Pool as on 31.1.2010 was
206.23 lakh tons of wheat and 256.58 lakh tons of rice. The current level of stocks of foodgrains
(wheat and rice) in the Central Pool is adequate to meet the requirement of foodgrains under the
Targetted Public Distribution System (TPDS) and Other Welfare Scheme (OWS) at the existing
level of allocations. It is more than the buffer stock required at 82 lakh tons of wheat and 118 lakh
tons of rice as on 1.1.2010.

(c) The Government has prepared plans for storage of adequate amount of foodgrains.
For creation of storage capacity for the long term, Government has formulated a scheme for
construction of storage godowns through Private Entrepreneurs under a 7 year guarantee.
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Educational institutions being run purely for profit

+%128. SHRI BRIJLAL KHABRI: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether some private educational institutions, by resorting to education law, are
being run in the country solely with the purpose of earning profit;

(b) ifso, the number of such educational institutions in the country;
(C) whether details of such institutions have been collected by Government;
(d) if so, whether Government is working to control such institutions; and

(e) whether the education and future of youth has been hampered and is still being
hampered by such educational institutions?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (e)
[t has been stressed in National Policy on Education as well as in several judicial
pronouncements that education is a not-for-profit activity and commercialization of education is
to be avoided. Further, as per the UGC Act, 1956, the Commission has been empowered to take
steps to ensure that no candidate secures admission to any course of study by reason of
economic power and thereby prevents a more meritorious candidate from securing admission to
such course of study. The UGC Act provides that no college shall accept, whether directly or
indirectly, any payment otherwise than by way of fees; or any donation of gift (whether in cash or
kind), from, or in relation to, any student in connection with his admission to, and prosecution
of, any course of study. According to the information furnished by the UGC, the State
Governments have constituted Committee for regulating admission and fee structure in respect
of the private and self-financed colleges located in their respective jurisdiction.

All India Council for Technical Education have also formulated regulations for the purpose of
charging of fee by technical institutions. As per these regulations State level fee committee have
been constituted by the concerned State Governments which will prescribe fee to be charged by
technical institutions and also monitor the implementation.

A legislative proposal for prohibiting unfair practices in higher education is under
consideration of the Government.

Decline in agricultural productivity

*129. SHRIMATI T. RATNA BAI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the decreased agricultural productivity has become a concern;

(b) if so, the details thereof and the reasons therefor in the Eleventh Five Year Plan
period; and

tOriginal notice of the question was received in Hindi.
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(c) the future action plan prepared so far to tackle such situation with the help of private
people to improve the productivity of each item in future with proper budgetary allocation
according to the demand of each State?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (c¢) Though overtime
agriculture productivity of major crops has not decreased, low productivity in several parts of the
country, particularly for food crops, is a matter of concern. National Food Security Mission has
been launched in 2007 to specifically target the low productivity districts with an aim to obtain
additional production of 20 million tonnes of rice, wheat and pulses by end of Eleventh plan.
Similarly, Rashtriya Krishi Vikash Yojana has also been launched for enhancing investments in
agriculture sector which, interalia, will also lead to productivity enhancements.

Implementation of these initiatives coupled with ongoing crops and horticulture
development programmes have increased the production and productivity of food grains,
horticulture and other crops during Eleventh plan period. There is about 8% increase in
production and about 9% increase in productivity of food grains during 2008-09 as compared to
2006-07 (pre-eleventh plan). The total food grains production in 2008-09 was 234.47 million
tonnes, as against 217.28 million tonnes in 2006-07 with record production of rice and wheat
crops. The production of Horticulture crops was 214.71 Million tonnes in 2008-09 against 191.81
Million tonnes in 2006-07.

Apart from involving private agencies in supply of agricultural inputs to farmers and for
creation of post harvest infrastructure, States can engage with the private sector in Public
Private Partnership (PPP) mode through Agriculture Technology Management Agency (ATMA)
to improve Agriculture productivity in any district.

Engagement of private sector to promote Khadi

*130. SHRI B.S. GNANADESIKAN: Wil the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether there is any proposal to engage private sector in a big way to
market Khadi in our country and also develop and promote Khadi as a global brand;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) There is a proposal to revitalize the
khadi and village industries (KVI) sector for enhanced sustainability of khadi, increased incomes
and employment, increased artisan welfare and development of selected village industries
through a comprehensive Khadi Reform and Development Programme (KRDP) with loan from
Asian Development Bank (ADB) amounting to US$150 million for a period of 3 years. KRDP will
be implemented by Khadi and Village Industries Commission (KVIC) through 300 selected khadi
institutions.
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Recognizing the vast potential of growth in the KVI sector, it has been decided to implement
the KRDP with private participation by setting up a professionally run marketing organization with
majority share from private partner to harness the brand value of khadi, focus on product
development on the basis of changing demands of market, leveraging the unique selling
proposition of being a heritage product besides being eco-friendly. Private participation is also
proposed in the field of raw-material production through execution of PPP models in the KVIC-

run Central Sliver Plants besides sliver production at institutional level.
Constant rise in prices of sugar

1%131. SHRI BALAVANT ALIAS BAL APTE: Wil the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether prices of sugar are on a constant rise inspite of fixing the limit of

storage/stock, allowing duty-free import and other remedial measures;
(b) if s0, the details thereof and the reasons therefor;

(c) the volume of sugar production, its consumption, its availability, its demand and the

availability of stock during each of the last three years and current year as well; and

(d) the details of the action taken by Government to control prices of sugar and to

increase the production of sugarcane and sugar?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) The price of non-levy sugar (free-sale sugar) in the
open market depends upon a number of factors such as domestic production, demand and
supply of sugar; global supply, demand, shortage or surplus in the international market,
international prices; market sentiments and expectations etc. The prices have increased due to
interplay of market sentiments and demand-production gap. They have also decreased
responding to the measures taken by Government to augment domestic availability of sugar and
enforce stock holding limits. As on 03.03.2010, prices of sugar are showing declining trend as
compared to prices prevailing in the previous month as indicated below :—

Date Ex-mill prices of S-30 grade of sugar Retail price in Delhi
(in Rs. per quintal) (in Rs. perkg.)
Maharashtra Uttar Pradesh Delhi
1 2 3 4
15.01.2010 3650-3670 3890-3940 47.00
01.02.2010 3825-3845 4090-4240 43.00
15.02.2010 3390-3440 3650-3690 43.00

tOriginal notice of the question was received in Hindi.
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1 2 3 4

26.02.2010 3180-3220 3390-3440 41.00
02.03.2010 3050-3150 3440-3470 41.00
03.03.2010 3050-3150 3390-3415 39.00

(c) A statement indicating the estimated Season-wise production, availability, and
demand/consumption of sugar during the last three sugar seasons and current sugar season is
given in the Statement-| (See below ).

(d) The, Central Government has taken a slew of measures as given in the Statement-l
(See below), to augment domestic stocks of Sugar and to control the prices of sugar, which,
inter-alia, include permitting duty-free import of raw and white/refined sugar upto 31.12.2010,
imposition of stockholding and turnover limits on sugar dealers, stockholding limit on bulk
consumers of sugar and suspension of futures trading in sugar upto September, 2010. The
Government has also taken a number of measures to increase the production of sugarcane in
the country, details of the which are given in the Statement-Iil.

Statement-/

Production, consumption and availability of sugar during the last three
sugar seasons and current sugar season

(Figures in lac tons)

Particulars 2006-07 2007-08 2008-09 2009-10
Production of Sugar 282 263 146.8 160
Availability 326 368 257.6 240.7
Internal demand/consumption 191 205 220 230

Statement-1/

Steps taken to augment availability of sugar and control sugar prices in
2008-09 and 2009~ 10 sugar seasons

. Allowed duty-free import of raw sugar under Advance Authorization Scheme by sugar
mills on ton-to-ton basis with effect from 17.02.2009 upto 30.09.2009.

. Allowed duty-free import of raw sugar by sugar mills under Open General License
with effect from 17.04.2009 and opened up to private trade from 31.07.2009 for being
processed by domestic factories on job basis. Presently, this facility is in force upto
31.12.2010.

. Allowed duty-free import of white/refined sugar by STC/MMTC/PEC and NAFED
upto 1 million tons with effect from 17.04.2009 and opened up to other Central/State
Government agencies and private trade in addition to existing designated agencies
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with effect from 31.07.2009. Presently, this facility is in force upto 31.12.2010 with out
any quantitative cap.

. Levy obligation has been removed in respect of all imported raw sugar and
white/refined sugar. The white/refined sugar has been also allowed to be sold at the
discretion of the importing organizations, but sugar processed from imported raw
sugar is subject to accelerated releases.

. States have been requested to waive VAT on imported white/refined sugar so as to
make the imports competitive.

. The levy obligation on sugar factories has been enhanced from 10% to 20% of
production for 2009-10 sugar season only.

. Stockholding and turnover limits on sugar dealers were imposed vide naotification
dated 12.03.2009. Further, khandsari sugar has been brought under the ambit of
stockholding and turnover limit from 16.07.2009. Presently these limits are in force
upto 30.09.2010.

. An order has been issued vide notification dated 22.08.2009 imposing stockholding
limit on large consumers of sugar who are using or consuming more than ten quintals
of sugar per month as a raw material for production or consumption or use,
stipulating that such bulk consumers shall not hold sugar stock exceeding fifteen
days of their requirement. The notification has come into effect from 19.09.2009. The
stockholding limit has been lowered to ten days, and the revised limit has been
notified on 05.02.2010 to come into effect from 20.02.2010 and will continue for a
period of 180 days thereafter /.e. upto 18.08.2010.

. Futures trading in sugar in domestic exchanges has been suspended w.e.f
27th May, 2009 to curb any possible speculative tendency. Currently, this is in force
upto September, 2010.

. Monthly quotas of non-levy sugar for sale by sugar mills in open market, have been
sub-divided into fortnightly and periodically weekly targets for sale to ensure even
flow of sugar into open market.

Statement-Ill
Steps taken by the Government to increase sugarcane and sugar production

(a) The Central Government has now fixed the Fair and Remunerative Price (FRP) of
sugarcane payable by sugar mills for 2009-10 sugar season at Rs. 129.84 per quintal
linked to a basic recovery rate of 9.5% subject to a premium of Rs. 1.37 per quintal
for every 0.1 percentage point increase in recovery above that level. Hitherto, the
Central Government was fixing the Statutory Minimum Price (SMP) of sugarcane.
This FRP is substantially high over the SMP of 2008-09 sugar season which was
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Rs. 81.18 per quintal, with an additional premium of Rs. 0.90 for every 0.1% point
increase in the recovery above 9%.

(b) The Sustainable Development of Sugarcane Based Cropping System (SUBACS) is
one of the components of Centrally Sponsored Scheme (CSS), namely Revised
Macro Management of Agriculture Scheme (RMMA). The main thrust of SUBACS is
on the transfer of improved production technology to the farmers through field
demonstrations, training of farmers, supply of farm implements, enhancing
production of planting materials, efficient use of water, treatment of planting materials
etc.

(c) The Central Government provides Concessional loans at an interest rate of 4% per
annum to sugar factories from Sugar Development Fund (SDF) for modernization of
plant and machinery, expansion of crushing capacity, utilization of by-products viz.
baggasse for co-generation of power and molasses for production of ethanol,
upgradation of technology and sugarcane development including better irrigation
facilities, improved seed variety, ratoon management etc.

(d) A short term scheme has been announced for cane development in the current
financial year under which loans of Rs. 1.0 to 2.5 crore at 4% simple interest from
the Sugar Development Fund (SDF) are made available to sugar factories depending
upon their crushing capacity, for purchase of seeds, fertilizers and pesticides etc. to
be passed on to the farmers at the same rate of interest.

(e) To optimize processing of raw sugar along with cane juice to produce white sugar, a
scheme has been introduced in the current financial year for loans from SDF at 4%
simple interest to sugar factories to install balancing equipment so as to maximize
availability of processed sugar from imported raw sugar in 2009-10 sugar season.

Introduction of bullet trains

*132. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of RAILWAYS be pleased to
state:

(a) whether introduction of bullet trains in India was discussed with the Japanese Prime
Minister when he visited the country in December, 2009;

(b) if so, whether dedicated tracks would be laid for this purpose or the existing tracks
could be upgraded for fast running of bullet trains at a maximum speed of 250 km. per hour; and

(c) whether keeping in view India’s passenger traffic profile for another twenty years, this
project would be an economically viable project?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) No, Sir. However,
Japanese Prime Minister mentioned about the safety record of Shinkansen (Bullet) trains and
stated that these technologies could be put to use in India.
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Minister of Railways has announced in Budget Speech 2010-11 that Railways will undertake
construction of high speed rail corridors in India. Railways have identified six corridors and as
these projects require large investments, they will be taken up on the Public Private Partnership
(PPP) mode. Railways have proposed to set up a National High Speed Rail Authority for
planning, standard setting, implementing and monitoring these projects.

(b) and (c) Do not arise.
Installation of Anti-Collision Device in Railways
%133, SHRI MOTILAL VORA: Will the Minister of RAILWAYS be pleased to state:

(a) the Railway Zones in which Anti-Collision Device (ACD) is being used to stop train
collision and the extent to which it has been successful till now;

(b) the expenditure for implementing this technology, zone-wise;

(c) the places in the country where ‘Train Protection and Warning System’, a technique
borrowed from European Rail Traffic System for preventing the collision between trains, is being
used, and the amount spent thereon;

(d) the total loss incurred on rail accidents during the last two years and the amount
estimated to be incurred on installation of Anti-Collision Device; and

(e) the reasons for not using anti-collision technology by Government?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) The Anti-Collision
Device (ACD), developed by Konkan Railway Corporation Limited (KRCL) has been in service
trial as a pilot project, on 1736 Route Kms. of North-East Frontier Railway (NFR) since July,
2006. Based on experience on NFR, specifications for ACD have been revised to improve
efficacy, reliability and availability of the ACD. The improved version is proposed to be extended
to three more Zonal Railways (Southern, South Western and South Central Railway) for in
service trial.

(b) On the NFR, expenditure incurred on the ACD project, so far, has been
Rs. 99.31 crores against the original sanctioned cost of Rs. 50.0 crores. For the three zones on
the southern region, KRCL has intimated that estimated costs, conforming to improved
specifications, will be worked out after KRCL developing the product.

(c) Train Protection Warning System (TPWS) is presently being used, as a pilot project,
on the Chennai Central-Gummidipundi suburban section of Southern Railway since May’08. The
amount spent so far is Rs. 47.85 crores.

(d) Loss incurred to railway property (Rolling stock and Permanent way) on ralil
accidents for last two years (07-08, 08-09) are 40.55 crores and 60.64 crores respectively.

As already replied to part (b) of the question, Indian Railway is waiting for the cost estimate
to be furnished by KRCL. The cost estimates will depend upon route kilometers, number of
stations and number of locomotives to be equipped.

tOriginal notice of the question was received in Hindi.
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(e) ACD technology as a pilot project, is in use on NFR and based on experience, an
improved version of the ACD to revised specification needs to be developed for service trials on
three zones viz. Southern, South Central and South Western Railways, covering 1600 Route
KMs.

Demands of railway loco-running staff
*134. SHRI N. BALAGANGA : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware that the long pending demands of railway
loco-running staff have not been resolved;

(b) if so, the action taken by Government for the early redressal of their grievances; and
(c) ifnot, the reasons therefor?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (¢) Indian Railways
are proud of its 14 lakh employees. There is a well set machinery and system to address the
grievances of the employees including the loco running staff. The grievances/demands received
from various sources are dealt with accordingly.

Profit of sugar companies listed on Stock Exchanges

*135. SHRI D. RAJA: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that the sugar companies listed on Stock Exchanges could
increase their profit from Rs. 30 crore at the end of December, 2008 to Rs. 901 crore at the end
of December, 2009 due to the abnormal rise in prices of sugar;

(b) if so, the details thereof; and

(c) whether it is also a fact that there has not been a corresponding change in the prices
of sugarcane during this period?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI SHARAD PAWAR): (a) and (b) The profit or loss of a company depends upon a number
of factors like realization from sale of its product/s, the marketing strategy, management
efficiency etc. As such, it is not possible to quantify or specify that the profits sugar companies
have made or are likely to make, are due to rise in price of sugar alone; though it can be
stated that rise in prices of sugar will have a positive impact on profits if other costs remain the

same.

(c) Under the provisions of the Sugarcane (Control) Order, 1966, the farmers are entitled
to receive fair and remunerative price (FRP) as fixed by the Central Government. For the current
sugar season 2009-10, the Central Government has fixed the FRP at Rs. 129.84 per quintal
linked to 9.5% recovery level with increase of Rs. 1.37 for every 0.1% point increase in the
recovery above 9.5%. This is the benchmark price only below which no sugar factory can
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purchase sugarcane from sugarcane farmers. However, the farmers are receiving cane price well

above the FRP in the current sugar season.
Production of sugarcane in Uttar Pradesh and Maharashtra

*136. SHRI PARVEZ HASHMI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether production of sugarcane is decreasing in Uttar Pradesh;

(b) if so, the total quantity of sugarcane produced in the last three years in Uttar Pradesh
and Maharashtra; and

(c) the steps Government is taking to encourage farmers to increase the farming of
sugarcane in these States?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) Yes, Sir.

(b) The details of the quantity of sugarcane produced in the last three years in Uttar
Pradesh and Maharashtra are as under:—

State Quantity of Sugarcane Produced (Million tonnes)
2007-08 2008-09 2009-10*
Uttar Pradesh 124.67 109.05 93.10
Maharashtra 88.44 60.65 54.05

*2nd Advance estimates released on 12.02.2010

(c) In order to encourage farmers to increase the farming of sugarcane, Government is
implementing a centrally sponsored scheme of Sustainable Development of Sugarcane Based
Cropping Systems (SUBACS) in various sugarcane growing States of the country, including
Uttar Pradesh and Maharashtra. The main thrust of the scheme is on transfer of improved
technologies to the farmers through field demonstrations, training of farmers, supply of farm
implements, enhancing seeds production and pest management measures etc. To give more
flexibility to the states and implement the scheme on the basis of states’ priorities and
requirements, this scheme has been clubbed under the Macro Management Mode of Agriculture
(MMA). In addition, the Government of India provides 100% financial support for organization of
front line demonstrations, national level trainings and breeder seed production through Indian
Council of Agricultural Research (ICAR) and State Agricultural Universities.

Further, in order to check shift in cultivable area from sugarcane to other crops and to
ensure that cultivation of sugarcane is not rendered unattractive and unprofitable vis-a-vis
wheat and rice, the Government has also approved fixation of higher Fair and Remunerative
Prices (FRP) of sugarcane for 2009-10 sugar season at Rs. 129.84 per quintal as compared
to Statutory Minimum Price (SI\/IP) of Rs. 81.18 per quintal fixed for the previous sugar

season.
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The State Governments of Uttar Pradesh and Maharashtra have also undertaken various
steps to make the cultivation of sugarcane remunerative to farmers. For example, the
Government of Uttar Pradesh has increased the State Advised Price (SAP) and the State
Government of Maharashtra has launched an ambitious Pilot Programme in 2009-10, which aims
at enhancing sugarcane productivity through joint efforts of State Agriculture Department,
Sugarcane factories, State Agricultural Universities and Research Institutes.

Setting up of a coach factory at Kanjikode in Kerala
*¥137 SHRI K.E. ISMAIL: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that a good part of land required for setting up a coach factory at
Kanjikode in Palakkad district of Kerala has already been acquired and the balance has been
promised by the State Government to be made available according to the schedule fixed by
Railway authorities;

(b) if so, the details thereof; and

(c) Dby when the formal clearance will be accorded for setting up the coach factory and
the ground work be started?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (¢) Government of
Kerala has stated that, out of 430 acres required for the coach factory, 235.55 acre is already
available with District Collector, Palakkad and balance land will be made available according to
the schedule fixed by Railways.

Planning Commission has accorded ‘in principle’ approval. Further action for approval of
the project is being expedited.

Safety in trains

*138. DR. T. SUBBARAMI REDDY: Will the Minister of RAILWAYS be pleased to
state:

(a) whether, in view of enhanced terror threat to travellers and increasing crimes on
trains, Railways have worked out a seven-point action plan to ensure safe and secure travel for
passengers;

(b) if so, whether high level meeting of State Home Secretaries, officials from Ministry of
Home Affairs and her Ministry has decided to strengthen security in naxal-affected areas;

(c) whether to effectively curb increasing cases of crimes, Inter-State police teams will
be formed for a group of trains running through the States; and

(d) if so, the other measures taken in this regard and to what extent these measures
have helped in ensuring safety in trains?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) Safety and
security are our priority area. Railway is much concerned about crime in Railways. The Railway
system being the softest target is the most vulnerable to sabotage and other destructive
activities by the anti-social elements.
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‘Policing’ being a State subject, registration cases, their investigation and maintenance of
law and order in Railway premises as well as on running trains are the statutory responsibility of
the State Police. The State Police has a separate wing called the Government Railway Police
(GRP) for dealing with all matters relating to law and order on the Railways. Railways bear 50%

cost of expenditure on the Government Railway Police.

However, to provide better security to the travelling passengers in trains and passenger
areas, the RPF Act, 1957 and the Railways Act, 1989 have been amended in the year 2003 to
enable the Railways, through the Railway Protection Force, to supplement the efforts of the
State Governments in controlling crime on the Railways. The duties of RPF have been modified
to protect and safeguard Railway property, passenger area and passengers by amending RPF
Act 1957. The Railway Protection Force staffs are being deployed to escort about 1275 important
trains daily on an average in affected sections in addition to escorting of about 2200 trains by
Government Railway Police daily.

Regular coordination meetings are held by Railways with Government Railway Police and
State Police at all levels to ensure proper registration and investigation of crimes.

Railways are coordinating with State Governments to provide better security to passengers
and property regularly. A coordination meeting with the State Home Secretaries, officials of
Ministry of Home Affairs, Intelligence Bureau and Railways was held on 20.01.2010 at Rail
Bhavan, New Delhi to improve security of travelling passengers in railways. The problems of
extremist activities in certain states, attack on Railway property in course of political and local
agitations, property related offences, incidents of drugging and difficulties encountered in
registration of cases were the issues which were discussed besides other issues. During the
meeting, a 7 point joint resolution was discussed and agreed to. The resolution includes holding
of regular coordination meetings, sharing of intelligence, tackling investigation of crimes on
railways etc., which has been sent to State Governments for implementation. The concerned
State Governments have also been requested to take effective steps to strengthen security on

railways in naxal affected areas.

(c) and (d) During the mesting it has been suggested to form inter-state police teams by
State Governments so that the gangs of criminals operating in railways can be arrested. The
suggestions made during the meeting are to be implemented by the State Governments. The
usefulness of the systems as suggested can be assessed after the implementation by the State

Governments.
Continuous depletion of iron-ore resources

*139. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of STEEL be pleased
to state:

(a) the cumulative export of iron-ore from our country since last three years;

34



(b) whether the exports have led to continuous depletion of such a precious resource
and whether the exports have kept on rising over the years;

(c) whether Government is formulating any plan to protect the reserves of iron-ore in the
country; and

(d) if so, the details thereof?

THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH): (a) The export of iron- ore from
the country during the last three years is given below :—

(Quantity in million tonnes)

Year Quantity of iron ore exported
2006-07 93.79
2007-08 104.27
2008-09 105.87

(b) Yes, Sir. The exports of iron-ore have continuously kept on rising over the years and
this has led to continuous depletion of iron-ore resources.

(c) and (d) As per recommendations made in the National Mineral Policy, 2007, there was
an agreement that iron-ore resources of the country should be conserved for the use of
domestic steel industry. It was decided that although conservation of iron- ore resources of the
country is of paramount importance, the same may not be achieved by banning or capping the
export of iron-ore but by taking recourse to appropriate fiscal measures. This was approved by
the Government. Initially in 2007, an export duty of Rs. 50/~ per tonne was imposed on iron-ore fines upto
62% Fe content and Rs. 300/~ per tonne on all other varieties of iron-ore. Subsequently, rates of
export duty on iron-ore were revised from time to time. The present rates of duty on iron-ore
exports w.e.f. 24.12.2009 are following:—

(i)  Iron ore fines (all sorts) — 5% ad-valorem
(i) Iron ore other than fines (including Lumps and pellets) —10% ad-valorem
Closure of railway crossings in Mumbai

+%140. SHRI Y.P. TRIVEDI: Wil the Minister of RAILWAYS be pleased to
state:

(a) whether the Central Railway has so far closed down eight railway level crossings in
Mumbai since January, 2010;

(b) if s0, since when the same have been closed down and the reasons therefor;

(c) whether the level crossings were used only by the pedestrians or by vehicles as well;
and

tOriginal notice of the question was received in Hindi.
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(d) the alternative route provided by Railways for the passage of vehicles as well as
pedestrians, and the details thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) No, Sir. No
level crossing has been closed so far since January, 2010 in Mumbai.

WRITTEN ANSWER TO UNSTARRED QUESTIONS
Shortage of milk production in North India

1895. SHRIMOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of AGRICULTURE be pleased to state:

(a) the time when Government came to know of shortage of milk production in North
India;

(b) the extent of shortage in milk production and the reasons therefor;
(c) the steps taken by Government to increase the production of milk;
(d) by when this effort will start yielding results; and

(e) the extent of price rise in milk from January, 2009 till now?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) There is no report of shortage in milk production in North India.

(c) and (d) Milk production in the country has increased from 80.6 million tonnes in the
year 2000-01 to 108.5 million tonnes in 2008-09. Government is implementing following dairy
development schemes in the country for increases in milk production:—

1. ‘National Project on Cattle and Buffalo Breeding’ to improve productivity of milch
animals.

2. ‘Intensive Dairy Development Programme’ in hilly and backward areas.

3. ‘Dairy Venture Capital Fund’ through promoting entrepreneurship and self

employment in rural areas by providing interest free loan through National Bank for
Agriculture and Rural Development (NABARD).

(e) The sale price of milk has been increased by Rs.1-7 per litre in the country in this
period.
Sowing of rabi crop in North India

896. SHRI VARINDER SINGH BAJWA: Will the Minister of AGRICULTURE be pleased to
state:

(a) the extent to which sowing of rabi crop in North India has suffered due to severe
weather conditions in the region during this winter (2009-10), State-wise;

tOriginal notice of the question was received in Hindi.
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(b) whether any financial assistance has been given to the farmers to speed up sowing

operations so as to make up for the loss of time for sowing during the period; and

(c) if so, the details thereof, State and UT-wise, as against the demand of the

concerned State/UT administrations for the purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) As on 26.2.10, an area of 379.67 lakh hectares has been sown under total food grains
in the country including north Indian states, which is 6.36 lakh hectares more than the normal
area of 373.31 lakh hectares. The area coverage of wheat, the major Rabi crop, has also
increased by 7.19 lakh hectares compared to the normal coverage of 270.98 lakh hectares.
There is major gain of 23.82 lakh hectares under pulses coverage also compared to normal
coverage of 119.47 lakh hectares. The coverage under oilseeds has been 92.27 lakh hectares as

against 90.92 lakh hectares covered during last Rabi.

In order to supplement the efforts of the State Government/Union Territories, assistance is
provided to the farmers for procuring inputs such as seeds, nutrients, plant protection
chemicals, machinery etc. under centrally sponsored and Central Sector Schemes of National

Food Security Mission, ISOPOM, ICDP, Rashtriya Krishi Vikas Yojana etc.
Strategies for higher agricultural growth

897. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has recently convened a meeting with States Head to discuss
the strategies on achieving higher agriculture growth and to tackle the shortage of essential

commodities as well as to contain increased food prices in the country;

(b) if s0, the details of the issues deliberated and decisions arrived at in the said meeting;

and

(c) the details of steps proposed by Government to bolster food production and tackle

the shortage of essential commodities ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. Ministry of Consumer Affairs, Food and Public Distribution convened a Conference
of Chief Ministers on 6th February, 2010, to discuss issues relating to prices of essential
commodities. The Conference also discussed strategies for achieving higher agriculture growth

and to tackle the shortage of essential commodities.
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(b) and (c) Deliberations in the Conference and decisions taken to bolster food production
and tackle shortage of commodities include taking up programmes for increasing production and
productivity of foodgrain crops, bridging gaps in farm yields between States, strengthening
implementation of the Rashtriya Krishi Vikas Yojana, better implementation and amendment to
Essential Commodities Act, better and effective delivery of essential commodities to the
vulnerable sections of society and augmentation of warehousing and storage capacity (including

cold chains).
Production of onion and potato

1898. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the production of potato and onion in the country has suffered
due to draught and floods;

(b) if so, the production of above mentioned products in the years 2007, 2008 and 2009;
and

(c) the quantity of these items exported out of above production during each of the
above mentioned years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. The area under kharif potato in some States has been reduced because of
less and delayed rains. Similarly production of late kharif onion has also suffered due to delayed
and scanty rains as compared to last year. However, the total production of both potato and
onion in the country in the years 2007, 2008 and 2009 is as follows :—

Production (000 MT)

Year/Crop 2007 2008 2009
Onion 10847 13900 13565
Potato 28600 34658 34391

(c) The quantity of onion and potato exported during the last three years is as

follows:—
Quantity (000 MT)
Year/Crop 2007 2008 2009
Onion 1102 1783 1578
Potato 78 185 25

tOriginal notice of the question was received in Hindi.
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Schemes to enhance production of foodgrains

1899. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government had implemented new schemes to increase the
production of foodgrains in the country during the past years;

(b) if so, the name of these schemes, the details thereof and production target set for

them;

(c) whether it is also a fact that these schemes have failed due to floods and drought in

the country; and

(d) if so, the reaction of Government thereon and whether uncertainty of rain in the
country was not taken into consideration while formulating the schemes ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. National Development Council (NDC) in its 53rd meeting held on
29.05.2007 adopted resolution introducing two new initiatives namely National Food Security
Mission for enhancing the productivity and production of rice, wheat and pulses; Rashtriya Krishi
Vikas Yojana for enhanced investments in agriculture sector to achieve 4% annual growth
during Eleventh Plan period.

The aim of the National Food Security Mission is to increase production of rice, wheat and
pulses by 20 million tones. The National Food Security Mission is presently being implemented in
312 identified districts of 17 States of the country. From the year 2010-11, 5 new districts of
Assam and 10 new districts of Jharkhand would also be included, making the total number of
districts covered to 327 under NFSM.

Under NFSM, assistance is provided to the farmers for improved technologies
like use of High Yielding Varieties/Hybrieds Seeds; use of Improved Farm Machines; Integrated
Pest Management through distribution of Plant Protection Chemicals; Integrated Nutrient
Management through distribution of Gypsum/Lime and Micronutrients; water conservation
devices through distribution of Sprinklers and Pumpsets; Imparting knowledge regarding the
best agricultural practices through Farmers Field Schools and demonstrations is also an integral
part of the Mission.

The broad objective of Rashtriya Krishi Vikas Yojana is to provide Additional Central
Assistance (ACA) to the States to increase public investment to achieve 4% growth rate in
agriculture and allied sectors in the Eleventh Five Year Plan. The new scheme requires the States
to prepare District and State Agriculture Plans for creation of such infrastructure, which are
essential to catalyze the existing production scenario for achieving higher production.

tOriginal notice of the question was received in Hindi.
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(c) and (d) Question does not arise.
Production of fruits and vegetables

1900. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that production of fruits and vegetables has increased in the
country during the year 2009-2010;

(b) if so, whether this increase in production is 2.5 per cent and 4.8 per cent respectively
as compared to the production during last year;

(c) ifnot, the actual estimate in this regard;

(d) whether along with production of these products their exports have also increased;
and

(e) if s0, the percentage increase in exports of fruits and vegetables as compared to that
of last year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a)to (c) Yes, Sir.

(d) Yes,Sir.

(e) The percentage increase in experts of fruits and vegetables is 26 per cent and 64 per
cent respectively during the year 2008-09 over the period of 2007-08.

Assessment regarding production of foodgrains

1901.  SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government has made second phase assessment regarding
production of foodgrains in the country during the year 2009-2010;

(b) if so, the details of estimate made regarding production of wheat, rice, oilseeds and
pulses; and

(c) the production in the year 2009-2010 in comparison to the production in the year
2008-20097

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) Yes, Sir. The details of estimated production of major crops i.e. wheat, rice, pulses,
foodgrains and oilseeds during 2009-10 (2nd Advance Estimates released on 12.02.2010) vis-a-
vis their production during 2008-09 are given below :—

tOriginal notice of the question was received in Hindi.
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Crop Estimated production (million tones)

2009-10 2008-09
Rice 87.56 99.18
Wheat 80.28 80.68
Pulses 14.74 14.57
Foodgrains 216.85 234.47
Oilseeds 26.32 27.72

Steps to develop varieties of mangoes

902. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of AGRICULTURE be pleased to state the steps taken by Government to
develop various varieties of mangoes in coordination with the Government of Gujarat ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
A centre to take up research for varietal development and production system management
of mango has been established at PARIA, Navsari Agriculture University under All India
Co-ordinated project on subtropical fruits. The centre has 172 varieties under field evaluation and
has developed hybrids namely, Neeleshan, Neeleshwari Neelphonso and Sonpari.

Besides development of new hybrids, the centre is also testing cultivar developed in other
institutes for its suitability in Gujarat.

Sugarcane production

1903. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of AGRICULTURE be pleased to state:
(a) the details of sugarcane production in the year 2008 and 2009;
(b) the reasons for shortfall in sugarcane production;

(c) the quantity of sugar that had to be imported due to shortage in sugarcane
production and the amount of foreign exchange incurred thereon; and

(d) the steps being taken by Government to boost farmers for increasing sugarcane
production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) The estimated production of sugarcane in the country during the years 2008-09 and
2009-10 (2nd Advance Estimates) stand at 285.03 million tones and 251.27 million tones
respectively.

tOriginal notice of the question was received in Hindi.
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(b) The production of sugarcane during 2008-09 and 2009-10 has declined mainly on
account of shortfall in area coverage due to shift from sugarcane to other foodgrain crops,
decline in productivity due to delayed/deficient rainfalls and high percentage of ratoon area in

overall area under sugarcane in some of the major sugarcane growing states, etc.

(c) The details of quantity and value of sugar imported during 2008-09 and
2009-10 is given in the table below:—

Year Sugar Imported
Quantity (Lakh tonnes) Value (Rs. crore)
2008-09 3.86 583.16
2009-10 (Apl’il - .71 2414.19

October, 2009)

(d) In order to encourage farmers to increase the farming of sugarcane, Government is
implementing a centrally sponsored scheme of Sustainable Development of Sugarcane
Based Cropping System (SUBACS) in various sugarcane growing States of the country
including Uttar Pradesh and Maharashtra. The main thrust of the scheme is on transfer of
improved technologies to the farmers through field demonstrations, training of farmers, supply of
farm implements, enhancing seeds production and pest management measures etc. To give
more flexibility to the states and implements the scheme on the basis of states’ priorities and
requirements, this scheme has been cludded under the Macro Management Mode of
Agriculture (MMA). In addition, The Government of India provides 100% financial support for
organization of front line demonstrations, national level trainings and breeder and seed
production through Indian Council of Agriculture Research (ICAR) and State Agricultural
Universities.

Further, in order to check shift in cultivable area from sugarcane to other crops and to
ensure that cultivation of sugarcane is not rendered unattractive and unprofitable vis-a-vis wheat
and rice, the Government has also approved fixation of higher Fair and Remunerative Prices
(FRP) of sugarcane for 2009-10 sugar season at Rs. 129.84 per quintal as compared to Statuary
Minimum Price (SMP) of Rs. 81.18 per quintal fixed for the previous sugar season.

Research and development institute for rice farming

904. SHRIK.E. ISMAIL:
SHRIM.P. ACHUTHAN:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government’s attention has been drawn to a proposal made by the eminent
agriculture scientist Dr. M.S. Swaminathan about the need to set up a below-sea level research

and development institute for rice farming at Kuttanad in Kerala; and
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(b) if s0, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. Dr. Swaminathan has recommended to the Kerala State Government for
setting up of an International Centre for Below Sea Level Farming in Kuttanad, which in turn can
become a resource centre even for countries such as Bangladesh and Maldives, which are
similarly placed in terms of farming options as is Kuttanad. Presently two centers, namely,
Moncombu Rice Research station and Kumarakam Regional Agricultural Research Station of
Kerala Agricultural University (KAU) located below sea level are conducting research related to
the problems of this region. The proposal is under examination of this department.

Second Green Revolution

905. SHRIM.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is considering a proposal to bring about a Second Green
Revolution in order to enhance the production and productivity in the agricultural sector;
and

(b) if so, the details thereof and steps being taken in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) For revitalization of agricultural sector, improvement in production and productivity,
stepping up the growth rates of the sectors, enhancement of the incomes of the farmers, etc.,
the Government has already taken many initiatives like Rashtriya Krishi Vikas Yojana, National
Food Security Mission, National Horticulture Mission, setting up of National Rainfed Area
Authority and Protection of Plant Varieties and Farmers’ Rights Authority, Micro Irrigation,
Agriculture Technology Management Agency (ATMA) Scheme, National Agricultural Insurance
Scheme, Comprehensive Credit Package, Debt Waiver Scheme, Revival of Cooperative Credit
Institutions, Technology Mission on Oilseeds and Pulses, etc. Further, the Government has
announced a National Policy for Fanners in 2007, incorporating many of the recommendations of
the National Commission on Farmers that are aimed at the revival of the Indian agriculture with
special emphasis on the economic well being of the farmers. Moreover, in keeping with an
announcement contained in the address by her Excellency, the President of India regarding
urgent steps towards ‘Second Green Revolution’, following additional proposals have been
made in the Union Budget 2010-11 to give fillip to the agricultural sector:—

1. Rs. 400 crore provided to extend the green revolution to the eastern region of the
country comprising Bihar, Chhattisgarh, Jharkhand, Eastern UP, West Bengal and
Orissa.

2. Rs. 300 crore provided to organise 60,000 “pulses and oil seed villages” in rain-fed

areas during 2010-11 and provide an integrated intervention for water harvesting,
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watershed management and soil health, to enhance the productivity of the dry land
farming areas.

3. Rs. 200 crore provided for sustaining the gains already made in the green revolution
areas through conservation farming, which involves concurrent attention to soil
health, water conservation and preservation of biodiversity.

4. Banks have been consistently meeting the targets set for agriculture credit flow in the
past few years. For the year 2010-11, the target has been set at Rs. 3,75,000 crore.

5. In view of the recent drought in some States and the severe floods in some other
parts of the country, the period for repayment of the loan amount by farmers
extended by six months from December 31, 2009 to June, 30, 2010 under the Debt
Waiver and Debt Relief Scheme for Farmers.

6. Incentive of additional one per cent interest subvention to farmers who repay
short-term crop loans as per schedule, increased to 2% for 2010-11.

Production of rice, wheat, pulses and oilseeds

906. SHRI MATILAL SARKAR:
SHRI SHYAMAL CHAKRABORTY:

Will the Minister of AGRICULTURE be pleased to state:

(a) the status of production of rice, wheat, pulses, edible oil, oilseeds and sugar during
the years 2007-08, 2008-09 and 2009-10;

(b) the status of consumption of rice, wheat, edible oil, oilseeds, pulses and sugar
during the above periods;

(c) the status of cultivable land area of rice, wheat, oilseeds, pulses and sugarcane
during the last three years; and

(d) the steps taken by Government to enhance production of these items of food and the
results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):

(a) The details of production of rice, wheat, pulses, oilseeds and sugar during the year 2007-08
to 2009-10 are as under:—

(Million tonnes)

Crops 2007-08 2008-09 2009-10*
Rice 96.69 99.18 87.56
Wheat 78.57 80.68 80.28
Pulses 14.76 14.57 14.74
Oilseeds 29.76 27.72 26.32
Sugar 26.30 14.67 16.00

*2nd Advance estimates released on 12.02.2010.
Note: Production of sugar for 2008-09 and 2009-10 is provisional.
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(b) Details of consumption of rice, wheat, pulses etc. are collected through Consumer
Expenditure Surveys conducted by National Sample Survey Organization (NSSO), Ministry of
Statistics and Programme Implementation. The consumption estimates from the above surveys
are available only upto 2006-07.

(c) The details of area coverage under rice, wheat, pulses, oilseeds and sugarcane
during the last three years /.e. 2006-07 to 2008-09 are as under:—

(Million hectare)

Crops 2006-07 2007-08 2008-09
Rice 43.81 43.91 45.54
Wheat 27.99 28.04 27.75
Pulses 23.19 23.63 22.09
Oilseeds 26.51 26.69 27.56
Sugarcane 5.15 5.06 4.42

(d) Government is implementing a number of schemes to enhance the production of rice,
wheat, pulses, oilseeds and sugarcane in the country through area increase and productivity
enhancement. Major schemes being implemented by the Government include National Food
Security Mission (NFSM), Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize
(ISOPOM) and Centrally Sponsored Scheme of Sustainable Development of Sugarcane Based
Cropping System (SUBACS) subsumed under Macro Management of Agriculture etc. Besides,
the Rashtriya Krishi Vikas Yojana launched by the Government also aims to incentives the States
to increase the investment in Agricultural and Allied Sectors. Government also provides
encouragement to farmers by ensuring remunerative prices for their produce in the form of
Minimum Support Price of various crops revised from time to time. The above steps have led to
increased production of rice, wheat, pulses and other foodgrains in the country during the
Eleventh Five Year Plan.

Fishing harbours and fish landing centres in Andhra Pradesh

907. SHRI GIREESH KUMAR SANGHI: Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of existing fishing harbours and fish landing centres in Andhra Pradesh
with details of their locations;

(b) whether financial assistance has been provided to the State for modernization and
expansion of these fish landing centres;

(c) if s0, the details thereof for the last three years, year-wise;

(d)  whether new fishing harbours and fish landing centres are also proposed in the State;
and

(e) ifso, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Four fishing harbours and 267 fish landing centres are existing in Andhra Pradesh. Details are
given in the Statement-1 (See below ).

(b) and (c) The Department of Animal Husbandry, Dairying and Fisheries, Ministry of
Agriculture provides financial assistance to coastal State Governments, Union Territories, Port
Trusts, Fishermen Organizations/Associations, private Entrepreneurs for development of new
fishing harbours, fish landing centres and expansion and modernization of existing ones under a
Centrally Sponsored Scheme (CSS). The Government of Andhra Pradesh has not sought any
assistance during the last three years for modernization and expansion of existing fishing
harbours and fish landing centres.

(d) and (&) Yes, Sir. The Government of Andhra Pradesh have conveyed their intention to
built new fishing harbours and fish landing centres ant 16 locations. Details are furnished in the
given Statement-Il.

Statement-/

Details of existing fishing harbours and fish landing
centres in Andhra Pradesh

A. Fishing Harbours

Sl. Name of fishing harbour District
No.

1. Visakhapatnam Visakhapatnam
2. Kakinada East Godavari
3. Nizamapatnam Guntur

4. Machilipatnam Krishna

B. Fish Landing Centres

Sl. Name of fish landing District
No. centre

1 2 3

1. Dontukuru Srikakulam
2. Kapaskudi -do-

3. Chinnakarrivanipalem -do-

4. Peddakarrivanipalem -do-

5. Idduvanipalem -do-

6. Kothakalingapatnam -do-

7. Iskalapalem -do-
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1 2 3
8. Rammayapattnam Srikakulam
9. Gollagandi -do-
10.  Kothuru -do-
11.  Battigalluru -do-
12.  Ekavuru -do-
13. Gedduru -do-
14. Meelagangavada -do-
15.  Gunupalluru -do-
16.  Akkupalli -do-
17.  Dokalapadu -do-
18.  Chinnakothuru -do-
19.  Nuvvalarevu -do-
20.  Manchineelapeta -do-
21.  Hukkumpeta -do-
22. Kambalarayudupeta -do-
23. Kothapeta -do-
24. Althada -do-
25. Bhavanapadu -do-
26.  Sunnapali -do-
27. Meghavarm -do-
28. Marrivada -do-
29. Geddalapadu -do-
30. Kumudavanipeta -do-
31.  Jaganathapuram -do-
32.  Umilada -do-
33. Peddakoviripeta -do-
34. Guppidipeta -do-
35. Jogampeta -do-
36.  Kotharevu -do-
37. Ampalam -do-
38. Bandaruvanipeta -do-
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39.
40.
1.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.
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Komaravanipeta

Mogalapadu

Srikaurmam (Matchiliesam)

Balaramapuram
Kunduvanipeta
Pukkalapeta

Pathadibbapalem

Kothadibbapalem (Rallapeta)

Badivanipeta
Budakatlapalem

Kottamukkam

Gowallamukkam (Jeerupalem)

Allivalasa
Peddakovvada
Gurayyapeta
Dhonipeta
Chintapalli
Mukkam

Barripeta
Thammayyapalem
Pulligeddaplem
Tippavalasa
Sodipallipeta
Chinnakondarajupalem
Kondarajupalem
Chinnakancheru
Peddakancheru
Pudimadaka
Annavaram
Nagamayapalem

Bhimilipattinam

Srikakulam
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

Vizianagaram
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

Visakhapatnam
-do-
-do-

_do_
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5. Uppada Visakhapatnam
6. Mangamaripeta -do-
7. Rushikonda -do-
8. Lawsonsbay -do-
9. Jalaripeta -do-
10.  Dibbapalem -do-
1. Appikonda -do-
12.  Thikkavanipalem -do-
13.  Muthalammapalem -do-
14.  Thanthadi -do-
15.  Venkayyapalem -do-
16.  Rambhilli -do-
17.  Naraspuram -do-
18.  Kothapattinam -do-
19.  Bangarammapalem -do-
20.  Revupolavaram -do-
21. Rajayyapeta -do-
22. Boyipadu -do-
23. Bangarammapeta -do-
24. Pentakota -do-
25. Rajavaram -do-
26. Venkatanagaram -do-
27. Rajanagaram -do-
28. Ratnamayapeta -do-
29. Korlayyapeta -do-
30. Palachetturu -do-
1. Addurupeta East Godavari
2. Pampodipeta -do-
3. Kothapeta -do-
4. Yerriahpeta -do-
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Yelliahpeta

Dhaniahpeta

Narsipeta
Perumallapuram
Kukkampeta
Chodipallipeta
Konapapapeta

Mulapeta

Aminabad

Mayapatnam
Ramesettipeta and Sooradipeta
Uppada and Jagarajupeta
Kothauru (Incl: Kothapatnnam)
Subbammapeta

Nemam

Polaram

Suryaraopeta

Vakalapud

Dummalapeta
Bhiravapalem (Mech)
Neelarevu and Pandi
Chirayanam

Valasala

Valasalatippa
Rameswaram-|
Rameswaram-l|
Vadalerevu
Antharvedipallipalem
Karavaka

Kesanapalli

Bhiravapalem (NM)

East Godavari
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

_do_
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Biyyaputtippa

Vemuladivi
Chinnamylavani Lanka
Saradhukodappa
Peddamylavanilanka (S)
Chillapalem

Metturevu
Kothadindulapallipalem
Mollaparupalem
Yettipogarupallipalem (N)
Mylavanilanka (Kutlakada)
Chinnagollapalem
Urlagondittippa

Kunuru

Satravapalem
Manginipudi

Cambelpeta

Gilakalasindi
Malakayalanka
Palakayalanka
Pathupakali (Sangmeswaram)
Sorlagond

Gullalamodu

Jinkapalem

Nachugunta
Yeelachetladdiba
Mollagunta

Kothapalem
Lankevanidibba
Rajukalvaputtapalem (Lakhsmipuram)

Nakashtranagar

West Godavari
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

Krishna
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

Guntur
-do-
-do-
-do-
-do-
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1. Vijayalakshmipuram Prakasam
2. Vodarevu -do-
3. Ramauram (Sunnapuvaripalem) -do-
4. Kotaripalem -do-
5. Pottisubbiahpalem -do-
6. Uttukurusubbiahpalem -do-
7. Ramachandrapuram -do-
8. Chinnaganjampallipalem -do-
9. Chinnaganjampeddapallipalem -do-
10.  Peddaganjampallipalem -do-
1.  Peddaganjampattapalem -do-
12.  Kotamvaripalem -do-
13.  Kodurupalem -do-
14.  Gundayapalem -do-
15.  Gundamala -do-
16.  Pinnavaripalem -do-
17.  Kothapatnam Pallipalem -do-
18.  Vajireddipalem -do-
19.  Rajupalem Pattapalem -do-
20. Ethamukkalapattapalem -do-
21.  Ethamukkalapallipalem -do-
22. Madanur Chinnapattapalem -do-
23. Madanur Peddapattapalem -do-
24. Pakalapallipalem -do-
25.  Pakalachellammagaripattapalem -do-
26.  Pakalapotiahgaripattapalem -do-
27.  Woolapalembavikaddupallipalem -do-
28.  Woolapalemdevalam Pallipalem -do-
29.  Woolapalembasirei Pallipalem -do-
30. Karedukothapalem -do-
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31.  Karedu Thenkayachetlapalem Prakasam
32. Battipalem -do-
33. Alagayapalem -do-
34. Chackicherlachinnapattapalem -do-
35. Chakicherlapeddapattapalem -do-
36. Chackicherlapeddapattapalem -do-
37. Avulaelam -do-
38.  Montivaripalem -do-
39. Ramayyapatnam -do-
40. Karlapalem -do-
41.  Avulavaripalem -do-
42. Ravoorivaripalem -do-
43. Chinthaigaripalem -do-
1. Nandemmapuram Nellore
2. Chennayapalempallipalem -do-
3. Chennayapalemchinnapattapalem -do-
4. Chennayapalempeddapattapalem -do-
5. Kothasatram -do-
6. Peddaramudupalem -do-
7. Chinnaramudupalem -do-
8. Sreerampuram -do-
9. Thummalapentapallipalem -do-
10.  Thummalapentapattapalem -do-
1. Nattupattapalem -do-
12.  Votturupallipalem -do-
13.  Lakshmipuram -do-
14.  Venkateswarapuram -do-
15.  Zuvvaladinnepattapalem -do-
16. Kadapalem -do-
17.  Bangarupalem -do-
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21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.

47.

Thattichetlapalem
Pathapalem (Navas)
Pathaplem
Iskapallipattapalem
Kurupattapalem
Kothakurupattapalem
Ponnapudipattapalem
Ponnapudichinnapattapalem
Ponnapudilakshmipuram
Ponnapudivenkatanarayanapuram
Buskapadupalem
Ramachandrapuram
Ramatheertham
Gowripuram (Incl. Ananeyapuram)
Vutukurupattapalem
Vutukurupallipalem
Ankaiahdibbapalem
Gangapattinam Pallipalem
Mypadu (North)

Mypadu (South)

Kollimitta

Krishnapuram

Kuruturu

Venkanapalem
Muthyalathopu
Kodurunadipalem
Kodurupattapalem
Kodurupattapalem
Eeduturpalem

Advalapalem

Nellore
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-
-do-

-do-
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48. Neelaturupalem Nellore
49. Krishnapatnampattapalem -do-
50. Krishnapatnam Advalapalem -do-
51.  Krishnapatnam -do-
52.  Middrevu -do-
53. Gummaladibba -do-
54. Theegapalem -do-
55.  Venugopalapuram -do-
56. Pamangipalem -do-
57.  Thuppilipalem -do-
58.  Kondurupallem -do-
59.  Sreenivasapuram -do-
60. Pulingeripalem -do-
61. Vadapalem -do-
62.  Manjakuppam -do-
63. Rayaduruvu -do-
Statement-1/
Details of fishing harbours and fish landing centres proposed for
construction by the Government of Andhra Pradesh
Sl. Name of fishing harbour/ District
No. fish landing centre
1 2 3

A. Fishing Harbours
1. Nizamapatnam Stage-ll Guntur
2. Uppada East Godavari
B. Fish landing centres
1. Antervedi Pallepalem East Godavari
2. Lakshmipuram Krishna
3. Vodalarevu East Godavari
4. Gundayapalem Prakasam
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5. Uppalanka East Godavari
6. Guppidipeta Srikakulam
7. Mangamaripeta Visakhapatnam
8. Uppada East Godavari
9. Sorlgondi Krishna
10.  Satravapalem Krishna

1.  Lankevanidibba Guntur

12.  Pothauiahgripattapupalem Prakasam
13.  Kothasatram Nellore

14.  Biyyaputippa West Godavari

Four fish landing centre projects at S.No. | to 4 above have been accorded technical approval in
January, 2008 by the Department of Animal Husbandry, Dairying and Fisheries, Ministry of
Agriculture for construction under Tsunami Rehabilitation Programme (TRP).

National Seeds Conference
908. SHRI MOHD. ALI KHAN: Will the Minister of AGRICULTURE be pleased to state:
(a) whether Government has held National Seeds Conference recently;
(b) if s0, the details discussed and decisions arrived at so far;

(c) the views of each State Government in this regard and adoptions from such
conference; and

(d) the roadmap prepared in this regard for the Eleventh Five Year Plan, State-wise and
seed-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir. The National Seeds Congress was organized at New Delhi from 18th to 20th
January, 2010.

(b) and (c) The National Seeds Congress was attended by various stakeholders in the
seed sector including officers from Central and State Governments/agencies, public sector
seed Corporations, scientists, private industry etc. The Congress discussed and made
recommendations in six Technical Sessions and one Panel discussion on the following
subjects:—

(i) The role of plant breeding and variety maintenance.
(i) Seed production.

(i) Seed quality assurance and seed enhancement.
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(V)

W

(Vi)
(vii)

Plant variety protection, farmers’ rights and movement of seed in international
trade.

Seed health testing and Sanitary and Phytosanitary Measures for Plant Quarantine
(SPS) issues.

Transgenics and advanced technologies for seed testing.

Public-private-partnership and seed security.

The recommendations of the Congress have been circulated to all concerned and are also

available on www.seednet.gov.in.
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The Government is providing assistance for seeds under the following schemes:—

Development and Strengthening of Infrastructure Facilities for production and
distribution of quality seeds.

National Food Security Mission (NFSM).

Integrated Scheme of Oilseeds, Pulses, Oilpalm and Maize (ISOPOM).

Macro Management of Agriculture (MMA).

National Horticulture Mission (NHM).

Technology Mission on Horticulture for North East (TMNE).

Technology Mission on Cotton.

Technology Mission on Jute and Mesta.

Rashtriya Krishi Vikas Yojana (RKVY).

Mega Seed Project.

Scheme for protection of Plant Varieties and farmers’ Rights.
Decline in production of agriculture

SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be pleased to

whether there is decline in agriculture production in the country;
if so, the reasons therefor; and

the measures Government are planning to take to boost the agriculture production in

the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. As per the 2nd Advance Estimates released on 12.02.2010, the foodgrains
production in 2009-10 is estimated at 216.85 million tones which is 17.61 million tones lower than
the production of 234.47 million tones during 2008-09. The shortfall in foodgrains production has

tOriginal notice of the question was received in Hindi.
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been on account of delayed/deficient monsoon and drought in various parts of the country
during kharif 2009-10.

(c) Inorder to further boost the agriculture production in the country, the Government is
implementing a number of schemes namely, National Food Security Mission (NFSM), Rashtriya
Krishi Vikas Yojana (RKVY), Macro Management of Agriculture (MMA), Integrated Scheme of
Oilseeds, Pulses, Oil Palm and Maize (ISOPOM) etc. The schemes aim at increasing agricultural
production by way of area expansion, productivity enhancement, restoring soil fertility,
technology demonstration, support for quality seeds of high vyielding varieties, resource
conservation technologies, integrated nutrient and pest management and infrastructure
development through increased investment in agriculture sector.

Stagnation in production of pulses, oilseeds, etc.

910. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that there has been stagnation or very minimal growth in
production of pulses, oil-seeds and deep sea marine products during last three years;

(b) whether progressive policies and constant monitoring have not been done of the
pulses, oilseeds and deep-sea fisheries sectors;

(c) whether these sectors were ignored in favour of agri-business sectors;
(d) to what extent Government will correct this situation in 2010-2011;

(e) the steps proposed to remove the bottlenecks in policy implementation of these three
vital sectors; and

(f)  the respective production of these three sectors in last three years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) and (¢) No, Sir.

Various committees and monitoring teams constituted at national, state and district levels
monitor the progress of pulses, oilseed development programmes regularly. Inter- Ministerial
Empowered Committee on Marine fisheries, constituted under the Chairmanship of Secretary
(Animal Husbandry Dairying and Fisheries) considers issue related to deep-sea fishing matter in
its meetings held at regular intervals.

(d) and (e) Ministry has been actively promoting the pulses and Oilseeds through various
crop development schemes viz. National Food Security Mission (NFSM), Integrated Scheme of
Pulses Oilseeds, Oil Palm and Maize (ISOPOM), Macro Management Mode of Agriculture
(MMMA). Comprehensive marine Fishing Policy ensures sustainable exploitation of marine
resources in Exclusive Economic Zone (EEZ).
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(f)  The details of production of pulses, oilseeds and deep sea marine production during

last three years are as under:—

(Production in million tonnes)

Sl. Crops 2006-07 2007-08 2008-09
No

1. Pulses 14.20 14.76 14.57
2. CQOilseeds 24.29 29.76 27.72
3. Deep sea marine products 3.02 2.9 2.97

Source: ESA and Department of Animal Husbandry, Dairying and Fisheries.
Foodgrains output

911. SHRI T.K. RANGARAJAN: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether competent agencies have made assessments on the foodgrains output for
the year 2009-10;

(b) if so, the details thereof;
(c) whether there is a possibility of short fall in the output of foodgrains; and
(d) if so, the details thereof and the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (d) Yes, Sir As per the 2nd Advance Estimates released by the Directorate of Economics
and Statistics, Department of Agriculture and Cooperation on 12.02.2010, the foodgrains
production in 2009-10 is estimated at 216.85 million tonnes which is 17.61 million tones lower
than the production of 234.47 million tonnes during 2008-09. The shortfall in foodgrains
production has been on account of delayed/deficient monsoon and drought in various parts of
the country during kharif 2009-10.

Despite decline in production of foodgrains, the position of stocks of rice and wheat in the
Central Pool is comfortable. In Rabi Marketing Season (RMS) 2008-09 and 2009-10, there has
been record procurement of 226.89 lakh tonnes and 253.82 lakh tonnes of wheat in the country.
Similarly, there has also been record procurement of 287.36 lakh tonnes and 336.84 lakh tonnes
of rice during Kharif Marketing Season (KMS) 2007-08 and 2008-09 respectively. With
considerably higher procurement of wheat and rice during the last two years and estimated
procurement of about 260 lakh tonnes of rice in current year /.e. 2009-10, the stocks of rice and
wheat in the Central Pool are sufficient to meet the requirement of TPDS and other welfare

schemes.
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Production and procurement of coarse grain

912. SHRIMATI BRINDA KARAT: Wil the Minister of AGRICULTURE be pleased to
state:

(a) the production of coarse grain/millets between 2004-2005 to 2009-2010;
(b) the procurement by Government in these years; and
(c) the procurement price for the coarse grain during this period, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) The details of production and procurement of coarse grain/millets during the years
2004-05 to 2009-10 are as under:—

(Lakh tonnes)

Production/ 2004-05 2005-06 2006-07 2007-08 2008-09 2009-10
Procurement

Production 334.65 340.69 339.23 407.50 400.38 342.73%

Procurement 8.26 11.51 ** 2.03 13.75 2.85%

*2nd Advance estimates released on 12.2.2010

$As on 02.03.2010 **Negligible

(c) The details of Procurement Price/Minimum Support Price (MSP) of major coarse
grains for the years 2004-05 to 2009-10 are given in the table below:—

Crop Minimum Support Price (Rs./Quintal)

2004-05 2005-06 2006-07 2007-08 2008-09 2009-10
Jowar 515 525 540 600 840 840
Bajra 515 525 540 600 840 840
Maize 525 540 540 620 840 840
Ragi 515 525 540 600 915 915
Barley 540 550 565 650 680 750

Component plan for women farmers

913. SHRI PENUMALLI MADHU: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that Government is earmarking some outlay in the Budget for
Women Component Plan for the welfare of women farmers in the country;

(b) if so, the details of outlay earmarked for the last five years under the Plan,
year-wise;
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(c) the manner in which it has been utilized for women farmers in the country with a
particular reference to Andhra Pradesh;

(d) whether it is also a fact that Rs. 21,600 crore has been allotted for 2009-10 for the
Plan; and

(e) if so, the manner in which Government is planning to spend the above amount for
women farmers in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) The Women Component Plan (WCP) was introduced from the year 2007-08. Outlays
earmarked for Financial Year 2007-08, 2008-09, and 2009-10 were Rs. 1656.00 crore, Rs.
2070.00 crore, and Rs. 2160.00 crore respectively.

(c) Earmarked outlays for WCP are used for implementing concerned schemes for
women beneficiaries, in the country, including Andhra Pradesh.

(d) The allocation under WCP for Department at Agriculture, and Cooperation for
2009-10 is Rs. 2160.00 crore.

(e) Asstated in para (c) above.
Schemes for small and marginal farmers

914. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of farmers living below poverty line in the country including Himachal
Pradesh;

(b) the details of schemes being implemented for small and marginal farmers especially
for those living in hilly States like Himachal Pradesh where most of them have less than one
hectare of land, along with the funds allocated for the year 2009-10; and

(c) the number of farmers benefited from these schemes, State-wise, particularly in
Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Specific data regarding number of farmers living below poverty line in Himachal Pradesh is
not readily available. However, number of persons living below poverty line in Himachal Pradesh
is 6.36 lakhs and 4.27 lakhs in the year 2004-05 as per the estimates compiled in the Planning
Commission based on Uniform Recall Period Consumption and Mixed Recall Period
Consumption respectively.

(b) and (c) There is no centrally shared or centrally sponsored scheme specifically for
small and marginal farmers. However, National Food Security Mission (NFSM), Rashtriya Krishi
Vikas Yojana, (RKVY), National Horticulture Mission (NHM) and Macro Management in
Agriculture (MMA), National Agricultural Insurance Scheme (NAIS) either have preferential norm

61



of assistance for small and marginal farmers or emphasis on certain percentage of allocation to
be spent on small and marginal farmers or earmark resources based on number of small and
marginal farmers.

Loss of apple crops due to environmental pollution in
Himachal Pradesh

915. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE be pleased to state:

(a) whether the loss of apple crop due to dust, aerosols and environmental pollution
created by blasting and construction activities in Chamera Hydro Electric Project Phase-3 in
Chamba, Himachal Pradesh has been estimated at Rs. 2,30,240;

(b) if so, the details thereof;

(c) whether Government has taken up the matter with Chamera Hydro Electric Project
administration for award of compensation to the affected farmers;

(d) whether the concerned authority has agreed to compensate the affected farmers;
and

(e) if so, the time by when farmers are likely to be given compensation and if not, further
steps Government proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) Only, the following three farmers have been affected due to blasting and construction
activities in the vicinity of Chamera Hydel Project Phase-3 in Chamba:—

SI.  Name and Address of the farmers Amount calculated for
No. compensation (Rs.)
1. Sh. Ujjal, S/o Sridhar, VPO Radi Dev Block Mehla 15080.00
2. Sh. Munshi Ram S/o Hushiara, VPO Radi Dev Block 41160.00
Mehla
3. Sh. Gurbachan Singh S/o Fenchu VPO Radi Dev 35000.00
Block Mehla
(c) VYes,Sir.

(d) and (e) The company has not assured about award of compensation to the affected
farmers. The matter is pending with NHPC authority.

Development of horticulture in Uttarakhand

916. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether NABARD has given any assistance to Uttarakhand to support the
horticulture sector and introduction of poly houses in various parts of the State;
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(b) if so, the steps taken by NABARD to involve Uttarakhand in bringing about a
change from cereal based economy to horticulture/floriculture and medicinal plants based
economy;

(c) the total funds available with NABARD for utilization/promotion of horticulture;
and

(d) the funds released till date for Himachal Pradesh and Uttarakhand respectively ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes Sir, NABARD is providing assistance to Uttarakhand, wherein NABARD has recognized
horticulture including introduction of poly houses as one of the critical sectors in the economy
of the state. To stimulate the credit flow to various sectors including horticulture for the year
2010-11. NABARD has identified potential of Rs. 7029.83 lakh for the state, out of which the
physical potential for poly houses of 1000 sq.ft. each is 709 with expected credit flow of
Rs. 1805.07 lakh.

(b) The steps taken by NABARD for promotion of horticulture sector in Uttarakhand are:
(1) To conduct workshops for setting up of poly house in Udham Singh Nagar and Nainital
Districts. (2) Worked out cost of cultivation for 8 high altitude medicinal crop in association with
Herbal Research and Development Institute. (3) Horticulture Department Officials trained for
preparation of Horticulture projects for the State. (4) Consultancy offered for integrated
horticulture development project in the State. (5) Integrated Horticulture development Plan
prepared for the State. (6) Uttarakhand Livelihood project under Tribal Development Fund for
Guava and Mango crop development in Udham Singh Nagar and Citrus Crop Development in
Dehradun District. (7) Support for mushroom production through co-finance.

(c) and (d) The details of the funds refinanced by NABARD and released to Himachal
Pradesh and Uttarakhand during the year 2007-08 is Rs. 154.67 lakh and Rs. 74.60 lakh and
during the year 2008-09 is Rs. 274.47 lakh and Rs. 34.69 lakh respectively.

Decline in population of cows

917. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that as per the latest livestock census data, population of cows is
declining in our country; and

(b) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) No, Sir. The number of cows has increased from 1,02,702 thousand in 2003 to 1,10,205
thousand in 2007, which is 7.3%.

(b) Government is implementing comprehensive centrally sponsored scheme “National
Project for Cattle and Buffalo Breeding” since October, 2000 over a period of ten years in two
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phase each of five years duration, with an allocation of Rs. 402 crore and Rs. 775.87 crore for
the 1st and 2nd phase respectively throughout the county on 100% grant-in-aid basis. The
project envisages genetic up gradation of bovine population on priority basis. The project also
has focus on development and conservation of indigenous breeds.

Shortfall in production of foodgrains

918. DR. BARUN MUKHERJI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether shortfall in production of foodgrains is one of the reasons for its price
rise;
(b) if so, the quantum of shortfall, itemwise; and

(c) the steps taken to counteract it?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. As per the demand projected for the year 2009-10 by the Working Group
of Planning Commission for the Eleventh Five Year Plan and the estimated production (2nd
Advanced Estimates released on 12.02.2010), the expected shortfall of rice, wheat, pulses,

coarse cereals and foodgrains for 2009-10 is given in the table below:—

Crop Estimated Shortfall for 2009-10
(Million tonnes)

Rice -7.27
Wheat +6.02
Pulses -3.55
Coarse Cereals -2.38
Foodgrains -7.19

Note: Negative sign indicates shortfall of estimated production over projected demand and
positive sign for excess production over projected demand.

(c) Government has launched various schemes to enhance the production and
productivity of foodgrains in the country. Major initiatives in this regard include Rashtriya Krishi
Vikas Yojana (RKVY), National Food Security Mission (NFSM), Integrated Crop Development
Programme for rice and wheat under Macro Management of Agriculture, Micro-lrrigation.
Increased availability of concessional credit and availability of improved seeds and fertilizers to
the farmers to increase foodgrains production.

Further, despite decline in production of foodgrains, the position of stocks of rice and wheat
in the Central Pool is comfortable. In Rabi Marketing Season (RMS) 2008-09 and 2009-10, there
has been record procurement of 226.89 lakh tonnes and 253.82 lakh tonnes of wheat in the
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country respectively. Similarly, there has also been record procurement of 287.36 lakh tonnes
and 336.84 lakh tonnes of rice during Kharif Marketing Season (KMS) 2007-08 and 2008-09
respectively. With considerably higher procurement of wheat and rice during the last two years
and estimated procurement of about 260 lakh tonnes of rice in current year i.e. 2009-10, the
stocks of rice and wheat in the Central Pool are sufficient to meet the requirement of TPDS and
other welfare schemes. The shortfall in pulses is met through imports.

Investment for infrastructure development in agriculture sector
919. SHRI P. RAJEEVE: Will the Minister of AGRICULTURE be pleased to state:

(a) the over-all production of foodgrains particularly rice and wheat for the last three
years, year-wise;

(b) the productivity per hectare, State-wise;
(c) the reasons for disparity in productivity;

(d) whether Government has taken/proposes to take measures to increase investment in
the infrastructure development in the agricultural sector; and

(e) if so, the details thereof alongwith the details of the funds earmarked for the
purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):

(a) The estimated production of rice, wheat and foodgrains in the country during the last three
years, /.e., 2006-07 to 2008-09 is given in the table below:—

(Million tonnes)

Crops 2006-07 2007-08 2008-09
Rice 93.35 96.69 99.18
Wheat 75.81 78.57 80.68
Foodgrains 217.28 230.78 234.47

(b) The State-wise productivity of foodgrains during the last three years, i.e.,
2006-07 to 2008-09 is given in the Statement (See below).

(c) The productivity of different crops depends on the soil fertility, use of fertilizers,
rainfall pattern, weather conditions, quality/variety of seeds etc. As such, fluctuating trends in
the productivity have been observed in the crops grown in the different areas/States depending
upon the existence of the above factors. Further, potential of production technology appropriate
to different agro-climatic conditions has not been fully utilized resulting in disparity in productivity
of crops across States/Districts.

(d) and (e) Government has taken a number of measures to increase investment in
infrastructure development in the agriculture sector. Some of the major schemes being
implemented by the Government include Rashtriya Krishi Vikash Yojana (RKVY), Macro
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Management of Agriculture (MMA), National Food Security Mission (NFSM) etc. Broad
activities identified for focused attention and investment under these schemes include Integrated
Development of Food Crops, Agriculture Mechanization, Soil Health and productivity,
Development of Rainfed Farming System, Integrated Pest management, Market Infrastructure,
Horticulture, Watershed Development Programme etc.

As a result of the efforts made by the Government, investment in terms of Gross Capital
Formation (GCF) in agriculture and allied sectors has increased from Rs. 78848 crore in 2004-05
to Rs. 138597 crore in 2008-09.

Statement
State-wise Productivity of Foodgrains during 2006-07 to 2008-09

Productivity (kg/hectare)

States 2006-07 2007-08 2008-09
1 2 3 4
Andhra Pradesh 2231 2613 2744
Arunachal Pradesh 1216 1241 1255
Assam 1286 1378 1651
Bihar 1656 1546 1766
Chhattisgarh 1148 1238 1041
Goa 2254 2091 2231
Gujarat 1423 1831 1595
Haryana 3393 3420 3388
Himachal Pradesh 1714 1918 1757
Jammu and Kashmir 1733 71 1851
Jharkhand 1550 1709 1720
Karnataka 1289 1548 1511
Kerala 2331 2221 2440
Madhya Pradesh 1167 1069 1168
Maharashtra 940 1150 1001
Manipur 2241 2297 2236
Meghalaya 1800 1774 1783
Mizoram 822 285 898
Nagaland 1482 1567 181
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Orissa 1359 1484 1363
Punjab 4017 4255 4231
Rajasthan mo 1180 1263
Sikkim 1354 1378 1351
Tamil Nadu 2610 2125 2225
Tripura 2399 2563 2526
Uttar Pradesh 2057 2206 2365
Uttarakhand 1760 1785 1715
West Bengal 2511 2525 2493
Andaman and Nicobar 2746 2485 2343
Islands

Dadra and Nagar Haveli 1445 1445 1434
Delhi 3405 3340 3348
Daman and Diu 1548 1417 1740
Pondicherry 2180 2130 2201
ALLINDIA: 1756 1860 1909

Bird flu in West Bengal

920. SHRIMATI MOHSINA KIDWAI: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether Government is aware that bird flu has recently erupted in West Bengal;
(b) if s0, the details thereof;

(c) whether Government has sent a Central team to the State to help the State
Government in culling birds;

(d) if so, the details of assistance extended to the State Government to contain virus of
bird flu; and

(e) the strategies formulated by Government to ensure that bird flu virus is not spread in
any part of the country in future?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Yes, Sir. Bird flu outbreak was reported in two villages of West Bengal, namely,
Nagar and Hazrabati in Khargram block of Murshidabad district, which later spread to 10 more
villages including three villages of adjacent Barwan block. All the poultry birds were culled within
a radius of 3 KMs of the epicentres. About 1.56 lakh birds have been culled.
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(©

In order to aid and advise the State Government in control and containment

operations, a Central team has been deputed to the affected area.

C))

A sum of Rs. 350 lakhs have been released to the State Government as Central

assistance for undertaking control and containment of the disease. 6,000 numbers each of
Personal Protective Equipment (PPE) and N-95 masks were provided to the State Government
from the Central Strategic Reserves.

©)

The steps taken by Government to check spread of Avian Influenza in the country are

given in the Statement.

(i)

(i)

(V)

)

v

(vii)

(vii)
()

921.
state:

©)

Statement

Steps taken by the Government to check spread of
Avian Influenza in the country

Culling of entire poultry population in the affected zone of 0-3 Kms to check spread
the disease from the affected area.

Strengthening of preparedness to tackle any future eventuality in terms of
upgradation of laboratories, training of manpower, stockpiling of equipments and
materials for control and containment etc.

Continuous training of veterinary personnel in preparedness, control and
containment.

Sensitization of general public on Avian Influenza through Information, Education and
Communication (IEC) campaigns for safe poultry practices, biosecurity and early
reporting of unusual mortality in poultry.

Transparent approach towards reporting not only outbreaks but also information of
unusual sickness/mortality in poultry and results of laboratory diagnosis.

All the State Governments have been alerted to be vigilant about the outbreak of the
disease.

Import of poultry and poultry products have been completely banned from HPAI
positive countries.

Border check posts with neighbouring countries have been strengthened.
Guidelines issued to the states for further guidance to the poultry farmers.
Control of mafia on agricultural market

MS. MABEL REBELLO: Wil the Minister of AGRICULTURE be pleased to

whether it is a fact that the model Agriculture Produce Market Committee (APMC)

Act, 2003 provides for public private partnership in management of agricultural markets;

(®)

the States;

whether it is also a fact that a powerful mafia still controls agricultural markets across
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(c) the reasons why Government is not encouraging State Governments to promulgate
APMC Act in their respective States; and

(d) the measures Government has taken to break the mafia control on marketing

agricultural produce?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) No, Sir.

(c) The Government is encouraging State Government to promulgate Agriculture
Produce Market Committee (APMC) Act in their respective States. As the Agricultural Marketing
is a State subject, the Ministry of Agriculture has formulated the Model State Agricultural
Produce Marketing (Development and Regulation) Act, 2003 in consultation with the
stakeholders and requested all State .Governments and Union Territories (UTs) to adopt the
provision of the Model Act. The status of reforms by various States/UTs is given in the Statement
(Seebelow). The Model Act has provisions of Direct Marketing, Contract Framing, Setting up of
markets/yards in private and cooperative sector etc. to enable better farmer market linkages as
well as to provide efficient alternative marketing channels to the farmers for a better remunerative
price for his produce. It will also facilitate the buyers for procurement of agricultural commodities

of required quality at reasonable price.
(d) Question does not arise.
Statement

Status of Reforms in Agricultural Markets (APMC Act) as on 28.02.2010

Sl. Stage of Reforms Name of States/Union Territories

No.

1 2 3

1. States/UTs where reforms to APMC Andhra Pradesh, Arunachal Pradesh,
Act has been done Assam, Chhattisgarh, Goa, Gujarat,

Himachal Pradesh, Jharkhand, Karnataka,
Madhya Pradesh, Maharashtra, Nagaland,

Orissa, Rajasthan, Sikkim and Tripura.

2. States/UTs where reforms to APMC (a) Direct Marketing: NCT of Delhi.
Act has been done partially (b) Contract Farming: Haryana, Punjab
and Chandigarh.

(c) Private  markets:  Punjab  and
Chandigarh
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1 2 3

3. States/UTs where there is no APMC Bihar *, Kerala, Manipur, Andaman and
Act and hence not requiring reforms Nicobar Islands, Dadra and Nagar Haveli,
Daman and Diu, and Lakshadweep.

4. States/UTs where APMC Act already Tamil Nadu
provides for the reforms

5. States/UTs where administrative Mizoram, Meghalaya, Haryana, Jammu
action is initiated for the reforms and Kashmir, Uttarakhand, West Bengal,
Puducherry, NCT of Delhi and Uttar
Pradesh.

*APMC Act is repealed w.e.f. 1.9.2006.
Amendments to APMC Act

922. SHRIMATI T. RATNA BAI: Wil the Minister of AGRICULTURE be pleased to
state:

(a) whether Government is making amendments to the Agriculture Produce Marketing
Committee Act;

(b) if so, the details worked out so far;
(c) the reasons behind such amendments; and
(d) inwhat way it would be beneficial to the farmers and industry ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) and (b) Since Agricultural Marketing is a State subject, the Ministry of Agriculture has
requested all State Governments and Union Territories (UTs) to adopt the Model State
Agricultural Produce Marketing (Development and Regulation) Act, 2003 circulated to all
States/UTs. The status of reforms by various States/UTs is given in the Statement. [Refer to the
Statement appended to the Answer to Unstarred Question no. 921 Part ‘c’]

(c) and (d) In order to improve the farmer’s share in consumer’s rupee by way of reduction
of intermediation and improving marketing efficiency, a holistic reform in the agricultural
marketing system is needed. The Model State Agricultural Produce Marketing (Development and
Regulation) Act, 2003 drafted by the Ministry of Agriculture, in consultation with the
stakeholders, has provisions of Direct Marketing, Contract Farming, Setting up of markets/yards
in private and cooperative sector etc. to provide for better farmers — market linkages as well as
efficient alternative marketing channels to the farmers for a better remunerative price for his
produce. It is also intended to facilitate large investments required for development of post-
harvest and cold chain infrastructures through private sectors. It will also facilitate the industry
for direct procurement of agricultural commodities of required quality at reasonable price from
farmer’s field.
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Rashtriya Krishi Vikas Yojana

923. DR.GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of AGRICULTURE be pleased to state:
(a) the genesis and objectives of Rashtriya Krishi Vikas Yojana;

(b) the financial allocation wunder this scheme and achievements thereof,

State-wise; and
(c) how far the objectives have been fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Rashtriya Krishi Vikas Yojana (RKVY) was launched during August, 2007 pursuant to the
resolution adopted on 29.05.2007 by the National Development Council (NDC), to reorient the
current agricultural development strategies to meet the needs of the farmers and for fresh efforts

by the Central and State Governments to rejuvenate the agricultural sector.

RKVY has envisaged outlay of Rs. 25,000 crore for the Plan period. The RKVY aims
at contributing to achievement of 4% annual growth in the agricultural sector during the
Eleventh Plan period, by ensuring a holistic development of Agriculture and allied sectors. This is
sought to be done by incentivizing States to allocate higher share of their plan expenditure for
agriculture and to make investments in interventions as per local priorities and agro-climatic

conditions.

(b) A statement indicting the State-wise financial allocation and releases made during
2009-10 under RKVY to the States are enclosed (See below).

(c) States have stepped up allocation to agriculture and allied sector from 5.11% of total
State Plan Expenditure in 2006-07 to 5.84% in 2008-09 (RE/Approved).

Most states have also formulated comprehensive District and State Agricultural Plans

and have taken up projects of over Rs. 2668.82 crore for agriculture and allied sector

development.
Statement
Allocation and Release under RKVY for 2009-10
(Rs. in crores)
SI. Name of the State/UT Allocation 2009-10 Total release
No.
1 2 3 4
1. Andhra Pradesh 410.00 410.00
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1 2 3 4
2. Arunachal Pradesh 16.10 4.03
3. Assam 79.86 79.86
4. Bihar 110.79 110.79
5. Chhattisgarh 131.78 131.78
6. Goa# 11.87 0.00
7. Gujarat 386.19 386.19
8. Haryana 112.77 112.77
9. Himachal Pradesh 33.02 33.02
10. Jammu and Kashmir 42.05 42.05
1. Jharkhand 70.13 70.13
12. Karnataka 410.00 410.00
13. Kerala 110.92 110.92
14. Madhya Pradesh 247.44 178.20
15. Maharashtra 407.24 346.11
16. Manipur 5.86 1.47
17. Meghalaya 24.68 24.68
18. Mizoram # 4.15 0.00
19. Nagaland 20.38 20.38
20. Orissa 121.49 121.49
21. Punjab 43.23 43.23
22. Rajasthan 186.12 186.12
23. Sikkim 15.29 15.29
24. Tamil Nadu 127.90 127.90
25. Tripura 31.28 31.28
26. Uttar Pradesh 390.97 390.97
27. Uttarakhand 71.36 71.36
28. West Bengal 147.38 147.38
TOTAL: 3770.25 3607.40
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1 2 3 4

1. Andaman and Nicobar 12.21 1.28
Islands
2. Chandigarh 3.70 0.42
3. Dadra and Nagar Haveli # 0.29 0.00
4. Daman and Diu # 0.30 0.00
5. Delhi 2.36 0.24
6. Lakshadweep 10.12 1.09
7. Pondicherry # 0.69 0.00
ToTALUTS: 29.67 3.03
District Agriculture Plans 6.82 0.90
NIRD, ISEC, IEG, IIM-CMA 0.33
GRAND TOTAL: 3806.74 3611.66

#The States/UTs are not eligible for funds under RKVY during 2009-10.
Suicide by farmers

924. DR. GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE be pleased to
state:

(a) the number of farmers who committed suicide during 2006, 2007, 2008 and 2009,
State-wise;

(b) out of above, how many were small/marginal farmers and how many of them were
under debt;

(c) whether all bereaved families have received some State grant;

(d) whether suicide of a single farmer is a sad commentary on poor economy of farm
sector; and

(e) whether earning from agriculture would not improve till remunerative price is not
ensured for farmers produce?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) to (c) Details indicating State-wise number of suicides due to agrarian reasons during the
last four years, as made available by the State Governments, is given in the Statement
(See below). The State Governments do not report this data by the status of landholding or
indebtedness of the farmers. Under the Rehabilitation Package announced in the year
2006, there is a provision of ex-gratia assistance from the Prime Minister’s National Relief
Fund @ Rs. 50 lakh per district. Besides this, the State Governments also grant ex-gratia
assistance.
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(d) and (&) Every incident of suicide is tragic and it must be averted. The Government is
committed to always ensuring the well being of all its citizens as enjoined upon it by the Directive
Principles of State Policy.

While announcing the Minimum Support Price (MSP), the Government considers that the
farmers get a price realization which gives them a reasonable margin over the cost of production.
Substantial increase in the MSP of major cereals ranging from 39% to 78%6 was provided during
the last 5 years. MSP of pulses and oilseeds were enhanced by up to 104% during the same
period.

Statement

Number of suicides by farmers on account of agrarian reasons
as per reports received from the State Governments

Sl. Name of the State Period No. of suicides
No. by farmers
1 2 3 4
1. Andhra Pradesh 2006-07 530
2007-08 490
2008-09 390
2009-10 (upto 16.11.2009) 77
2. Karnataka 2006-07 176
2007-08 182
2008-09 143
2009-10 (upto 31.08.2009) 14
3. Maharashtra 2006-07 1028
2007-08 590
2008-09 627
2009-10 (upto 15.11.2009) 259
4. Kerala 2006-07 112
2007-08 68
2008-09 22
2009-10 (upto 31.08.2009) 02
5  Tamil Nadu 2006-07 01
2007-08 01
2008-09 01
2009-10 (upto 31.10.2009) Nil
6. Punjab 2006-07 19
2007-08 24
2008-09 10
2009-10 (upto 31.10.2009) 18

74



1 2 3 4
7. Gujarat 2006-07 04

2007-08 04

2008-09 01

2009-10 (upto 03.06.2009) Nil
8. Assam 03.12.2009 Nil
9. Arunachal Pradesh 17.08.2007 Nil
10. Bihar 14.05.2008 Nil
11.  Chhattisgarh 31.07.2009 Nil
12. Goa 31.10.2009 Nil
13. Haryana 16.11.2009 Nil
14. Himachal Pradesh 19.11.2009 Nil
15.  Jammu and Kashmir 18.11.2009 Nil
16. Jharkhand 25.04.2008 Nil
17. Manipur 19.11.2009 Nil
18. Meghalaya 31.07.2009 Nil
19. Madhya Pradesh 24.11.2009 Nil
20. Mizoram 23.07.2009 Nil
21. Nagaland 23.11.2009 Nil
22. Orissa 23.11.2009 Nil *
23. Rajasthan 04.12.2007 Nil
24. Sikkim 21.11.2009 Nil
25. Tripura 25.03.2008 Nil
26. Uttar Pradesh 20.11.2009 Nil
27. Uttarakhand 08.05.2008 Nil
28. West Bengal 31.10.2009 Nil
29. Andaman and Nicobar 19.11.2009 Nil
30. Government of NCT of 28.09.2007 Nil

Delhi

31. Daman and Diu 15.07.2009 Nil
32. Dadra and Nagar Haveli 01.07.2008 Nil
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1 2 3 4

33. Lakshadweep 19.11.2007 Nil
34. Pondicherry 23.11.2009 Nil
35. Chandigarh 15.11.2009 Nil

*23 cases of alleged suicide by farmers.
Research on agro-products

925. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of AGRICULTURE be pleased to
state:

(a) the agricultural products on which biotechnology research is being undertaken;
(b) the products with respect to which research is complete;

(c) the agro-products which Government is considering for commercialization; and
(d) the details of decision taken by Government in respect of Brinjal ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Biotechnology research is in progress at various institutes of the Indian Council of
Agricultural Research (ICAR) in some of the important crops which include cereals, pulses,

oilseeds, cotton, sugarcane, fruits and vegetables etc.

(b) Transgenic Bt cotton variety (Bikaneri Narma) and four improved varieties: two in
rice (Samba Mahsuri and Improved Pusa Basmati-1), one in maize (QPM Vivek Hybrid-9) and
one in pearl millet (HHB 67) have been released after incorporation of desired traits using marker

assisted selection.
(c) Products reflected in answer to question (b) above are being commercialized.

(d) The Government in the Ministry of Environment and Forests organized national
consultations chaired by the Minister of Environment and Forests (MoEF) at seven locations. On
February 09, 2010, it was decided to impose a moratorium on commercialization of Bt brinjal until
all concerns expressed by the public, NGOs, scientists and the State Governments are

addressed adequately. The matter is now pending consideration of the GEAC.
Second Green Revolution

926. DR. K. MALAISAMY: Wil the Minister of AGRICULTURE be pleased to

state:

(a) whether the President of India in her Republic Day address, has stressed for Second

Green Revolution to ensure food availability ;
(b) if s0, the steps taken or being taken towards this goal;

(c) whether there will be a time-frame to do so; and
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(d)  whether it would be major solution of the problem or it will be one among the several

steps?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS):
(a) Yes, Sir.

(b) to (d) For revitalization of agricultural sector, improvement in production and
productivity, stepping up the growth rates of the sectors, enhancement of the incomes of the
farmers, etc., the Government has already taken many initiatives like Rashtriya Krishi Vikas
Yojana, National Food Security Mission, National Horticulture Mission, setting up of National
Rainfed Area Authority and Protection of Plant Varieties and Farmers’ Rights Authority, Micro
Irrigation, Agriculture Technology Management Agency (ATMA) Scheme, National Agricultural
Insurance Scheme, Comprehensive Credit Package, Debt Waiver Scheme, Revival of
Cooperative Credit Institutions, Technology Mission on QOilseeds and Pulses, etc. Further, the
Government has announced a National Policy for Farmers in 2007, incorporating many of the
recommendations of the National Commission on Farmers that are aimed at the revival of the
Indian agriculture with special emphasis on the economic well being of the farmers. Moreover, in
keeping with an announcement contained in the address by her Excellency, the President of
India regarding urgent steps towards ‘Second Green Revolution’, following additional proposals

have been made in the Union Budget 2010-11 to give fillip to the agricultural sector:—

1. Rs. 400 crore provided to extend the green revolution to the eastern region of the
country comprising Bihar, Chhattisgarh, Jharkhand, Eastern UP, West Bengal and

Orissa.

2. Rs. 300 crore provided to organize 60,000 “pulses and oilseed villages” in rain-fed
areas during 2010-11 and provide an integrated intervention for water harvesting,
watershed management and soil health, to enhance the productivity of the dry land

farming areas.

3. Rs. 200 crore provided for sustaining the gains already made in the
green revolution areas through conservation farming, which involves concurrent

attention to soil health, water conservation and preservation of biodiversity.

4. Banks have been consistently meeting the targets set for agriculture credit flow in
the past few years. For the year 2010-11, the target has been set at Rs. 3,75,000

crore.

5. In view of the recent drought in some States and the severe floods in some other
parts of the country, the period for repayment of the loan amount by farmers
extended by six months from December 31, 2009 to June, 30, 2010 under the Debt

Waiver and Debt Relief Scheme for Farmers.
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6. Incentive of additional one per cent interest subvention to farmers who repay
short-term crop loans as per schedule, increased to 2% for 2010-11.

All the above initiatives are aimed to enhance the prosperity of the farmers and food security
of the Nation.

Restarting of closed fertilizer units

1927. SHRIMATI JAYANTHI NATARAJAN:
SHRIMATI MAYA SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Group of Ministers had decided in October, 2008 to restart the eight closed
fertilizer units of Barauni, Gorakhpur, Talcher, Korba, Haldia, Ramagundam, Durgapur and
Sindri;

(b) if s0, whether at present the work has been started in these fertilizer units;
(c) ifnot, the reasons therefor; and

(d) whether these closed fertilizer units are a cause for scarcity of manure/fertilizers in
the country and imported fertilizers cost more to the farmers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) Pursuant to Cabinet decision dated 30.10.2008, it has been
decided to explore the feasibility of revival of the closed public sector fertilizer units of Hindustan
Fertilizer Corporation Ltd. (HFCL) and Fertilizer Corporation of India Ltd. (FCIL) subject to
assured availability of natural gas, to meet the emerging demand production gap of urea in the
country. An Empowered Committee of Secretaries (ECOS) has been constituted with the
mandate to evaluate all investment options for revival of the closed units of FCIL/HFCL and to
make suitable recommendations for consideration of the Government. ECOS has considered
various possible investment options for revival of each of the closed units and have finalized its
recommendations regarding the suitable options. The recommendations of ECOS are under
consideration of the Government.

(d) The revival of closed plants is likely to reduce the supply and demand gap regarding
availability of urea in the country. As regards prices of urea to the farmers, urea is made available
to farmers at same maximum retail price irrespective of imported or indigenously produced.

Availability of fertilizers for Kharif season

928. SHRIN.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is aware of shortage of fertilizers in various parts of the country
resulting in direct affect on foodgrain production;

(b) if so, the facts and details thereof;

(c) whether the Union Government has since taken any steps or directed the fertilizer

companies to make available sufficient fertilizers in view of Kharif season ahead; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) Urea is the only fertilizer which is under partial movement
and distribution control of the Government. Union Government ensures availability of urea at
State level. State Governments are responsible for its distribution within the State. All other
fertilizers viz. DAP, MOP, SSP and NPK etc. are decontrolled/de-canalized since 1992. The
availability of Phosphatic and Potassic fertilizers is decided by the market forces of demand and

supply.

The cumulative State-wise availability of major fertilizer like Urea, DAP, MOP and complex
fertilizers (NPK) during the current year 2009-10 (Apri’09 to January’10) is given in the

Statement (See below ).
(c) and (d) Steps taken to make available sufficient fertilizers:

(i)  The movement of fertilizers is being monitored throughout the country by an on-line
web based monitoring system (www.urvarak.co.in) also called as Fertilizer
Monitoring System (FMS);

(i) Department of Fertilizers has been operating buffer stock of Urea, DAP and MOP
through State Institutional Agencies/fertilizer companies in major fertilizer consuming
States to the tune of 6.25 LMT, 3.50 LMT and 1.00 LMT respectively;

(i) The gap between requirement and indigenous production of fertilizers is met through

imports;

(iv) New pricing policy for attracting investment in urea sector has been announced on
4th September, 2008. Further, fertilizer sector has been given highest priority in
allocation of gas, for debottlenecking, expansion and revival projects in the country.
As a result, it is expected that urea production may increase to 21.70 million tonnes
during 2010-11 against estimated production of 20.00 million tonnes during the

current year.

(v) Al possible steps are taken by the Department of Fertilizers to match the availability

of fertilizers with the assessed requirement.
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Statement

Cumulative availability of Fertilizers during the year 2009-10 (Apri/ 09 to January 10 )

Qty in (‘000) MTs

2009-10 Urea DAP MOP Complex
State Requirement Availability — Sales Requirement Availability = Sales Requirement Availability Sales Requirement Availability — Sales
1 2 3 4 5 6 7 8 9 10 " 2 3

Andhra Pradesh 2490.00 2163.94  2144.10 925.00 831.95 828.03  560.00 544.82  465.33 1940.00 1604.51  1549.84
Karnataka 1216.00 1203.66  1181.75 730.00 704.82 700.74  452.00 5561.00  477.11  995.00 860.79 824.32
Kerala 151.20 144.46 139.15 32.75 27.49 27.46 142.00 146.34  136.54  167.25 185.96 180.01
Tamil Nadu 970.00 867.47 863.72 386.00 263.60 263.48  496.00 458.74  4156.22  332.00 529.26 522.30
Gujarat 1705.00 1603.36  1591.39 749.00 688.67 665.49  202.00 219.65  214.43  415.00 360.27 339.46
Madhya Pradesh 1507.41 1497.63  1480.32  848.32 914.14 903.85  119.46 131.03 110.82  354.56 204.88 198.48
Chhattisgarh 495.00 454.92 450.29 169.50 202.63 202.56 78.40 72.40 65.47 129.55 80.78 79.07
Maharashtra 2204.00 2020.21  2005.67  1095.90 1228.04  1210.45 470.70 607.21 517.90  1235.00 867.32 840.65
Rajasthan 1403.00 1222.70  1211.02 628.00 581.72 572.45 32.00 49.65 37.91 130.00 77.16 76.37
Haryana 1810.00 1563.15  15660.69  684.00 647.29 647.17 47.00 73.20 73.18 43.00 36.87 35.72
Punjab 2350.00 2114.69  2108.01 800.00 786.30 785.56 87.00 97.26 87.87 55.00 52.02 48.85
Himachal Pradesh 60.00 48.68 44.96 0.00 2.65 2.65 5.50 5.24 5.24 45.00 30.50 30.39
Jammu and Kashmir 116.86 64.31 62.35 73.79 40.35 39.49 22.84 15.47 16.47 0.00 0.00 0.00
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Uttar Pradesh 4740.00  4467.22 4427.60 1580.00 1626.24  1520.42  275.00 303.76  266.87  750.00 688.46 626.13
Uttarakhand 183.00 195.63 194.02 36.00 37.23 36.89 12.50 3.46 3.46 45.00 29.40 26.86
Bihar 1660.00 1446.43  1436.14  430.00 379.75 377.84  195.00 200.10  179.90  300.00 224.62 220.41
Jharkhand 200.00 145.26 141.30 115.00 76.66 76.66 15.00 12.02 12.02 50.00 59.65 56.07
Orissa 485.00 417.60 394.69 188.05 209.88 200.04  150.93 125.01 104.04  258.72 205.49 195.29
West Bengal 1022.77 890.57 851.41 424.50 423.89 416.11  359.00 439.92  416.10  680.80 708.71 698.21
Assam 212.40 189.25 184.24 28.20 22.32 22.31 102.20 83.89 71.20 5.50 6.47 6.47
ALL INDIA: 25102.84  22796.54 22545.33 9962.48  9604.17  9508.22 3852.66  4156.75 3692.05 7972.44 6836.72  6578.44
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Fertilizers supplied to Jammu and Kashmir

929. SHRI G.N. RATANPURI: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the quantity of fertilizers of different variety supplied to Jammu and Kashmir during
the last three years, year-wise;

(b) the names of distribution agencies and quantity of different fertilizers distributed by
each one of them during the above period in Jammu and Kashmir; and

(c) the steps taken to ensure smooth supply of fertilizers in all seasons including remote
areas of Jammu and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b) The company-wise supply (availability)) of major fertilizers
i.e. Urea, Di-Ammonium Phosphate (DAP), Muriate of Potash (MOP) and complex fertilizers
during the years 2007-08, 2008-09 and 2009-10 (April’09 to February’10) to Jammu and Kashmir
is given in the Statement (See below).

(c) The steps taken for smooth distribution of fertilizers are as under:

(i)  The movement of fertilizers is being monitored throughout the country by an on-line
web based monitoring system (www.urvarak.co.in) also called as Fertilizer
Monitoring System (FMS);

(i) Department of Fertilizers operates Buffer Stock of 5000 MT Urea through State
Institutional Agencies/fertilizer companies in Jammu and Kashmir;

(i) The gap between requirement and indigenous production of fertilizers is met through
imports; and

(iv) In addition to Jammu, Srinagar has been declared as a national rake point by
Department of Fertilizers for movement/distribution of fertilizers to remote locations in
the State of Jammu and Kashmir.

Statement

Company -wise supplies of Urea, DAP, MOP and Complex fertilizers during the years 2007-08,
2008-09 and 2009-10 (Estt. April09 to February™0 )

(*000 MTs)

2007-08 2008-09 2009-10 (April’09 to
February™10)

CompanyUrea DAP MOP Complex Urea DAP MOP Complex Urea DAP MOP Complex

1 2 3 4 5 6 7 8 9 10 n 12 3
IFFCO 42.88 19.63 8.05 44.56 25.85 0.62 23.62 26.42
IPL 15.87 7.42 24.99 9.02 8.67 12.40
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1 2 3 4 5 6 7 8 9 10 n 12 3

CFCL  25.31 40.85 8.10 2.12 28.26 7.90 0.50
NFL 53.86 47.98 18.07
TATA 2.51 2.57

Data as per FMS (Fertilizer Monitoring Systems) as on 03.03.2010
Control of drug pricing

930. DR. T. SUBBARAMI REDDY': Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether drug majors have asked Government to be more predictable in the way it
imposes price control on brands that are normally outside Government’s direct price control and
account for four-fifth of over Rs. 50,000 crore domestic market;

(b) whether pharma firms also want Government to consider price fluctuations either in
calendar year or financial year; and

(c) if so, what are other main points mentioned by pharma firms and to what extent
these suggestions have been accepted and implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) There is no specific representation received from drug
majors in this regard. However, various representation received from drug companies from time
to time in the matter of price control on drug/medicines manufactured by them are dealt with as
per the provisions of Drugs ((Prices Control) Order, 1995 (DPCO, 1995). So far as matter
regarding consideration of price fluctuation either in calendar year or financial year is concerned it
is stated that prices of non-scheduled formulations/medicines (drugs out of price control) are
monitored by National Pharmaceutical Pricing Authority (NPPA) regularly. As per the prescribed
criteria companies are shortlisted by NPPA where there is an increase in price of a non-
scheduled formulation by more than 10% in one year and the annual turnover of the formulation
pack exceeds Rs. 1 crores. Further, the share of the formulator in that segment of the
formulation is required to be at least 20% of the market or the medicine is one of the first 3 top
brands of that group. The criteria, namely, high turnover and 10% price increase are designed
to identify cases of mass consumption and to meet the requirement of ‘public interest’, referred
to in para 10(b) of the DPCO, 1995. Wherever any abnormal price increase is noticed, necessary
action is taken. This is an ongoing process. The price fluctuations need to be assessed each
month for this purpose considering the preceding twelve month period and hence calendar year
or financial year would not be relevant for monitoring the changes in prices and further action
thereon.

Dependence on import of fertilizers

931. SHRI T.T.V. DHINAKARAN: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:
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(a) whether our country is fully dependent on import of fertilizers for meeting demand;
and

(b) if so, the steps taken to augment domestic production?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) The country is not fully dependent on imports of fertilizers like Urea,
Di Ammonium Phosphate, various grades of complex fertilizers, Single Super Phosphate (SSP)
etc. which are being produced in the country. However, the gap between assessed demand and
indigenous production is being met through imports. Muriate of Potash (MOP) is the only
fertilizer, whose demand is fully met through imports as there are no viable sources of MOP in
the country.

(b) Government is always encouraging production of urea in the country to achieve self-
sufficiency. The Government has announced a new policy on 4th September, 2008 to attract
new investments. The policy is based on Import Parity Price (IPP) benchmark with suitable floor
and ceiling prices aiming to revamp, expansion, revival of existing urea units and setting up of
Greenfield projects. The policy aims to substantially bridge the gap between consumption and
domestic production of urea in next five years subject to adequate availability of gas at
reasonable prices. Government has taken initiatives to encourage indigenous production in
P&K sector by allowing import parity price to the indigenous manufacturers of DAP.
Government has also reduced the custom duty on phosphoric acid from 5% to 2% to enable
indigenous manufacturers of P&K fertilizers to procure this important input at reasonable price.
Government is also encouraging private sector and public sector companies to explore the
possibilities for joint ventures abroad to ensure uninterrupted supply of fertilizer inputs to P&K
sector.

Pharma PSUs entering new business areas

932. SHRI RAJEEV SHUKLA: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the names of Public Sector Pharmaceutical Companies under the administrative
control of his Ministry;

(b) the details of their profit/loss position during each of the last three years;

(c) whether some pharma PSUs have submitted plans for entering into new business
areas to improve margins; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) Names of Public Sector Pharmaceutical Companies under the
administrative control of this Ministry are as under:—

(i)  Indian Drugs and Pharmaceuticals Limited (IDPL), Gurgaon

(i)  Hindustan Antibiotics Limited (HAL), Pimpri, Pune
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(i)  Bengal Chemicals and Pharmaceuticals Limited (BCPL), Kolkata

(iv) Karnataka Antibiotics and Pharmaceuticals Limited (KAPL), Bangaluru

(v) Rajasthan Drugs and Pharmaceuticals Limited (RDPL), Jaipur

(vi) Bengal Immunity Limited (BIL), Kolkata — Closed

(vii) Smith Stanistreet Pharmaceuticals Limited (SSPL), Kolkata — Closed

(vii) Maharashtra Antibiotics and Pharmaceuticals Limited (MAPL), Nagpur — Closed
(ix) Manipur State Drugs and Pharmaceuticals Limited (MSDPL), Imphal — Closed

(b) Profit/Loss position during last three years:—
(Rs. in crore)

Name of PSU 2006-07 2007-08 2008-09
IDPL (412.66) (438.88) (443.70)
BCPL (20.07) (10.68) (5.35)
HAL 200.49* (20.71) (22.09)
KAPL 4.19 5.19 6.00
RDPL* * 3.1 3.80 0.48

Figures shown in bracket indicates Loss.

* After considering the extraordinary items towards reliefs/concessions received as per the
Rehabilitation Scheme approved by BIFR amounting to Rs. 23954.94 lacs.

**Profit before tax

(c) and (d) HAL and IDPL have entrusted the jobs to Consultants to prepare
pre-feasibility report to make Corporate Strategic Plan for the Company which envisages, new
business areas like upgradation of formulation facilities, product mix, unlocking of untapped real
estate assets /.e., joint development of land on PPP basis, creation of Pharma Park,
Biotechnology Park, Incubation Centres etc., creation of support infrastructure like R&D, ETP,
Life Sciences, Education etc. and collaboration with international and national organizations for
advanced technologies and technical knowledge etc.

Poor quality of imported fertilizers

933. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state the steps taken by his Ministry to avoid poor quality of
imported fertilizers?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): In order to ensure availability of good quality of fertilizers to the farmers,
the Government has promulgated the Fertilizer (Control) Order, 1985. The specifications of
various fertilizers have been specified under FCO, 1985. The Fertilizer Inspectors of Central
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Fertilizer Quality Control and Training Institute (CFQC&T!) Faridabad and the Regional Fertilizer
Quality Control laboratories at Mumbai, Kalyani and Chennai regularly inspect and collect
fertilizer samples for quality check from all the fertilizer vessels discharging at Indian ports. The
subsidy on imported fertilizers is paid only if these fertilizers conform to quality specifications as
per FCO.

Quality of drugs exported by drug companies

934. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that six Indian drug makers were restrained from supplying
medicines by Sri Lanka recently, due to quality lapses;

(b) the number and details of similar cases where Indian drug export companies have
come under the regulatory scanner in other countries during the last three years; and

(c) the steps Government proposes to take to address the issue?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) Yes, Sir.

(b) No such instance has come to the notice of the Department where Indian drug export
companies have come under the regulatory scanner in other countries.

(c) Pharmaceutical Export Promotion Council has reported that Drug Controller General
(India) has already initiated/stipulated procedures to ensure that quality drugs and
pharmaceuticals are exported from India.

Short supply of levy sugar in Assam

935. SHRI KUMAR DEEPAK DAS: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware of the fact that there is always a short supply of
levy sugar in various districts including Barpeta in Assam under PDS due to non-availability of
stock;

(b) if so, the reasons therefor; and

(c) the steps being taken for corrective measures for receipt of Government allotted
quantity of levy sugar in regular manner?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Assam is one of the Food
Corporation of India (FCI) operated States where levy sugar is supplied to the State Government
agency by FCI, by lifting levy sugar from the concerned sugar mills against allocation orders
issued by the Directorate of Sugar in the Government of India. The levy sugar quota of Assam is
allocated in full by Directorate of Sugar in favour of FCI. However, on account of operational
difficulties and restrictions imposed by the Railways from time to time and reluctance on part of
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some sugar mills to give levy sugar, the full allocated quantity of levy sugar could not be
dispatched to Assam by Food Corporation of India.

(c) Tne following steps have been taken for delivery of Government allotted quantity of
levy sugar in a regular manner to FCI operated States including Assam :—

(i)  Alternative allocations are made by the Central Government whenever there is any
specific request either from the FCI or the State concerned to make good the shortfall
of levy sugar in the State.

(i)  The Government regularly monitors the allocation, lifting and supply position of levy
sugar in respect of FCI operated States including Assam in periodical meetings held
with FCI officers.

(iii) Food Corporation of India at its Headquarters closely monitors the lifting/delivery and
issues instructions regarding lifting and dispatch of levy sugar from sugar mills and
sorts out teething problems.

(iv) Food Corporation of India through its field offices constantly pursues with the
Railways and Railways have agreed to diversion of rakes from one nominated
terminal to some other terminal at short notices even if rakes earmarked for that
terminal are not received in time.

(v)  Railways have resorted to [l rake placement system.

(vi) Penal action has been initiated against chronically defaulting sugar mills, which fail to
supply levy sugar.

Price hike of sugar

936. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether it is a fact that price of sugar has increased about one hundred and fifty per
cent during 2009;

(b) if so, the details thereof;
(c) thereasons for such steep rise in price of sugar;

(d) the details of the prices of sugar during the month of November and December, 2009
and January and February, 2010 till date;

(e) the amount and rate at which sugar was imported and exported during last three
years, year-wise and country-wise; and

(f)  the steps taken by Government to redress the situation ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The retail price of sugar in the
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four metropolitan cities as on 01.01.2009 and 31.12.2009 along with the details of percentage
increase in sugar prices are given as under:—

(Rs. perkg.)

Centre On 1st Jan., 09 On 31st Dec., 09 Percentage increase
in sugar prices.

Delhi 21.00 39.00 85.71%
Mumbai 21.50 39.00 81.39%
Kolkata 21.00 38.00 80.95%
Chennai 21.00 34.00 61.90%

(c) The shortfall between domestic production and demand of sugar in the last 2008-09
sugar season and the current season 2009-10 is the main reason for rise in sugar prices.
Besides, deficit in global supply and demand, increase in international prices of sugar, adverse
market sentiments and expectation contributed to rise in prices of sugar in the domestic market.

(d) The month-wise range of prices of sugar (Ex-mill and retail) during the month of
November, 2009, December, 2009, January, 2010 and February, 2010 is given in the Statement-|
(Seebelow).

(e) There has been no export or import of sugar on Government account during the last
three sugar years (October-September). It is the sugar mills or Public Sector Undertakings or
merchant importers/exporters who have undertaken export or import of sugar as per their
commercial prudence. The international sugar prices of export or import have varied from time to
time. Export of sugar was mainly to Bangladesh, Djibouti, Indonesia, Iran, Malaysia, Somalia
and Sri Lanka. There was hardly any import of sugar in 2006-07 and 2007-08 sugar seasons.
Sugar has mainly been imported in 2009-10 sugar season from Brazil and Thailand. The quantum
of export and import of sugar during the last three sugar years was as under:—

Sugar Year Quantity exported Quantity imported
(in lac tons) (in'lac tons)
2006-07 24.91 0.005
2007-08 58.22 0.004
2008-09 2.165 10.97

Source: DGCIS, Kolkata

(f)  The Central Government has taken a slew of measures to augment domestic stocks
of Sugar and to check rise in sugar prices which, inter-alia, include permitting duty-free import
of raw and white/refined sugar upto 31.12.2010, imposition of stockholding and turnover limits on
sugar dealers, stockholding limit on bulk consumers of sugar, etc. as given in the Statement-I|
(See below). These measures have helped to contain sugar prices in the country.
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Statement-/

Sugar prices upto 26th February, 2010

Ex-Mill Non-levy sugar prices (S-30 grade)

(Rs. per quintal)

State Nov., 2009 Dec., 2009 Jan., 2010 Feb., 2010
(upto 26th)

Uttar Pradesh 3240-3590 3165-3690 3745-4290 3590-4240
Maharashtra 3140-3350 3020-3365 3550-3930 3220-3845
Tamil Nadu 3075-3250 3000-3400 3500-4000 3500-4000

Source: Daily Trade Mart Enquiry, Directorate of Sugar

Retail price of sugar
(Rs. Perkg.)
Centre Nov., 2009 Dec., 2009 Jan., 2010 Feb., 2010
(upto 26th)
Delhi 38.00 37.00-39.00 40.00-47.00 41.00-45.00
Mumbai 33.50-39.00 36.50-39.00 39.00-44.00 40.00-43.00
Kolkata 31.00-36.00 36.00-37.00 38.00-42.00 38.00-42.00
Chennai 33.00-34.00 34.00 34.00-42.00 40.00-42.00

(Source: Price Monitoring Cell, Department of Consumer Affairs)

Statement-I/

Steps taken to augment availability of sugar and moderate sugar prices in
2008-09 and 2009~ 10 sugar seasons

Allowed duty-free import of raw sugar under Advance Authorization Scheme by sugar mills
on ton-to-ton basis with effect from 17.02.2009 upto 30.09.2009.

Allowed duty-free import of raw sugar by sugar mills under Open General License with
effect from 17.04.2009 and opened up to private trade from 31.07.2009 for being processed
by domestic factories on job basis. Presently, this facility is in force upto 31.12.2010.

Allowed duty-free import of white/refined sugar by STC/MMTC/PEC and NAFED upto 1
million tons with effect from 17.04.2009 and opened up to other Central/State Government
agencies and private trade in addition to existing designated agencies with effect from
31.07.2009. Presently, this facility is in force upto 31.12.2010 without any quantative cap.

Levy obligation has been removed in respect of all imported raw sugar and white/refined
sugar. The white/refined sugar has been also allowed to be sold at the discretion of the
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importing organizations, but sugar processed from imported raw sugar is subject to
accelerated releases.

*  States have been requested to waive VAT on imported white/refined sugar so as to make

the imports competitive.

*  The levy obligation on sugar factories has been enhanced from 10% to 20% of production
for 2009-10 sugar season only.

*  Stockholding and turnover limits on sugar dealers were imposed vide notification dated
12.03.2009. Further, khandsari sugar has been brought under the ambit of stockholding and
turnover limit from 16.07.2009. Presently these limits are in force upto 30.09.2010.

* An order has been issued vide notification dated 22.08.2009 imposing stockholding on
large consumers of sugar who are using or consuming more than ten quintals of sugar
per month as a raw material for production or consumption or use, stipulating that
such bulk consumers shall not hold sugar stock exceeding fifteen days of their requirement.
The notification has come into effect from 19.09.2009. The stockholding limit has been
lowered to ten days, and the revised limit has been notified on 05.02.2010 to come into
effect from 20.02.2010 and will continue for a period of 180 days thereafter /.e. upto
18.08.2010.

Bogus ration cards

937. SHRIMATI KUSUM RAI:
SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government is aware of the fact that millions of ration cards both BPL and
APL are bogus;

(b) if so, the details thereof, State-wise with particular reference to Uttar Pradesh,
district-wise; and

(c) the details of action taken in this regard during last years till date, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c¢) The Public Distribution System
(Control) Order, 2001 mandates the State/UT Governments to issue ration cards to Above
Poverty Line (APL), Below Poverty Line (BPL) and Antyodaya Anna Yojana (AAY) families and
to conduct periodical review and checking of ration cards, to weed out ineligible and bogus
ration cards and bogus units in the ration cards. Details showing the number of bogus/ineligible
rations cards deleted by 21 State/UT Governments including Uttar Pradesh from July, 2006 to
January, 2010 are given in the Statement-I (See below). Statement-Il indicating District-wise
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ration cards deleted by the Government of Uttar Pradesh during 2008-2009 and 2009-10 (up to
January, 2010) is enclosed.

Statement-/

The number of bogus/ineligible rations cards deleted by the State/UT
Governments with effect from July, 2006 onwards

(Updated on 31.01.2010)

Sl. State Nos. of bogus/ineligible ration
No. cards deleted/eliminated
(in lakhs)

1. Andhra Pradesh 10.46

2. Assam 0.07

3. Bihar 1.51

4. Chhattisgarh 3.65

5. Delhi 16.32

6. Guijarat 7.83

7. Himachal Pradesh 0.02 #

8. Jharkhand 0.65

9. Karnataka 6.45

10.  Kerala 0.00 & &

1. Madhya Pradesh 24.97

12.  Maharashtra 29.45

13.  Meghalaya 0.00 *

14.  Mizoram 0.02 ##

16.  Orissa 2.50

16.  Sikkim 0.01 @

17.  Uttar Pradesh 8.17

18.  Uttarakhand 0.16

19.  West Bengal 59.67 (individual cards)

20. Lakshadweep 0.00 $

21.  Puducherry 0.00 **
TOTAL 171.91

Actual figures # 1536, & & 114, * 341, ## 1633, @ 914, $ 300, ** 16
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Statement-1/

District-wise number of ration cards deleted during from April, 2008 to
March, 2009 and April, 2009 to January, 2010

Sl. District April, 2008 to April, 2009 to
No. March, 2009 January, 2010
1 2 3 4
1. Aligarh 735 1801
2. Etah 954 3818
3. Hathras 166 187
4. Kashiramnagar 241 68
5. Agra 179 18
6. Firozabad 221 354
7. Mathura 558 815
8. Mainpuri 401 267
9. Azamgarh 495 542
10. Mau 210 3459
1. Ballia 898 1549
12.  Allahabad 358 904
13.  Pratapgarh 206 373
14.  Kaushambi 686 746
15.  Fatehpur 304 494
16.  Etawah 349 103
17.  Auraiya 212 223
18.  Kannauj 209 78
19.  Kanpur Dehat 431 413
20.  Kanpur Nagar 1581 300
21.  Farrukhabad 282 612
22.  Kushinagar 1433 359
23.  Gorakhpur 718 976
24. Deoria 632 317
25. Maharajgan; 960 1097
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1 2 3 4
26.  Chitrakoot 62 150
27. Banda 464 120
28. Mahoba 718 418
29.  Hamirpur 372 546
30.  Jalaun 848 178
31.  Jhansi 684 499
32.  Lalitpur 657 369
33. Gonda 127 106
34. Balrampur 188 145
35.  Bahraich 161 280
36.  Shravasti 13 74
37. Ambedkar Nagar 606 33
38. Faizabad 689 436
39. Barabanki 1066 516
40.  Sultanpur 1379 2156
41.  Pilibhit 332 434
42. Budaun 441 3694
43. Bareilly 582 2669
44.  Shahjahanpur 378 120
45. Basti 2177 616
46.  Sant Kabir Nagar 157 268
47.  Siddharthnagar 326 427
48. Jyotiba Phule Nagar 375 123
49.  Bijnor 3348 292
50. Moradabad 4625 4875
51. Rampur 600 381
52. Ghaziabad 820 516
53. Gautam Buddha Nagar 106 188
54. Bagpat 449 181
55.  Bulandshahr 439 1474
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1 2 3 4

56. Meerut 2732 164
57. Unnao 329 17
58.  Kheri 516 514
59. Rae Bareli 656 14
60.  Lucknow 170 1067
61.  Sitapur 323 132
62. Hardoi 1810 253
63.  Ghazipur 192 225
64. Chandauli 601 354
65.  Jaunpur 2247 808
66.  Varanasi 1009 257
67.  Mirzapur 1093 791
68. Sonbhadra 953 508
69. Sant Ravidas Nagar 1584 720
70.  Muzaffarnagar 359 290
71.  Saharanpur 1118 6298
TOTAL 52400 54869

Connivance of hoarders with sugar mill owners

1938. SHRI KAPTAN SINGH SOLANKI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that sugar prices are on a constant rise across the country
because of connivance of hoarders with sugar mill owners country-wide and also due to lack of
a concrete system for supply of sugar;

(b) the system in place for supply of sugar country-wide;
(c) whether Government has set any criteria at the State level for supply of sugar; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The price of non-levy sugar (free-sale
sugar) in the open market depends upon a number of factors like production, demand and
supply of sugar, international prices, market sentiments,

tOriginal notice of the question was received in Hindi.
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etc. The prices have risen due to interplay of market sentiments and demand-production gap
and have also fallen from time to time responding to the measures taken by Government to

augment domestic availability of sugar and enforce stockholding limits.

(b) The Central Government has been following the policy of partial control on sugar
since 1967-68 except for two short spells from 25th May, 1971 to 30th June, 1972 and from 16th
August, 1978 to 16th December, 1979. Under this policy, a portion of sugar production (10°/o of
the sugar production during the 2008-09 sugar season and raised to 20% for sugar season
2009-10) is requisitioned from the producers of sugar as levy sugar for distribution through
ration/fair price shops in the Public Distribution System (PDS) at a uniform retail price
throughout the country. The remaining portion of sugar is allowed to be sold as non-levy sugar
(free-sale sugar) through the system of Regulated Release Mechanism which is applicable
uniformly to all the sugar mills throughout the country.

(c) and (d) The sugar mills are required to sale and deliver the specified levy sugar quota
to the Food Corporation of India/State Government or UT Administration or their nominated
agencies. Sugar mills are free to sale and deliver the non-levy quota to a dealer of sugar in any
State/UT across the country subject to weekly/fortnightly/monthly sale stipulation as considered
appropriate by the Central Government.

Allocation of APL rice to Andhra Pradesh

939. SHRI NANDI YELLAIAH: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether his Ministry has received any request from Andhra Pradesh Government for
restoration of APL rice allocation for the year 2009-10 to the level of 2007-08 aimed at ensuring
uninterrupted supply of rice at the rate of Rs. 2 per kg. under PDS;

(b) if so, the details and latest status thereof;
(c) thereasons for delay in restoration of allocation requested; and
(d) the response of the Ministry in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Andhra Pradesh Government
requested for restoration of APL rice allocation to the level of 2007-08.

Under Targeted Public Distribution System (TPDS) allocations of foodgrains including rice
for APL category are at present made to all States/UTs including Andhra Pradesh depending
upon the availability of stock of foodgrains in the Central Pool and past offtake.

Higher level of allocations of foodgrains were made to the State upto 2007-08 when
there was surplus availability of foodgrains in the Central Pool. Considering the present stocks
of foodgrains in the Central Pool, it is not possible to restore allocations to 2007-08
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levels. However, to augment availability of foodgrains in the State to meet its requirement
under TPDS, the following normal and additional allocations have been made to the State during
2009-10.

Existing monthly allocation of foodgrains to Andhra Pradesh under APL category are as
follows :—
(Qty. in tons)

Commodity APL Allocation
Rice 131334
Wheat 2754
TOTAL 134088

Over and above these normal allocations, the following additional allocations have been
made to the State:—

(i)  Allocation of 2.40 lakh tons of APL rice during the period April to September, 2009 as
part of incentive for higher procurement of rice.

(if)  Allocation of 17893 tons of rice and 35785 tons of wheat per month at MSP
derived/based prices for drought relief from October, 2009 to March, 2010.

(i) A special adhoc allocation of 125737 tons of rice and 32473 tons of wheat per month
at MSP derived/based prices for January and February, 2010 @ 10 kg. per family for
all accepted APL, BPL and AAY families under TPDS.

(iv) 2250 tons of wheat per month at MSP based price during the period April to June,
2009.

(v) 756 tons of Maize and 7200 tons of Jowar at Central Issue Price (CIP) during May to
October, 2009.

(vi) Under Open Market Sale Scheme (OMSS), 305506 tons of rice and 16478 tons of
wheat have been allocated to the State for distribution to retail consumers during
October, 2009 to March, 2010.

Price rise of essential commodities

940. SHRI BRIJ BHUSHAN TIWARI:
SHRIN.K. SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether in view of continuing rocketing of prices of essential commodities particularly
food items, Government has taken a slew of measures;

(b) if s0, the details thereof and the reasons for the price rise;
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(c) whether various political parties and leaders have expressed serious concern over the
price rise in food commodities; and

(d) if so, to what extent Government has succeeded in bringing down the prices of
essential commodities ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) The Government Measures to check the prices of essential commodities are given in
the Statement (See below).

The increase in prices of the rice and wheat can be attributed partly due to the increase in
MSP.

Domestic prices of pulses rose mainly on account of the supply-demand mismatch and
hardening of international prices.

Weather, apart from seasonal factors, may have contributed to increase in prices of
vegetables and fruits.

The less than estimated sugar production in the country during the last sugar season 2008-
09 and the anticipated low production of sugar during the current sugar season 2009-10 led to
escalation in sugar prices.

(c) Yes, Sir. Short Duration discussions were held in Lok Sabha and Rajya Sabha on
25.2.2010 where the Members of the Parliament had expressed concerns over the escalation in
food prices.

(d) The retail prices of essential commodities are either declining or are steady across 27
centres over the past one month. This is mainly due to the number of steps taken by the
Government to control the price rise and to soften the impact of price rise on consumers.

Statement
Measures taken by Government to control prices of essential commodities
1. Fiscal Measures

(i)  Reducing import duties to zero — for rice, wheat, pulses, edible oils (crude) and
maize and butter and ghee;

(i)  Reducing import duties on refined and hydrogenated oils and vegetable oils to 7.5%;

(i)  Allowed import of raw sugar at zero duty under O.G.L. up to 01.08.2009 by sugar
mills (notified on 17.04.2009) extended up to 31.12.2010. Furthermore, import of raw
sugar has been opened to private trade up to 31.12.2010 for being processed by
domestic factories on job basis.

(iv) Allowed import of white/refined sugar by STC/MMTC/PEC and NAFED up to 1 million
tons by 01.08.2009 under O.G.L. at zero duty (notified on 17.04.2009) extended
upto 31.3.2010. Furthermore, the duty free import of white/refined sugar under OGL
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)
o)
(vii)

(viii)

has been opened to other Central/State Government agencies and to private trade in
addition to existing designated agencies.

Withdrew export incentives on milk and milk products.
Withdrawal of 5% benefit under VKGUY for the export of oil cake/meal.

Reduced custom duty on Anhydrous Milk Fat (AMF) to 30% as in the case of
butter/butter oil.

Permitted import of 10,000 MT Skimmed Milk Powder (SMP) under TRQ (5%) for
2009-10.

2. Administrative Measures

()

)
(i)
(xii)

(xii)

(xiv)

(xvi)

(xvii)
(xviii)

(xix)

()

Removed levy obligation in respect of imported raw sugar and white/refined

sugar.
Banned export of non-basmati rice, edible oils and pulses (except kabuli chana).
Effected no changes in Tariff Rate Values of edible oils.

Imposed stock limit orders in the case of paddy, rice, pulses, sugar, edible oils and
edible oilseeds upto 30.9.2010; In order to discourage non-household sector
consumers from stockpiling sugar and to ensure adequate availability of sugar in the
open market for actual consumers, the Central Government has issued a notification
dated 22.08.2009 imposing stockholding limit on bulk consumers.

Using Minimum Export Price (MEP) to regulate exports of onion (averaging at $500
per tonne for February, 2010) and basmati rice ($900 PMT);

Maintaining the Central Issue Price (CIP) for rice (at Rs. 5.65 per kg for BPL and
Rs. 3 per kg for AAY) and wheat (at Rs. 4.15 per kg for BPL and Rs. 2 per kg for
AAY) since 2002.

Futures trading in Rice, urad and Tur suspended by the Forward Market Commission
in the year 2007-08 and continues during 2009-10. Futures trading in sugar was
suspended w.e.f. 27.5.2009 upto the end of June, 2010.

Distribution of imported edible oils to States/UTs at a subsidy of Rs. 15/kg.

To augment availability of pulses, permitted the Public Sector Undertakings (namely,
STC, MMTC and PEC) and NAFED to import and sell pulses under a scheme and the
losses, if any, up to 15% are reimbursed by the Government.

Distribution of imported pulses through PDS at a subsidy of Rs. 10 per kg to State
Governments.

Permitted sugar factories to sell processed raw sugar in the domestic market and
fulfil export obligation on ton to ton basis.
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(xxi) Proportion of sugar production requisitioned as levy sugar has been increased from
10 to 20% for 2009-10 sugar season to ensure adequate levy sugar supplies under
PDS.

(xxii) For the month of February, 2010, 15.97 lakh tons of non levy sugar have been made
available which includes 12.00 lakh tons of normal non-levy sugar and 2.97 lakh tons
of sugar processed from imported raw sugar during December, 2009, estimated
availability out of imported white/refined sugar is about 1.00 lakh ton. Besides, levy
sugar quota of 1.94 lac tons also been released. Thus, for the month of February,
2010, 17.91 lac tons has been made available.

(xxii) An additional allocation of wheat/rice @ 10 kg/family/months of January and
February, 2010 has been made to the accepted numbers of AAY, BPL and APL ration
cards. This is in addition to existing allocation while the wheat will be allocated at
MSP price, rice will be allotted at MSP derived price.

(xxiv) OMSS interventions:

(i) Allocation to State Governments under OMSS (Domestic) for release of 20.00
lakh tonnes of wheat has been made to check inflationary trends in food
economy from October, 09 to March, 2010. The State/UT Governments have
been asked to distribute wheat released under OMSS (D) to household
consumers and small processors of wheat.

(i) In addition to above a quantity of 10.00 lakh MT wheat was also allocated by
Government for sale to bulk consumers through open tenders by FCI from
October, 09 — March, 10. On 18.1.2010, another 5.18 lakh tonnes of wheat from
the expected savings from retail allocations, has been allocated for bulk
consumers through tender sale.

(iit) In order to check inflationary trend in prices of rice, a quantity of 10.0 lakh tonnes
of rice was allocated during Oct.’09 to March, 2010 to State Governments for
distribution to retail consumers.

(iv) On 18.1.2010, NAFED has been allotted 37400 tonnes of wheat and 17000
tonnes of rice from the un-lifted quantity of OMSS allocations to State
Governments. Similarly, NCCF has been allocated 32684.21 tonnes wheat and
11000 tonnes rice for sale to retail consumers.

3.  Medium Term Measures:

In the medium term, Government has taken initiatives such as the National Food Security
Mission (NFSM), Rashtriya Krishi Vikas Yojana (RKVY) to improve production and
productivity in agriculture.

Price rise of sugar

941. SHRI MOINUL HASSAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether in the year 2008-09 the total availability of sugar was 300 million tones
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taking into account the amount of sugar production, import of sugar and the stock of sugar and
the demand of sugar was 230 million tonnes; and

(b) if so, when there was a surplus of 70 million tonnes of sugar, the reasons for rise in
prices of sugar?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) In the sugar year 2008-09, the
total availability of sugar was about 25.8 million tonnes comprising of opening stocks of about 10
million tonnes, import of about 1.1 million tonnes and production of about 14.7 million tonnes
(provisional) against the estimated domestic consumption of about 22 million tonnes and actual
release of 23.1 million tonnes of sugar.

The estimated closing stock at the end of the 2008-09 season was merely 2.5 million tonnes
and not 70 million tonnes. The domestic prices of sugar depend not only on the supply and
demand position in the country but also on other factors like anticipated production in the
coming season, global production, demand surplus or deficit, international prices, market
sentiments and expectations, etc.

Food Security Law

942. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government is going to accord legal status to the claim of
food security;

(b) if so, the details thereof;

(c) whether Government considers that the promise it is going to make to provide food
grains under Food Security Law would ensure full meal to half of the population of the country;

(d) if so, the details thereof; and
(e) ifnot, what would be the significance of this Food Security Law?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) Her Excellency, the President of
India, during her address to the joint session of Parliament on 04.06.2009, announced that the
Government proposes to enact a National Food Security Act.

A Draft National Food Security Bill is under the preparation for early publication.
Allotment of wheat and rice to Kerala

943. PROF. P.J. KURIEN: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the quantity of monthly APL rice and wheat allotment to Kerala;

(b) whether itis a fact that allotment has been reduced recently;
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(c) whether Government of Kerala has given any representation in this regard;
and

(d) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The allocations of foodgrains
including rice and wheat under Targeted Public Distribution System (TPDS) for Above Poverty
Line (APL) category are made to all States/UTs including Kerala depending upon the availability
of stock of foodgrains in the Central Pool and past offtake. Present monthly allocations under
APL category to Kerala are as per details given below:—

(Qty. in tons)

Commodity APL Allocation
Rice 36056
Wheat 1777
TOTAL: 47833

Monthly allocations of rice and wheat to Kerala have not been reduced recently. In addition
to the above monthly allocations, the following additional allocations have been made to the
State for APL families:—

(i) 50,000 tons of rice and 25,000 tons of wheat in August, 2009 for Onam Festival.

(i) A special ad hoc allocation of 46057 tons of rice and 15043 tons of wheat per month
at MSP derived/based prices @ 10 kg per family for all accepted number of AAY,
BPL and APL families for January and February, 2010.

(i) Under Open Market Sale Scheme (OMSS), 51350 tons of rice and 81320 tons
of wheat for distribution to retail consumers during October, 2009 to March,
2010.

Government of Kerala has given representations for restoration of APL allocation to the level
of 2006-07. Higher allocations of foodgrains under APL category were made upto 2006-07 due
to surplus availability of foodgrains in the Central Pool at that time. The offtake by the State,
however, was very less at 23.44% in 2006-07. Considering the current level of foodgrain stocks
in the Central Pool, additional allocation of foodgrains under APL category to the level of 2006-07
is not possible.

Enhanced allocation under PDS

944. SHRI KUMAR DEEPAK DAS: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is any proposal for allotment of at least 35 kg. of rice to each family
at the rate of Rs. 2.00 per kg. under PDS considering seriousness of price hike in the
country;

(b) if not, the reasons therefor; and
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(c) the steps taken by Government to strengthen the PDS to fight the recent

unprecedented price hike and the result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Government makes allocation of
foodgrains to all States/Union Territories (UTs) under the Targeted Public Distribution
System (TPDS) for Antyodaya Anna Yojana (AAY) and Below Poverty Line (BPL) categories
@ 35 kg. per family per month for all accepted 6.52 crore BPL including AAY families.
Allocations of foodgrains under Above Poverty Line (APL) category are made depending upon
the availability of stocks of foodgrains in Central Pool and past offtake. At present, allocation of
foodgrains to APL category are between 10 kg and 35 kg per family per month in different
States/UTs.

The Government has made allocations of 276.77 lakh tons of food grains — both rice and
wheat — for BPL/AAY families during 2009-10. For APL category, during 2009-10, a quantity of
199.93 lakh tons of foodgrains (rice and wheat) have been allocated. This is against the
allocation of 112 lakh tons of foodgrains under APL category during 2008-09.

In addition, a total quantity of 36.08 lakh tons of foodgrains has been allocated as a special
ad-hoc additional allocation @ 10 kg of foodgrains per family in respect of all accepted number
of families (BPL/AAY/APL) in the country for two months, namely for January and February,

2010 to check inflationary trend in food economy.

Further, allocations have been made to States/UTs under Open Market Sales Scheme
(OMSS) which include a quantity of 20 lakh tons of wheat and 10 lakh tons of rice for distribution
to retail consumers and 10 lakh tons of wheat for sale to bulk consumers during October, 2009 to
March, 2010.

A quantity of 37,400 tons of wheat and 17,000 tons of rice under OMSS has also been
allocated to National Agricultural Cooperative Marketing Federation of India (NAFED) and a
quantity of 32,684.21 tons of wheat and 11,000 tons of rice to National Cooperative Consumers’

Federation of India Limited (NCCF) for sale to retail consumers.

State/UT Governments have been asked to take proactive steps to contain rise in prices of
foodgrains and other essential commodities and keep the cost of intermediation under check for
reducing the gap between the wholesale and retail prices by using agencies such as Civil
Supplies Corporations for procurement of non-PDS food articles in bulk for distribution to the

retail consumers.

Further, in order to cushion consumers against price rise in pulses and edible oils, the
Central Government is allocating imported edible oil and pulses, at subsidized rates to the
State/UT Governments as per their requirements for distribution to the ration card

holders/consumers.
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In addition to the commodities allocated by Central Government under TPDS, State/UT
Governments may organize distribution of additional essential commodities through fair price

shops and other outlets.
BPL families in Andhra Pradesh

945. SHRI R.C. SINGH: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that as per the 1993-94 poverty estimates, the number of BPL
families in Andhra Pradesh stands at 40.63 lakhs;

(b) whether it is also a fact that the ration cards issued by the State stands at 191.12
lakhs, including AAY which stands at 15.58 lakhs;

(c) whether the above cards have been issued as per the estimates provided by the
Planning Commission;

(d) if so, whether his Ministry is providing foodgrains to 191.12 lakh card holders in the
State; and

(e) if not, how the above BPL families would get foodgrains inspite of issuing ration
cards?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e) Planning Commission is the nodal
agency of Government of India for estimating poverty at National and State levels. For allocations
of foodgrains to States/Union Territories (UTs) under Targeted Public Distribution System
(TPDS), Department of Food and Public Distribution uses the number of Below Poverty Line
(BPL) families based on 1993-94 poverty estimates of Planning Commission and population
estimates of the Registrar General of India as on 01st March, 2000 or the number of such families
actually identified and ration cards issued to them, whichever is less. This number of BPL
families is 6.52 crores, which include 2.43 crore Antyodaya Anna Yojana (AAY) families.

These 6.52 crore BPL families, include 40.63 lakh BPL families, including 15.578 lakh AAY
families in Andhra Pradesh. However, as reported by the State Government of Andhra Pradesh,
they have issued 203.178 lakh BPL/AAY ration cards (187.60 lakh BPL and 15.578 lakh AAY
ration cards).

The Central Government allocates foodgrains (rice and wheat) @ 35 kg per family per
month to 6.52 crore BPL/AAY families, including 40.63 lakh BPL families (which include 15.578
lakh AAY families) in Andhra Pradesh.

The above mentioned norms are uniformly applicable for all States/UTs including Andhra
Pradesh.

Foodgrains are also allocated for Above Poverty Line (APL) families between
10 and 35 kg. per family per month, depending upon the availability of foodgrains in the Central
pool, including Andhra Pradesh.
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As reported by the Andhra Pradesh Government, they utilize the allocation of rice made by
the Central Government for BPL (other than AAY) and APL category of households, to meet the
requirement of 187.60 lakh BPL families at Rs. 2.00 per kg. The deficit between the actual
requirement and allotment of rice made by the Central Government under BPL and APL
categories is being met through purchases in the open market by the State Government of
Andhra Pradesh.

Discrepancies in BPL cards

1946. SHRIMATI MAYA SINGH: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether any discrepancies have been found in the BPL cards by Government and
eligible people are not getting the benefit of BPL card;

(b) if so, the steps being taken by Government to remove such discrepancies;

(c) whether Government feels the need to increase BPL quota in proportion to the
population; and

(d) if so, up to what extent and if not, whether all eligible people of BPL are getting
facilities ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Targeted Public Distribution
System (TPDS), focused on the poor is operated under joint responsibility of Central and the
State/Union Territory (UT) Governments. The operational responsibilities for allocation of
foodgrains within the States/UTs, identification of eligible Below Poverty Line (BPL) families,
issuance of ration cards to them, and supervision over and monitoring of functioning of fair price
shops, rest with the concerned State and UT Governments.

Planning Commission is the nodal agency of Government of India for estimating poverty at
National and State levels. For allocations of foodgrains to States and UTs under Targeted Public
Distribution System (TPDS), Department of Food and Public Distribution uses the number of
BPL families based on 1993-94 poverty estimates of Planning Commission and population
estimates of the Registrar General of India as on 1st March, 2000. The number of BPL families is
6.52 crore, which include 2.43 crore Antyodaya Anna Yojana (AAY) families. However, as
reported by end of January, 2010, State and UT Governments have issued 11.12 crore BPL ration
cards including 2.43 crore AAY cards. The higher number of BPL ration cards issued by the
State Governments/UTs is due to improper targeting of the poor households, and have inclusion
as well as exclusion errors. The State and UT Governments have been directed to take up a
campaign during October to December, 2009 to detect and eliminate bogus/ineligible BPL ration
cards.

tOriginal notice of the question was received in Hindi.
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Storage of foodgrains under open sky

1t947. SHRIMATI MAYA SINGH: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Food Corporation of India stores foodgrains under open sky if the foodgrains
are more than their capacity of storage;

(b) if so, the names of the States in which such type of storage is done;

(c) the quantity of foodgrains that gets rotten up due to storage under open sky;
and

(d) whether few warehouses of FCI of any State remain empty due to non-availability of
foodgrains ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir. Food Corporation of India stores
foodgrains under open if the stocks of foodgrains exceed the covered storage capacity of FCI.
However, storage in open is done scientifically and such stock are moved on priority. For
storage in the open, FCI has developed an indigenous method of storage called CAP (Cover
And Plinth). CAP storage is a term given to storage of foodgrains in the open with adequate
precautions such as rat and damp proof plinths, use of dunnage and covering of stacks with
specially fabricated polythene covers etc. In this type of storage, both prophylactic and curative
treatment is done regularly for proper maintenance of stock. The stocks kept under CAP are
scientifically graded, fumigated and aerated by qualified trained and experienced personnel.

(b) CAP storage is done by FCI in the following States :

(i) Bihar (ii) Jharkhand (i) West Bengal (iv) Delhi (v) Haryana (vi) Punjab
(vii) Chandigarh (viii) Rajasthan (ix) Uttar Pradesh (x) Uttarakhand (xi) Andnhra Pradesh
(xii) Kerala (xii) Karnataka (xiv) Tamil Nadu (xv) Pondicherry (xvi) Gujarat (xvii)
Maharashtra (xvii) Madhya Pradesh.

(c) No quantity of foodgrains have became rotten in the Food Corporation of India due to
storage under CAP.

However, some quantity of foodgrains have been downgraded.
In 2009-10, details of non-issuable stocks in CAP are as under:—

(Figures in MTs)

Region Quantity Damaged
1. Maharashtra 103
2. Gujarat 633
3. Chhattisgarh 957
TOTAL 1693

tOriginal notice of the question was received in Hindi.
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(d) No, Sir. At present the warehouses of FCI are not sufficient to hold the stocks of
foodgrains. The storage of foodgrains in the godowns is an ongoing activity because of
continuous inflow and outflow of stocks and the capacity utilization of storage godowns keeps
on changing during the year. However, FCI have not capacity utilization in some godowns is
poor due to court cases, labour disputes, etc.

Prices of essential commodities

948. SHRI TARIQ ANWAR: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that prices of essential commodities are increasing day by
day;

(b) if so, the reasons therefor; and

(c) thesteps taken/being taken by Government to provide essential commodities to poor
people on subsidised rates ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir. The retail prices of essential
commodities are either declining or are steady over the past one month in respect of most of 27
centres, prices for which are monitored by the Department of Consumer Affairs.

(b) Does not arise.

(c) The Government has taken steps to protect poor sections of society through
Targeted Public Distribution System (TPDS) and Antodaya Anna Yojana (AAY). Under the
TPDS, wheat, rice, coarse grains and kerosene are allocated to State Governments/UTs for
distribution through the Fair Price Shops. The Central Issue Price for rice and wheat has not
been revised since 2002. For wheat it remains at Rs. 4.15 per kg for BPL and Rs. 2 per kg for
AAY. For rice, it is Rs. 5.65 per kg for BPL and Rs. 3 per kg for AAY. There is a scheme where
the Imported Pulses are sold by the PSUs to the State Governments for distribution under the
PDS. The total subsidy is limited to Rs. 10 per kg.

The Government had also launched a scheme on 28.07.2008 to distribute upto
one milion tons of edible oils to States/UTs for distribution to ration card holders
@ 1 kg per ration card per month at a subsidy @ Rs. 15/kg. The Scheme has been continued
in the current year upto 31.10.2010 with a subsidy of Rs. 15/ per kg. PEC, STC, MMTC, NAFED
and NCCF were authorized to import upto 10 lakh tons of oils during 2009-10 upto 31.10.2010
States are free to distribute the oil through whatever outlets they decide on.

Action plan for stability of prices

949. SHRI S.S. AHLUWALIA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the details of average wholesale and retail prices of food articles, viz., rice,
wheat/flour, pulses, sugar, jaggery, iodised salt, potato, onion etc. as prevailed during the
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current financial year, month-wise and comparison thereof with those of corresponding period of
previous year;

(b) whether Government had any prior apprehension about potential rise in prices;

(c) ifso, the basis thereof;

C))

prices;

whether Government drew alternative action-plans with a view to ensuring stability of

(e) if so, the details thereof; and
(f)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) The details of the All India average
wholesale and retail prices of food articles, viz., rice, wheat, pulses, sugar, salt, potato, onion
etc. during the current financial year, month-wise, as compared to the corresponding period of
previous year is given in the Statement (See below).

(b) The impact of delayed monsoon as well as of floods on production and therefore on
prices was recognized by the Government.

(c) This was based on the area coverage and production estimates released by Ministry
of Agriculture and the reports on the status of rainfall released by the Indian Meteorological
department.

(d) Yes,Sir.

(e) The Government has taken a number of steps to control the price rise and to soften
the impact of price rise on consumers. Government measures are given in the Statement. [Refer
to the Statement appended to Answer to the Unstarred Question No. 940 Part “b’]

(f)  Does not arise.
Statement

All Indlia Average Wholesale Prices (2008-09 and 2009-10 )

(Rs. per quintal)

Rice Wheat Gram Dal Tur Dal
Month  2008-09 2009-10 2008-09 2009-10 2008-09 2009-10 2008-09 2009-10
1 2 3 4 5 6 7 8 9
Apr. 1374.43  1542.63 1241.68 1278.29  3241.49 3065.34  3711.57 4676.53
May 1411.45  1663.31 1221.39  1271.36  3193.8 3024.44  3681.62 4837.89
Jun. 1454.17  1542.06 1200.26 1269.84  3141.94  3014.4  3723.94 5007.53
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2 3 4 5 6 7 8 9
Jul. 1491.54  15640.54  1226.17 1276.55 3163.95 3096.83  3906.04 5733.85
Aug. 1497.36  1557.49 1248.94 1295.29  3292.23  3197.1 4095.74  6472.72
Sep. 1515.3 1676.19  1248.43  1311.3 3297.58 3190.33  4181.95 6615.63
Oct. 1513.96  1619.09 1243.06 1342.19  3246.47 3159.17  4246.77 6705.23
Nov. 1520.44  1654.66 1245.13 1409.98  3192.69 3251.24 4272.7  7085.27
Dec. 1524.84 1678.32 1249.47 1466.83  3156.81 3282.17  7275.41 7084.49
Jan. 1526.84  1720.07 1263.46 1475.01  3102.55 3286.84 4285.1  6975.41
Feb. 1528.28  1708.87 1274.43 1474.71  3118.02 3142.81  4418.35 6590.67
Mar. 15631.15 1281.07 3088.29 4488.12
Sugar Ground nut oil Mustard oil Vanaspati
Apr. 1600.74  2216.55 8123.77 7678.54  6970.14 7044.55  6230.62 4773.59
May 1604.91  2294.71 8147.43 7680 6833.96  6963.67  6031.91 4922.96
Jun. 1608.67 2338.38 8309.94 7567.02 7193.58 6848.66  6127.74 4912.92
Jul. 1630.32  2403.43 8400.33 7609.57 7622.31 6677.11 6256.5  4864.01
Aug. 1807.91 2598.87 8337.22 7679.3  7763.99 6500.98 6074.93 4791.26
Sep. 1916.28 2806.92 8227.62 7677.36 7741.94 6435.41 5790.69 4723.18
Oct. 1892.01  2879.3 8103.59 7780.15 7744.38 6604.43  5534.54 4724.15
Nov. 1872.28 3074.44 8054.06 7677.08 7735.14 6654.24  5411.056 4739.52
Dec. 1899.05  3162.19 7984.94 7763.46 7721 6684.25  5295.72  4764.21
Jan. 1971.3 331116 7913.02  7829.94  7697.39 6681.73  5145.49 4756.61
Feb. 2059.86  3401.46 7799.28 7722.66 7530 6625.2 5048.43 4785.06
Mar. 2130.66 7669.19 7337.15 4871.7
Potato Onion Salt Gur

Apr. 609.75 713.65 613.39  1088.73 704.95  807.75 1520.19  2036.39
May 610.95 804.68  593.34 946.68 718.16 812.02 1567.34  2240.83
Jun. 606.66 894.85 574.19 Q47 .45 741.47 818.5 1574.68 2377.27
Jul. 626.31 1036.54  659.66 970.36 751.88 830.61 1639.74  2475.64
Aug. 672.36 11568.9 867.31 950.21 763.83  857.54 1757.19  2595.49
Sep. 701.95 1288.91  906.59 961.89 772.82  878.34 1829.84  2710.18
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1 2 3 4 5 6 7 8 9

Oct. 701.79 1451.4 889.6 1314.38  780.25  896.52 1842.58 2863.66
Nov. 700.91 1510.01  985.45 1522.7 788.26  900.16 1847.26  2942.59
Dec. 646.19  1395.11 1079 1568 791.18  905.84 1843.19  2931.72
Jan. 626.06  1254.01 1253.37 1593.35 791.2 906.97 1884.73  2973.28
Feb. 596.09  1056.54  1221.45 1515.84 792.92  892.34 1941.36  2975.86
Mar. 615.76 1198.9 798.38 1956.82

Source: State Civil Supplies Departments
All India Average Retail Prices (2008-09 and 2009-10)

(Rs. per kg)

Rice Wheat Gram Dal

Month 2008-09 2009-10  Month  2008-09 2009-10  Month 2008-09 2009-10

1 2 3 4 5 6 7 8 9
Apr. 15.35 17.13 Apr. 13.75 14.08 Apr. 35.23 34.18
May 15.69 17.28 May 13.66 14.03 May 34.69 33.95
Jun. 16.05 17.28 Jun. 13.36 13.98 Jun. 34.21 33.84
Jul. 16.61 17.39 Jul. 13.41 14.12 Jul. 35.16 34.95
Aug. 16.63 17.59 Aug. 13.76 14.35 Aug. 36.17 35.98
Sep. 16.75 17.78 Sep. 13.78 14.52 Sep. 36.1 35.68
Oct. 16.63 18.22 Oct. 13.75 14.81 Oct. 35.63 35.49
Nov. 16.65 18.36 Nov. 13.71 15.12 Nov. 35.32 35.64
Dec. 16.78 18.89 Dec. 13.74 16.23 Dec. 34.97 36.37
Jan. 16.84 19.47 Jan. 13.87 16.45 Jan. 34.49 35.84
Feb. 17 19.25 Feb. 13.94 16.4 Feb. 34.44 34.85
Mar. 17.03 Mar. 14.03 Mar. 34.3

Tur dal Sugar Milk
Apr. 39.94 49.74 Apr. 17.08 23.57 Apr. 19.81 21.29
May 40.24 51.55 May 17.2 24.69 May 20.03 .21.52
Jun. 40.63 53.24 Jun. 17.14 25.06 Jun. 20.27 21.72
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1 2 3 4 5 6 7 8 9

Jul. 42.34 60.55 Jul. 17.48 25.58 Jul. 20.33 21.72
Aug. 43.78 68.64 Aug 19.32 27.63 Aug. 20.63 21.96
Sep. 44.59 70.73 Sep 20.67 29.67 Sep. 20.99 22.13
Oct. 45.43 71.04 Oct 20.41 30.16 Oct. 20.9 22.21
Nov. 45.65 73.73 Nov 20.16 31.03 Nov. 20.83 22.21
Dec. 45.75 74.46 Dec 20.34 33.26 Dec. 20.93 22.53
Jan. 45.59 73.89 Jan 21.01 35.03 Jan. 21.1 22.66
Feb. 46.97 71.7 Feb 22 36.01 Feb. 21.12 22.87
Mar. 47.98 Mar 22.75 Mar. 21.17

Mustard oil Vanaspati Potato

Month 2008-09 2009-10  Month  2008-09 2009-10  Month 2008-09 2009-10

Apr. 72.86 75.39 Apr 65.83 51.99 Apr. 8.22 9.1
May 71.39 74.54 May 63.85 52.89 May. 8.2 10.14
Jun. 75.87 73.03 Jun 65.3 52.83 Jun. 8.21 11.28
Jul. 80.61 71.2 Jul 67.35 52.69 Jul. 8.46 13.01
Aug. 81.5 69.91 Aug 65.62 51.81 Aug. 3.01 14.15
Sep. 81.48 69.64 Sep 63.52 51.47 Sep. 9.15 15.42
Oct. 80.83 68.7 Oct 60.41 50.57 Oct. 9.09 17.36
Nov. 86.74 69.66 Nov 61.77 51 Nov. 9.21 18.57
Dec. 80.95 70.62 Dec 58.1 51.92 Dec. 8.68 17.26
Jan. 81.28 70.5 Jan 55.75 80.6 Jan. 8.44 15.66
Feb. 79.73 70.51 Feb 54.8 51.99 Feb. 7.98 13.64
Mar. 77.81 Mar 53.1 Mar. 8.03

Onion Salt Gur

Month 2008-09 2009-10  Month  2008-09 2009-10  Month 2008-09 2009-10

Apr. 8.2 14.07 Apr 8.44 9.45 Apr. 17.42  23.01
May. 8.03 12.08 May 8.52 9.54 May 17.84 2511
Jun. 7.76 11.76 Jun 8.62 9.63 Jun. 18.15 26.6
Jul. 8.61 12.19 Jul 8.76 9.71 Jul. 18.77 27.9
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1 2 3 4 5 6 7 8 9

Aug. " 12.23 Aug 8.85 9.95 Aug. 19.99 28.85
Sep. 1.44 12.43 Sep. 9.05 10.09 Sep. 20.58 29.8
Oct. 11.54 16.76 Oct. 9.13 10.08 Oct. 20.69 31.18
Nov. 12.55 18.82 Nov. 9.17 10.22 Nov. 20.78 31.9
Dec. 14.17 19.69 Dec. 9.22 10.35 Dec. 20.9 31.85
Jan. 15.93 20.23 Jan. 9.27 10.39 Jan. 21.32 32.47
Feb. 15.64 19.54 Feb. 9.32 10.34 Feb. 22.07 32.58
Mar. 15.14 Mar. 9.38 Mar. 22.2

Source: State Governments/UTS Civil Supplies Department
Foodgrains at subsidized rates

950. SHRI T.T.V. DHINAKARAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is proposed to provide foodgrains at subsidized rates through Public
Distribution System to all the citizens of the country, irrespective of their ration card status;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Government makes allocation of
foodgrains under the Targeted Public Distribution System (TPDS) for Below Poverty Line (BPL)
and Antyodaya Anna Yojana (AAY) families on the basis of 1993-94 poverty estimates of the
Planning Commission projected on the population estimates of Registrar General of India as on
1.3.2000 or the number of families actually identified and ration cards issued to them by
State/Union Territories (UTs) Governments, whichever is less. Accordingly, allocations of
foodgrains for AAY and BPL categories are made @ 35 kg per family per month to all accepted
6.52 crore BPL/AAY families to all States/UTs. Allocations under Above Poverty Line (APL)
category are made depending upon the availability of stocks of foodgrains in Central Pool and
past offtake. There is no proposal to provide foodgrains at subsidized rates through
Public Distribution System to all the citizens of the country irrespective of their ration cards
status.

Sugar recovery

951. SHRI M.V. MYSURA REDDY': Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the details of sugar recovery in the country during the last three years, State-wise
and year-wise;
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(b) whether it is a fact that due to recent floods in some parts of the country, the sugar
recovery in this season has come down drastically;

(C) if so, the details of sugar recovery during the current season, State-wise;
and

(d) how Government is planning to keep the sugar prices under control in view of less
production and also less recovery from sugarcane?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) A statement showing sugar recovery in
the country during the last three years, State-wise and year-wise is given in the Statement-I
(Seebelow).

(b) and (c) Sugar recovery during the current sugar season 2009-10 has not been worked
out.

(d) The Central Government has taken a slew of measures to augment domestic stocks
of sugar and to keep sugar prices under control which, infer-alia, include
permitting duty free import of raw and white/refined sugar upto 31.12.2010 as given in the
Statement - [Refer to Statement appended to the Answer to Unstarred Question No. 936 (ParT

03 ) ]
Statement

State-wise sugar recovery per cent cane for the last three sugar
season from 2006-07 to 2008-09 (Oct.-Sept.)

State 2006-07 2007-08 2008-09(P)
1 2 3 4
Punjab 9.54 9.30 9.33
Haryana Q.74 9.90 9.05
Rajasthan 9.04 7.10 7.10
Uttar Pradesh 9.49 9.30 8.91
Uttarakhand 9.54 9.80 9.20
Madhya Pradesh 10.1 10.60 10.60
Chhattisgarh 7.62 9.00 9.00
Gujarat 10.68 10.90 9.50
Maharashtra 11.39 11.80 11.52
Bihar 8.67 9.20 9.30
Andhra Pradesh 9.69 10.10 9.88
Karnataka 10.69 10.10 10.30
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1 2 3 4

Tamil Nadu 9.31 9.30 9.56
Orissa9.74 9.50 9.50

West Bengal 8.32 7.00 7.00
Pondicherry 8.31 8.90 8.90
Goa 9.57 10.10 10.10
ALL INDIA® 10.16 10.30 10.05

(P) — Provisional
Import of pulses through Government agencies

952. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that various Government agencies have imported pulses during
last three years;

(b) if so, the names of such agencies and the quantity of pulses imported from 2007-08
to December, 2009;

(c) whether these pulses have been sold time to time through bidding in
markets;

(d) if so, the quantity of pulses and the time when these pulses were sold through
bidding process in the country; and

(e) the profit eamed by these agencies during each year of the above mentioned
period?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) The 4 agencies were NAFED, MMTC, STC and PEC which imported pulses. A total
quantity of 27.15 lakh tonnes of pulses were imported by the 4 agencies during 2007-08, 2008~
09 and 2009-10 (upto December, 2009)

(c) Yes,Sir.

(d) The sale of pulses is a continuous process in order to stabilize the price in the
domestic market. The pulses imported by the 4 agencies were sold in the open market as per
the internal procedure of the PSUs. A total quantity of 22.86 lakh tonnes of Pulses were sold by
the 4 agencies during 2007-08, 2008-09 and 2009-10 (upto December, 2009).

(e) Only MMTC and STC earned profits of Rs. 25.53 crore and Rs. 17.20 crore during
2007-08.
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Inflation in food prices

953. SHRI A. VIJAYARAGHAVAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is inflation in food prices;
(b) if s0, the details of steps taken to control the same;

(c) whether any step has been taken to strengthen the Public Distribution System to
control the inflation in food prices;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) The Government has taken a number of steps to control the price rise and to soften the
impact of price rise on consumers. Government measures are given in the Statement. [Refer to
Statement appended to the Answer to Unstarred Question No. 940 (Par ‘a’)]

(c) and (d) Targeted Public Distribution System (TPDS), focused on the poor, is operated
under joint responsibility of Central and the State/UT Governments. The operational
responsibilities for allocation of foodgrains within the States/UTs, identification of eligible Below
Poverty Line (BPL) families, issuance of ration cards to them, and supervision over and
monitoring of functioning of fair price shops, rest with the concerned State and UT
Governments. The Measures taken by the Government to strengthen the TPDS are given in the
Statement (See below).

(e) Does not arise.
Statement

I.  Price control measures through allocations of foodgrains under TPDS to States/UTs and
strengthening of the TPDS.

. BPL/AAY allocation: Allocations of foodgrains for BPL and AAY categories are made
@ 35 kg. per family per month for all accepted 6.52 crore families in the country. The
total BPL including AAY allocations made during 2009-10 have been 276.77 lakh tons
comprising 181.05 lakh tons of rice and 95.72 lakh tons of wheat.

. APL allocation: Allocations under APL category are made depending upon the
availability of stocks of foodgrains in Central Pool and past offtake. Presently, these
allocations range between 10 kg and 35 kg per family per month in different
States/UTs. During 2009-10, a quantity of 199.93 lakh tons of foodgrains have been
allocated to States/UTs under APL category as against 112 lakh tons during 2008-09.
This included a total quantity of 14.36 lakh tons issued at MSP based/derived price
as drought relief for APL families in drought affected States from October, 2009 to
March, 2010.
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Government Measures taken for strengthening of TPDS are given below:

A number of measures have been initiated by Department of Food and Public Distribution to
strengthen TPDS which include improved monitoring and vigilance, increased transparency
in functioning of TPDS, use of Information and communication technology tools and efficient

operation of FPS.

These measures include:

A.
0
0

(i)
B.

®

(i

(i)
()

®

)
(i)
(V)
W)
V)

Measures to strengthen monitoring and vigilance
Implementation of the Nine Point Action Plan.

Review to detect and eliminate bogus ration cards and action against those with
Bogus Ration Cards.

Greater involvement of Panchaya